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LEGISLATIVE ASSEMBLY.
Thursday, 20th September, 1928.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

PAYMENT oF COMPENSATION TO TELEGRAPHISTS AND TELEGRAPH DELIVERY
Peons rorR EXTRA WORK ON SunpaYs aAND HoLipavs.

670. *Mr. N. M. Joshi : Are Government aware that during a period
of 30 years service, telegraphists snd delivery peons render almost 7
years more of service than employees in the administrative offices, by
reason of the denial to them of all Government holidays, half holidays
or even Sundays ! And if so, what compensation do these employees
receive at the hands of the Government for the extra service rendered ?

The Honourable Mr. A. C. McWatters : The condition of service in
the case of telegraphiste and telegraph delivery peous is such that they
are required to perform a short duty on Sundays and holidays. This is a
factor which has not been lost sight of in fixing their scale of pay. More-
over, these officials are treated liberally in the matter of casual leave.
The question of paying them any compensation does not arise.

Mr. N. M. Joshi : May I know whether it is not a fact that they lose
leave which others enjoy ?

The Honourable Mr. A. C. McWatters : I think, Sir, that I explained
that in my answer. The conditions of telegraph work is such that some
telegraphic worl: must be done on Sundays and holidays in the interests
of the public. The men who perform this extra short duty are given
extra casual leave and their pay is regulated in consideration of the total
work they do.

MiLiTARY PENSIONERS IN CHITTAGONG.

671. *Mr. Anwar-ul-Agim : Will Government be pleased to state how
many military pensioners there are in Chittagong ¥ Do Government propose
to take steps to send these pensions by money order when they are below
Rs. 20 ¢

Mr. G. M. Young : Military pensions at Chittagong are disbursed by
the Treasury Officer. The Officer is under the Local Government to whom
a copy of the Honourable Member’s question and this answer will be

communicated.
INOREASE IN THE PERCENTAGE OF MUSSALMANS EMPLOYED IN CERTAIN OFFICES.

672. *Mr. Anwar-ul-Azim : (a) Will Government be pleased to state
the number of Superintendents, Head clerks and clerks in the offices of the
(s) Controller of Inspections, (ii) Controller of Purchase, Calcutta Circle,
(#) Controller of Patents, (tv) Chief Inspector of Explosives and

( 1051 )
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1052 LEGISLATIVE ASSEMBLY. [20TH SEPT. 1928-

(v) Director General, Commercial Intellicence and Statisties, and state
the number of Mussalmans in the above offices in each cadre ?

(b) If the percentage of Mussalmans falls below the number preseribed
by the Home Departmeént, what steps have been taken by Government to
increase the percentage of Mussalmans ¢

(e} Is it a faet that there is only one Moslem Inspector out of 25
Inspectors and Examiners in the office of the Controller of Purchase !

The Honourable Mr.- A. 0. McWatters : (a) The information asked
for is being collected and will be supplied to the Honourable Member.

" (b) There is no preseribed nuwber of Mussalmans for these or other
offices.

{(¢) Asthe Controller of Purchase, Calcutta Circle, has no Examiners
under him, it is presumed that the question refers to the Office of the
Controller of Inspection, Calcutta Cirele. Out of 14 Examiners and 13

Inspectors at present employed in the latter Office. only one Examiner
is a Moslem.

Crass, NuMBER AND HORSE-POWER OF LOCOMOTIVES OWNED BY, ORDERED
OR UNDER CONSTRUCTION IN RA1LwAY WORKSHOPS FOR STATE AND CoM-
PANY-MANAGED RAILwWAYS. .

673. *Lieutenant-Colonel H. A. J. Gidney : Wil Government be
pleased to state the class, number and horse-power of locomotives :
(a) owned by,
() under order with manufacturers for,
(¢) under construetion by railway warkshops or other State-owned
factories and other engineering concerns in India for :
(1) State-managed Railways, and
(11) Company-managed Railways ?

Mr. A A. L. Parsons : (a) I would refer the Honourable Member
to pages 77, 163 and 164 of the Report by the Railway Board on Indian
Railways for 1926-27, which gives the information available including the
tractive effort of locomotives on Class I Railways. Locomotives are
rated by tractive effort and not by horse-power.

(b) The Honourable Member will find the number and types of
locomotives which it was proposed to order for each Railway, either
State-managed or Company-managed, "in the pink books which were
circulated with the Budget. I am unable to say whether in all cases
orders have as yet actually been placed.

(¢) Locomotives are only at present manufactured in India at the
Ajmer workshops. The locomotives whieh it was proposéd to manu-
facture there in the current year were 15. :

PresENT LENGTH o¥ RaiLway LiNes IN INDIA AND UNDER CONSTRUCTION IN
STATE AND COMPANY-MANAGED RaLways.

674. *Lieutenant-Oolonel H. A. J. Gidney : Will Government be
pleased to state the present length of railway lines in India and that under
sonstruction, broad gauge, metre gauge and narrow gauge in

(a) Staté-managed Railways, and -
(b) Company-managed Railways ¢
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Mr. A. A. L. Parsons : I am sending the Honourable Member a state-
ment giving the information he requires.

ANNUAL CoNsuMPTION OF CoAL IN ToNs BY STATE AND COMPANY-MANAGED
RamLways.

675. *Lieutenant-Colonel H. A. J. Gidney : Will Government be
pleased to state the annual coal consumption in tons by

(a) State-managed Railways, and
(b) Company-managed Railways,
taking the average of the past three years ?
Mr. A . A L. Parsons : I would refer the Honourable Member to

statement 27 (¢) and to statement 36 in Volume II of the Reports by
the Railway Board on Indian Railways.

NUMBER OF MUHAMMADAN DocTors IN DISPENSARIES IN THE QUTLYING
SuBtrBs orF DELHI, ETC.

676. *Maulvi Muhammad Yakub: (g¢) Is it a fact that in dis-
pensaries in the outlying suiurbs of Delhi the number of Muhammadan
doctors is only one¢ out of four ?

(b) Is it a fact that there are 26 Sub-Assistant Surgeons in Delhi

Province out of whom there are only 6 Muhammadans ?

PERIOD FOR WHICH SUB-ASSISTANT SURGEONS HOLD CHARGE OF DISPEN-
SARIES IN DELHI.

677. *Maulvi Muhammad Yakub : (a) Is it a fact that ome Bhai
Naurang Singh, Sub-Assistant Surgeon, Lad-Kunwan Dispensary, Delhi.
is in Delhi Province since August 1912 {

(b) Is it a fact that the son of Bhai Naurang Singh, Sub-Assistant
Surgeon, was reading in the school at the time of the Chinese murder case
in 1921-22 ¢

(¢) Is it a fact that Bhai Naurang Singh’s son and nephew were both
residing with him in the same quarter !

(d) Is it a fact that both the persons, son and nephew of Bhai
Naurang Singh, were arrested and made approvers in the above Chinese
murder case ?

(e) Is it a fact -that looted property, China silk eloth pieces, were
recovered from the house of Bhai Naurang Singh, Sub-Assistant Surgeon,
during the course of the investigation ?

(f) Is it a fact that said Bhai Naurang Singh, Sub-Assistant Surgeon,
was transferred several times, but his orders of transfer were anyhow
postponed and cancelled ?

(g) Is it a fget that according to the Punjab Medical Manual a Sub-
Asgistant Surgeon cannot hold charge of any dispensary for more than five
years !

(k) Is it a fact that Bhai Naurang Singh, Sub-Assistant Surgeon, is
holding charge of the Lall-Kunwan Dispensary for mowe than five years

L145LA A2



1054 LEGISLATIVE ASSEMBLY. [20rm Serr. 1928

and the same is the case with the undermentioned Sub-Assistant Sur-
geons :
(1) Tulshi Ram, Laboratory, New Capital, since nine years,
(2) Bhagat Ram, New Delhi Combined Hospital, since nine years.
(3) Bhagat Sarup, Indoor Department, Civil Hospital, Delhi, since
seven years.
If so, will the Government be pleased to state whether the authorities
concerned acted in contravention of the rules laid down in the Punjab

Medical Manual and what steps they would like to take to rectify such
irregularities !

NuMBER OF MUHAMMADAN ASSISTANT SURGEONS IN THE DELHI PROVINCE,
ETC.

678. *Maulvi Muhammad Yakub : (a) Is it a fact that there is only
one Muhammadan Assistant Surgeon in Delhi Province, out of the four
Indian Assistant Surgeons ?

(b) Is it a fact that Doctors Mukand Lall, Dwarka Dish, and Par-
meshari Dass, Assistant Surgeons, are Kaisth by caste and are either resi-
dents of Delhi, or have family connections in Delhi City ¢

(¢) Do Government propose to transfer them from Delhi to some other
district in the public interests !

Mr. G. B. Bajpai : With your permission I shall answer questions
676, 677 and 678 together. The necessary information has been called

for from the Chief Commissioner, Delhi, and will be supplied to the
Honourable Member on receipt.

REPORT OF THE INDIAN STATES COMMITTEE.

679. *Mr. K. C. Neogy : (a) Will Government be pleased to state
whether the report of the Indian States Committee will be submitted to the
Government of India or the Secretary of State ?

(b) Will the said report be available to the publie ?

/¢) In so far as the Committee are required to investigate the claims
of the States to a share of British Indian taxation, and a voice in the
determination of the fiscal policy of British India, will their recommenda-
tions, at least on these points, be placed before this House for considera-
tion !

The Honourable Mr, J. Crerar : Sir Denys Bray who is still confined
to bed has requested me to answer this and other questions relating to
his Department in his place.

(a) The point is under examination and a reply will be sent to the
Honourable Member in due course.

() and (¢). The Government of India are not at present in a posi-
tion to make any statement on these points. .

1680°-685*.

tFor theee questions, see at the end of the list of starred questions for the day.
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InTRODUCTION OF THE CREW SYSTEM ON THE DIFFERENT STATE RAILWAYS.

686. *Mr. Muhammad Rafique : (¢) Will the Government be pleased
to state when the Crew System was introduced on the different State-
owned Railways ?

(b) Was this system meant to replace the ticket checking system
previously: in force ?

(¢) Is it a fact that the Crew System is a preventive measure for
illicit travelling while the Travelling Ticket Inspectors were for the
purpose of detection only ¢

Mr. A. A. L. Parsons : (a) The Crew System was introduced on the
Howrah-Asansol Section of the East Indian Railway in August 1926, and
extended over the complete length of the Howrah Division including a
small portion of the Asansol Division from 1st April 1927. It was then
introduced on the Lucknow Division on 1st May 1927, It was further
extended on the Asansol-Moghal Serai Section excluding branches from
1st April 1928. It was introduced on certain sections of the Eastern
Bengal Railway on the 15th October 1927. On the Great Indian Peninsula
Railway it was introduced on the Manmad Division from 1st April
1927.

(d) and (c). Yes.

NuMBER oF TRAVELLING TicKET INSPECTORS IN THE E4ST INDIAN RATLWAY

BEFORE AND AFTER THE INTRODUCTION OF THE CREW SYSTEM, ETC.

687. *Mr. Muhammad Rafique : (a) Will the Government be pleased
to state the number of Travelling Ticket Inspeetors at present on the
East Indian Railway and before the Crew §ystem was introduced ?

(b) What is the grade of a Travelling Ticket Inspector, and what is
the grade of a Crew, Crew-in-charge, Assistant Crew Inspector and
Crew Inspector { _

(¢) Is it a fact that a Travelling Ticket Inspector draws or used to
draw mileage allowance before the Crew System was introduced !

(d) Is it a fact that this mileage allowance forms a part of his pay
as 25 per cent. of this mileage allowance is deducted for Provident
Fund ¢ '

(e) What is the difference between mileage allowance and travelling
allowance ?

(f) Is 25 per cent. of the travelling allowance also deducted for
Provident Fund !

Mr. A. A. L. Parsons : (a) The latest date for which figures are
available is March 1928, when there were 96 Travelling Ticket Inspectors

on the East Indian Railway.
The number of such Inspectors before the Crew System was intro-
duced was 166.
(b) The grades are as follows :
Head Travelling Ticket Inspector Gr. I—Rs. 220—20—300.
Travelling Ticket Inspector Gr. II—Rs. 130—10—200.
Travelling Ticket Inspector Gr. III—Rs. 80—4—64—8—120.
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Crewmen Gr. * A —Rs. 30.

Crewmen Gr. ‘ B '—Rs. 40.
Crewmen-in-charge Gr. A—Rs. 60—5—70.
Crewmen-in-charge Gr. B—Rs. 80—5—90.
Assistant Inspector—Rs. 75—5—125.
Crew Inspector Gr. A—Rs. 100—10—200.

(¢) Yes.

(d) Yes.

(¢) Mileage allowance is treated as pay for the purpose of calculating
Provident Fund and leave allowances ; travelling allowance does not form
part of pay for this purpose.

(f) No.

NUMBER OF CREWMEN. CREWMEN-IN-CHARGE, ASSISTANT CREW INSPECTORS
AND CrEW INSPECTORS EMPLOYED ON THE EAST INDIAN RAlLway.

688. *Mr. Muhammad Rafique : (¢) How many Crewmen, Crew-

men-in-charge, Assistant Crew Inspectors and Crew Inspectors are there on
the East Indian Railway ?

(b) How many Travelling Ticket Inspectors are made Crewmen, Crew-
men-in-charge, Assistant Crew Inspectors and Crew Inspectors ?

Mr. A. A L. Parsons: (¢) In April 1928 the numbers were as
follows :

Crewmen .. .. .. .. 1,132
Crewmen-in-Charge .. .. .. 176
Assistant Inspectors .. .. .. 50
Sub-Inspectors .. .. .. 3
Chief Inspectors .. .. .. 3

(b) Government are not aware of the exact numbers and doubt if
any useful purpose would be served by calling for the information.

PrOMOTION OF TRAVELLING Tlpxm INspECTORS TO CREWMEN, CREWMEN-IN-
CHARGE AND AsszsTANT CREW INSPECTORS.
689. *Mr. Muhammad Rafique : (a) Is it a fact that some Travelling

Ticket Inspectors of long service have been made Crewmen, Crewmen-in-
charge and Assistant Crew Inspectors ¢

. (b) Is it a fact that some Travelling Ticket Inspectors, though draw-
Ing their usual salaries, have been put into a much lower grade and are
subordinate to those who receive less pay ?

Mr. A A L. Parsons : (qa) Yes.

(b) A few have been so treated.

RULES FRAMED IN CONNECTION WITH THE CREW SYSTAM ON THE EasT INDIAN
' Ramway.

690. *L?r. Hnl;nmmad Rafique : (a) Is it a fact that a meeting of

officials of East Indian Railway which incinded the Chief Operating Super-

ntendent, Director of Finance (Railway isoard), Deputy Agent and others
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was held to consider some questions and to frame some rules in connection
with the Crew System on the 3rd of May 1927 ?

(b) Were the rules framed and suggestions made by these officials
approved by the Agent, East Indian Railway, and the Railway Board !

) (¢) Will the Government be pleased to lay on the table a copy of the
ninutes of the meeting held on the 3rd May 1927 or lay on the table a
20py of the rules framed at that meeting ?

Mr. A A. L. Parsons : (a) Yes ; a meeting of departmental officers
was held to consider certain questions connected with the working of the
('rew System.

) (£) No rules were framed, but the orders of the Agent, East Indian
Railway, and of the Railway Board were taken where nccessary.

(¢) The meeting was purely a departmental meeting, and Govern-
nent do not propose to lay copies of minutes on the table. No rules were
framed at the meeting.

Pav oF TraveLLING TicKET INSPECTORS ON THE EaST INDIAN RaIlLwAY.

691. *Mr. Muhammad Rafique : (¢) Was it mentioned in the rules
framed at the meeting of officials held on the 3rd May ‘1927, that the
Travelling Ticket Inspectors and Deputy Inspectors of the Travelling
Ticket Inspectors taken over by the Operating Department, will be placed
in suitable appointments on the new seale recently sanctioned for tne
Operating Department by the Agent, and that they will draw the pay they
used to draw in the Accounts Department plus average mileage ?* Was it
also stated that the average mileage would be calculated on the mileage
actually drawn for a period of 12 months prior to transfer to the Crew
System, and that the difference between the pay thus arrived at after taking
average mileage into consideration and the gaximum of the grade in the
Operating Department in which they are placed, would be observed in
future increments ¢

(b) Will Government kindly state if effect has been given to these
Resolutions, and if so, how many cases have been dealt with accordingly ?

(¢) How many Travelling Ticket Inspectors &are now under the
Operating Department ?

Mr. A. A. L. Parsons : (a) and (b). The Honourable Member’s ques-
tion appears to be based on the record of a departmental meeting con-
tained in a file in either the Railway Board’s or the Agent’s office, and
I regret that 1 am unable to make any statement with regard to such a
record which is a privileged document. I shall, however, be obliged if
the Honourable Member will kindly let me know how the information
came into his possession. "

(¢) T am making enquiries and will let the Honourable Member know
the number later,

APPEAL MADE BY THE TRAVELLING TiCKET INSPECTORS OF THE EAsT INDIAN
RaiLway 1o THE D1visioNAL SUPERINTENDENT, CREWS, DINAPUR.
692. *Mr. Muhammad Rafique : (a) Will the Government be pleased
to state if any appeal by the Travelling Ticket Inspectors was made to tha
Divisional Superintendent, Crews, Dinapur !



1038 LEGISLATIVE ASSEMBLY. [20TEH SEPT. 1928.

(b) Is it a fact that a reply on the following lines was received
by the Travelling Ticket Inspectors from the Operating Department 1n
ictter No. 40-0.D.|Crew, dated Tth August 1928 : ¢‘ The memorialists do
not in any way suffer any monetary loss by being in the Crew System.
It is purely an act of grace that these men are being retained and paid
high salary though utilised for appointments which are only worth between
Ks. 50 and Rs. 60. Taking a strict view perhaps the correct procedure
would have been to dispense with the services of these men or offer them
"posts on lower pay ’’ ¢ -

(¢) Will Government be pleased to lay on the table a statement showing
the length of services of these Travelling Ticket Inspectors ?

(d) Will Government be pleased to state the name of the officer who
sent this letter, his grade, and the period he: has been posted on the
grade !

(e) Is it the intention of the Government to dismiss the Travelling
Ticket Inspectors who have served for a long period by.utilising them for
Jower grade appointments ¢

Mr. A A L. Parsons: (a), (), (c) and (d). Government. have no
knowledge of the facts and regret that they cannot undertake to enquire
into cases of individual officials which are entirely within the competence
of the Agent.

I would also point out to the Honourable Member with reference to
part (e) of his question that a transfer of an employee to another post is
not a dismissal.

EMPLOYMENT ON LOWER SALARIES IN THE CREw SYSTEM OF TRAVELLING
TickeT INSPECTORS OF THE EAST INDIAN RATLWAY.

693. *Mr. Muhammad Rafique : (a) Is it a fact that on page 42 of
the Report on ¢ Experimental Working of Crews System ’’ by the Chief
Operating Superintendent it is mentioned ‘‘ There is no class of employees
under the Crew System whose duties and responsibilities ecould be held as
equivalent as those of Travelling Ticket Inspectors ’’ ?

(b) If the answer to (a) is in the affirmative, what are the reasons
that these Travelling Ticket Inspectors are emploved for lower salaried
work in the Crew System ?

(c) Is it a fact that the Travelling Ticket Inspectors have to pass
some examinations before they are appointed ?

Mr. A. A L. Parsons : (a) Yes. Incidentaliy T wish to observe that
the Honourable Member i8 quoting from a purely departmental docu-
ment. the contents of whieh have not been published, and I shall be very
grateful to him if he will let me know how it ecame into his possession.

(b) In order to provide other posts for men who would otherwise
have to be discharged from the serviee. ‘

(¢) T believe this to be so.

PROMOTION OF SUBORDINATES TO SUPERIOR APPOINTMENTS ON THE GREAT
INDIAN PENINSULA RAILWAY,

694. *Mr. N. M. Joshi : (¢) How many subordinates were acting as
officers on the Great Indian Peninsula Railway when Mr. Parsons in reply
to my question in the last Session gave the assurance that the confirmation
of subordinates was dependent on permanent vacancies occurring ° '
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(b) How many vacancies occurred since and how were they filled
up

(6) What is the present percentage of the subordinates promoted
to the superior establishment to the total number of gazetted officers recruit-
ed in India and in England on the Great Indian Penmsuln Railway ?

Mr. A. A L. Parsons : (a) 35.

(b) 13. Of these 2 were filled by the Secretary of State, 9 by direct
recruitment in India, 1 by promotion from the subordinate grades, and 1
will shortly be filled by similar promotion.

(¢) The total cadre of the superior officers on the Great Indian
Peninsula Railway is 249, and 3 have been promoted from the subordinate
grades.

TerM OF PROBATION FOR THE TRAINING COURSE OF PROBATIONERS APPOINTED
TO THE TRANSPORTATION AND COMMERCIAL DEPARTMENTS OF THE GREAT
INDIAN PENINSULA RAILWAY. ,

695. *Mr. N. M. Joshi : (a¢) What is the term of probation fixed for
the training course of probationers appointed to the transportation and
commercial services of the Great Indian Paninsula Railway ?

(b) Are these probationers aftcr their training is finished entitled
to confirmation in permanent vacancies in preferencs to the subordinates
with approved service who are fully qualified for confirmation and who
have been awaiting confirmation for many years ?

(¢) Are Government aware of these probationers having been
confirmed in permanent vacancies much earlier than the period of their
probation 1

(d) What will be the status and the pay of subordinates who have
been acting for several years? Should they have to revert to their sub-
stantive posts either for proceeding en privilege leave or for a temporary
leave vacancy not being available ?

Mr. A. A L. Parsons : (a) Three years.

(b) Probationers have no preseriptive right to confirmation in perma-
nent vacancies and their existence in no way interferes with the rule that
20 per cent. of the vacancies open to persons of Asiatic domicile will be
filled by the promotion of subordinates.

(¢) No.

(d) If a subordinate on the Great Indian Peninsula Railway is
reverted from a superior post to his substantive post he then draws the
pay of the latter post. At present when such a subordinate goes on
leave after officiating in a superior post. his leave pay is regulated by the
pay of his substantive post, but the question of altering this rule is bemg
considered.

PRESENT SCALE OF PAY OF THE TICKET-PRINTING STAFF ATTACHED TO THE
OFFICE OF THE CHIEF AUDITOR, GREAT INDIAN PENINSULA RAILWAY.

696. *Mr. N. M. Joshi : Will Government be pleased to state

(1) the present scale of pay of the ticket-printing staff attached tc¢
the Chief Auditor’s Office :

1
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(b) whether- they are given leave, holiday and provident fund
privileges on the lines of other clerical staff of the office :

(¢) whether the staff on transfer from Vietoria Terminus to Byculla
have been allotted insanitary, dark and less amount of space
in the office of the Head Printer, Byculla : and

(d) whether Government have received a representation from the
members of the staff regarding (a), (b), and (¢) and if so,

what action Government have taken or propose to take § If
not, why not !

_ The Honourable 8ir Bhupendra Nath Mitra : With your permission,
Sir, I propese to answer questions 696, 698, 699 and 705 together.

Enquiries are being made and the information will be supplied to
the Honourable Member in due course.

GRANT OF LEAVE AND PROVIDENT FUND PRIVILEGES TO THE MENIAL STAFY

EMPLOYED IN THE VARIOUS ADMINISTRATIVE OFFICES OF THE GREAT
INDIAN PENINSULA RaiLway IN Bompay.

697. *Mr. N. M. Joshi : (¢) Will Government be pleased to state
whether the menial staff on the permanent establishment, such as sepoys
and hamals, employed in the various administrative offices of the Greatl
Indian Peninsula Railway in Bombay are granted leave and provident
fund privileges ? If not, why not ?

(b) Have Government received any representation regarding the in-
adequacy of their present scale of payv and, if so, what action have Gov-
ernment taken or propose to take in the matter ?

(¢) If not, why not ?

Mr. A. A L Parsons : (a) Menial Staff, who were previously in the
service of the Great Indian Peninsula Railway Company, are required to
subseribe to the Provident Fund if drawing Rs. 30 or over. Other menial
staff are not entitled. or required, to subseribe to the Provident Fund.

Fifteen days’ leave a year is granted to all permanently employed menial
staff who have completed one year’s service.

(b) No.
{¢) Does not arise.

Mr. N. M. Joshi : May T ask why the menials wha reecive less than
Rs. 30 are not asked to-contribute to the Provident Fund ?

Mr. A. A. L. Parsons : I believe. Sir, that Rs. 30 is the general limit

at present, bui the question of revising that limit is under considera-
tion. :

EMPLOYMENT OF RELIEVING STAFF ON THE PERMANENT ESTABLISHMENT OF
THE OFFICE OF THE CHIEF AUDITOR, GREAT INDIAN PENINSULA RAlLWAY,

1698. *Mr. N. M. Joshi : (¢) What relieving staff, if any, is at
present employed on the permanent establishment of the Chief Auditor’s
office, Great Indian Peninsula Railway ?

(b) If the answer to (a) be in the negative, do Government propose
to sanction the employment of such staff to enable the employees in
general to avail themselves of the leave privileges ! If not, why not ¢

tFor answer to this question, see answer to question No. 696,
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PAvy oF THE SUBORDINATE STA¥F OF THE OFFICE OF THE CHIEF AUDITOR,
GREAT INDIAN PENINSULA RAILWAY.

1699. *Mr. N. M. Joshi : (¢) Will Government be pleased to state
the present scale of pay of the subordinate staff of the Chief Auditor’s office,
Great Indian Peninsula Railway

(b) Isit a fact that the starting salary of a clerk in the Govern-
ment offices in Bombay other than those of the Railway, is Rs. 60, whereas
in the Chief Auditor’s office it is Rs 40 ¢

(¢) Have Government reccived any representation from the staff
of the Chief Auditor’s office (Great Indian Peninsula Railway) for the in-
troduetion of a time seale of pay and what action have Government taken in
the matter, or propose to take in the matter 2 If not, why not ?

NEw LEAVE RULES POR SUBORDINATES ON RAILWAYS.

700. *Mr. N. M. Joshi : (a) Will Government be pleased to state
whether it is a fact that the Government in reply to starred question No. §68
of the 11th March 1927 stated ‘‘they hoped the new leave rules for rail-
way subordinates will be got out before the end of 1927 ’’ ?

(b) Is it a fact that they have not been introduced as yet ?

(¢) Is it a fact that the question of revised rules has been under
consideration of the Government since 1923 !

(d) Will Government be pleased to state when the new leave rules
will be got out and introduced 1

Mr. A A. L. Parsons : I regret there is nothing I can add at present
to the reply I gave in February last to the same questions of the Honour-
able Member except that Government are endeavouring to find a solution
in regard to the leave rules for subordinates‘on the East Indian and Great
Indian Peninsula Railways apart from the general question of revising the
leave rules of all Railways.

TRANSFER OF MEN FROM THE OFFICE OF THE CHIEF AUDITOR, GREAT INDIAN
PENINSULA RAILWAY TO THE RAmLway CLEARING AccouNTs OFFICE, DELHI.

701. *Mr. N. M. Joshi : (¢) How many men have been transferred
from the Chief Auditor’s Office, Great Indian Peninsula Railway, to the
Railway (learing Accounts Office, Delhi ?

(b) Is it a fact that the actual number of staff required for the

transferred work was not taken over by the Clearing Accounts offiee and
that some men were locally enzaged by the Director ?

(¢) If the answer to (b) be in the affirmative, what is the number
of men loca’ly engaged ?

(d) 1Is it a fact that on account of the staff referred to in (c) hav-

ing been engaged by the Clearing Office, the permanent staff of the Chief
Auditor’s office is being reduced in proportion ?

Mr. A. A. L. Parsons : (a) 160. ]
(b) Steps had been taken by the Great Indian Peninsula Railway for
some time past to keep temporary vacancies unfilled and so reduce the

tFor answer to this question, sec answer te question No. 696.
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actual number of men to be transferred to Delhi, with the result that
out of 224 vacancies, only 160 men were transferred. The rest were
Jocally engaged by the Director.

(¢) 64.

__(d) A corresponding number of posts in the Great Indian Peninsula
Railway have been brought under reduction, but, so far as 1 am aware,
no permanent employvee has been discharged on this account.

ESTABLISHMENT OF A BrRANCHE RaiLwAY CLEARING ACCOUNTS OFFICE IN
* MADRAS.

702. *Mr. N. M. Joshi : (a) Will Government be pleased to state
whether it is a fact that a branch of the Railway Clearing Accounts Office,
Delhi, is proposed to be established shortly in Madras 1

(b) Do Government propose to open branches of that office in Bom-
bay, Calcutta and Lucknow ¥ If not, why not ?

Mr. A. A L. Parsons: (a) The Railways in Southern India are
considering the establishment of a branch Railway Clearing Accounts
Office in Madras and I think it is probable that this will be done.

(b) No. In a speech which I made on the 27th of February 1928
on a motior: made by Maulvi Muhammad Yakub during the course of the
Railwiy Budget I explained that full advantage of a Clearing Accounts
Office is not obtained until the work is concentrated in one central place
but the length of time which it would take to send documents from the

Railways in Southern India to Delhi makes it desirable to establish a
branch of the office there.

CENTRALISATION OF THE LocAL AupiT OFFICES OF STATE RaiLways.

703. *Mr. N. M. Joshi : (¢) Will Government be pleased to state
whether it is a fact that they propose to centralise the Local Audit Offices
of the State Railways, and if so, when and at what place ¢

(b) Are Government aware that the proposal involves the transfer of
a large number of staff from the respective offices and consequent incon-
venience and hardship to them ? Do Govermment propose to compensate
such staff for the same and how ¢

Mr. A. A L. Parsons : (a) There are proposals to this effect, but it
has been decided to postpone them for the time being until they can be
further discussed in the Standing Finance Committee for Railways.

(B) The proposals will involve the transfer of a certain number of
clerks frowa other offices, but the conditions on which such transfers will
be made if the proposals are adopted will be carefully considered.

GRANT OF CONCESSIONS TO THE STAFF OF THE STATE RAILWAYS AUDIT OFFICES
TRANSFERRED TO THE RAILWAY CLEARING AccouNTs OFFICE, DELHI.

704. *Mr. N. M. Joshi : (a¢) Will Government be pleased to state
whether it is a fact that Government had granted a bonus of two months’
pay, subject to a maximum of Rs. two Jiundred, among other concessions
10 the clerical staff of the- offices transferred from Calcutta to De'hi, viz,,
the offices of the Accountant General, Central Revenues, the Accountant

S TR
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General, Posts and Telegraphs, and the Director General, Posts and Tele-
graphs, in 1925 and 1926 ! :

(b) Is it a fact that this concession was not granted to the staff
of the State Railways Audit Offices transferred to the Clearing Accounts
Office, Delhi, although prayed for !

(c) If the answer to part (b) be in the affirmative, do Government
propose to consider their decision in the matter ¥ If not, why not ?

Mr. A. A L Parsons : (a) Yes.

(b) Yes.

(¢) No. Government consider that the concessions already granted
arc adequate.

APPOINTMENT OF MR. J. METHAIS, AN ANGLO-INDIAN, A8 AX. AUDIT INSPECTOR
IN THE OFFICE OF THE CHIEF AUDITOR, GREAT INDIAN PENINSULA RaIL
WAY.

1705. *Mr. N. M. Joshi : (a) Will Government be pleased to state
whether it is a fact that one Mr. J. Methais, an Anglo-Indian, was
appointed as an Audit Inspector in the Chief Auditor’s Office in 1925 ¢

(b) Is it a fact that as a result of serious complaints from the Divi-
sional Officers of the Great Indian Peninsula and Madras and Southern
Mahratta Railways against him and further on account of misconduct he
was degraded and allowed to remain as a clerk in 1926 ¢

(¢) Isit a fact that after some time he was twice promoted to higher
grades in supersession of several capable Indian subordinates despite his
bad record ?

(d) 1If the answer to part (c) be in the affirmative, do Government
propose to put a stop to this ! .
DismissaL or DiscHARGE OF EMPLOYEES OF THE BENGAL AND NoRTH WESTERN

RarLway.

706 *Mr. N. M. Joshi : (¢) Will Government be pleased to state
if it is a fact that on the Bengal and North Western Railway when any
railway servant is dismissed or discharged no reason for his dismissal or
discharge is communicated to him 1

(b) If the answer to (a) be in the affirmative, will they be pleased to
state the reason for it ?

Mr. A A. L. Parsons : (a) and (b). No employee is dismissed or dis-
charged on the Bengal and North Western Railway, without enquiry or
the sanction of a senior official and without his being made aware of the

reasons.

In certain cases in the interests of the men themselves the reasons are
not entered on their certificates.

Mr. Gaya Prasad 8ingh : Are Government aware that no definite rules
are prescribed on the Bengal and North Wegtam Rsailway for proper
representation of individual grievances of railway servants ?

Mr. A A L. Parsons : No, Sir.
tFor answer to this question, sve answor to question Na. 396.

-
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SupPLY To EMPLOYEES OF THE BENGAL AND NORTH WESTERN RAILWAY OF
THEIR SERVICE AGREEMENTS.

707 *Mr. N. M. Joshi : (a) Will Government be pleased to state
if the railway servants on the Bengal and North Western Railway are sup-

plied with a copy of the service agreement bond they execute with the
Railway ¢

(b) If the answer to (a) be in the negative, will they be pleased to
state if they propose to do so ¢ )

Mr. A. A. L. Parsons : (¢) No.

() There is no objection to an employee being supplied with a copy
¢f his service agreement should he desire it.

ABOLITION OF THF. EXISTING TRAINING ScHOOLS AT LOVEDALE AND COONOOR.

708 *Mr. N. M. Joshi : Will Government bhe pleased to state
whether they have issued orders to the Postmaster General, Madras Circle,
abolishing the existing training schools at Lovedale and Coonoor ? If so,
from what date ?

. The Honourable Mr. A. C. McWatters : With your permission, Sir, 1
shall answer questions, 708 and 709 together. Orders have been issued
terminating the existing agreemeénts between these schools and the Posts
and Telagraphs Department with effect from the 1st Septecmber 1929. On
rececipt of a representation from the Postmaster-General, Madras, that
the special courses of training for recruits for the Telegraph Department
terminated at these Schools in December and September respectively, an
extension of time has been allowed in the case of the Coonoor School up
to the middie of September 1929 and in the case of the Lovedale School up
to the end of December 1929.

ExXTENSION OF TIME FOR THE TERMINATION OF THE AGREEMENTS WITH THE
TRAINING ScHOOLS AT LOVEDALE AND COONOOR.

$709. *Mr. N. M. Joshi : (a) Will Government be pleased to state
whether they have received any communication from the Postmaster
General, Madras Circle, recommending to the Director General extension
for the training schools at Lovedale and Coonoor ?

(b) If the answer to the above be in the affirmative, will Government
be pleased to state on what grounds the Head of the Circle has recommend-
ed their extension ?

RECOMMENDATIONS OF THE LEE COMMISSION RELATING TO APPOINTMENTS
T0o THE INDIAN CIviL SERVICE BY PROMOTIONS FROM THE PROVINCIAL
8ERVICES.

710. *Mr. K. C. Neogy : (a) With reference to the unanimous recom-
mendation made by the Lee Commission that the rate of promotion from the
Provinecial Civil Services to the Superior Civil Service appointments should
be increased, and that ‘‘ 20 per cent. of the recruits should be obtained from
that source in future ’’, will Government be pleased to state, on the basis of the
latest figures availalfle, as to how far this recommendation has been given

tFor answer to this question, see answer to qaestion No. 708.
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effect to in each province, and to what extent the position of the Judicial and
Executive branches, respectively, of the Provincial Civil Serviee in each
province has improved in comparison with the position that obtained pre-
vious, to the suid recommendation !

(b) Tf full effect has not yet been given to the said recommendation,
will Government be pleased to state the reasons therefor, anid iheir future
intentions in the matter ?

(¢) Have Government received any representations from members of
the Provineial Civil Serviees on this matter : and if so, what aection has been
taken thereon ? '

The Honourable Mr. J. Orerar : (¢) I lay on the table a statement
which gives the information required.

(b) T would refer the Honourable Member to the reply given by my
predecessor to part (c) of his question of the 24th Mareh 1926.

(¢) The only representation that Government have received on the
subject is one submitted by the Bengal Civil Service (Judicial) Association
in 1926. Tt was duly taken into consideration in settling the programme
to be followed in inereasing the number of listed posts in the Bengal
Presidency, and as a result it was decided to fill by promotion of members
of the Bengal Civil Service (Judieial) all the posts whieh remained to be
listed on the Judicial sidé in that Presidency-
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posta
N
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FProvinces % - k- = the P.C. 5.] Remarka,
3 £ par |
g §¢ E “m“i
@ g gl Y rom
':E 2o 'g 3 | Bal 2 | 1o apt |
AR LR
& | 33 AR RENERE: !
Madras 5 5 2 12 7 4 4 15 31 | (s) Except in the
Bombe 3| 3 6| «f ol 2! [ g8 -.el"::lm-y
¥y ;o TIes . ; »
(d) (d) mwm
Beogsl Wl el s 1] 12| 6| "7 4| m 22| from the Gl
. List for Int
UnitedProvinoes | 4| 7| 1| 12| 7| 7| 1| 18 2 _r,mn'h'
Phiggab ] 4 2 1 7 5 2] M 18 | (¢) No separste
Burma . 4 4 2 10 9 4 3 18 19
Including
Bibar and Orisss 5| 2 1| 8| 8| 2| 1| s 1 e e o
CtealProviness |- 3. 4| .| 7] 8| of el
. e | 1 e |
— . i
Asam . 2 . .. 2 3 I 3 B’
Total w| M| o] o 8| w e ml




1066 LEGISLATIVE ASSEMBLY. [20TH SEPT. 1928.

ArroINTMENT OF HicH COURT JUDGES FROM THE RANKS OF THE PROVINCIAL
CiviL SERVICE.

711 *Mr.K.C.Neogy : (a) Will Government be pleased to state their
policy in regard to the appointment of High Court Judges from the ranks.
of the Provincial Civil Service, in the different provinces ?

(b) How many Judgeships in the Calcutta High Court have been.
conferred on members of the Provincial Civil Service so far, and for what
period in each case ?

(c) Is it a fact that in some other High Courts the claims of the Pro--
vineial Civil Service to Judgeships have received better recognition ¥

(d) Has the question of conferring at least one permanent Judgeship-
in the Calcutta High Court on members of the Provincial Civil Service,
ever been considered by Government ¢ If so, when and with what result t

The Honourable Mr. J. Crerar : (a) The Honourgble Member is refer-
red to the answer given in this House to Mr. Goswami’s question, printed
on page 663 of Volume IV of the Assembly Debates of 18th February
1924.

(b) Four, so far as we have been able to ascertain from our records.
(Ome in 1883 for a short period ; one in 1913 for 5 months and 4 days ; one
in 1920 for one month ; and one this year for 3 months and 24 days.

(¢) There are Judges appointed from the Provincial Service in the
Madras, Allahabad, Lahore and Rangoon High Courts.

(d) Permanent appointments to the High Court are made by H'is
Majesty under section 101 of the Government of India Act. The main
eonsidcration is efficiency, as is stated in the reply I have quoted. Sub-
ject to this, the claims of members of the judicial branch of the Bengal
Civil Service no less than those of members of other classes from which
High Court Judges are recruited receive due consideration.

SHORTAGE OF OFFICERS IN THE INDIAN MEDICAL SERVICE.

712 *Lieutenant-Colonel H. A. J. Gidney : (¢) Will Government be
pleased to inform this House if the I. M. 8. cadre is under strength 1

(b) TIf the answer to (a) is in the affirmative—

(§) To what extent would this shortage of officers affect the medical
needs of the Indian Army in the event of its mobilisation ?

(%) What steps are Government taking to remedy the situation both
in India and England ?

Mr. G. M. Young : (a) Yes, Sir.

b) (i) The shortage has been made up by enlisting the se_rviees of

tzmp(orhxs; commissioned medieal officers who would be available on
mobilization.

(#) Every endeavour is being made to stimulate recruitment and

bring the service up to strength.
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ApM1ss1oN or MewBERS OF THE INDIAN MEDICAL DEPARTMENT TO THE INDIAN
MepicaL S8ERVICE.

713s *Lieutenant-Oolonel H. A. J. Gidney : (a) Is it a fact that
suitable candidates are not procurable in England for the I. M. 8. §

(b) If this is so, do Government propose to consider, in addition to
any other measures, the advisability of filling up a certain number of these
vacancies by admitting British qualified members of the I. M. D., allowing
certain war service concessions for those who are slightly over the maximum
age !

Mr. G. M. Young : (a) At the present moment suitable candidates
are not forthcoming in sufficient numbers.

(b) The selection of candidates for permanent commissions in the
Indian Medical Service is made by Selection Boards in England and India.
For some years it has been open to members of the Indian Medical Depart-
ment at any time before they reach the age limit to apply for appointment
to the Indian Medical Service. Several of them have done so and have
been appointed.

Drrricurty 1N supPLYING THE CiviL MEDICAL DEPARTMENT wITH OFFICERS
FROM THE MiLrTarYy BRANCH oF THE INDIAN MEDICAL SERVICE.

714. *Lieutenant-Colonel H. A. J. Gidney : (a) Is it a fact that
owing to the cadre of the I. M. S. being under strength the Director, Medieal
Services, India, is unable to supply officers from the Military Branch of the
I. M. 8. to filll about 40 vacancies in the Civil Medical Department ?

(b) If so, what action do Government intend to take to remedy the
position

Mr. G. M. Young : (a) It is true thaf the military authorities are
finding it increasingly difficult to supply the full requirements of the
Civil Department in the way of European 1. M. S. officers, but I do not
think that the shorlage amounts to as many as 40.

(b) T would refer the Honourable Member to the reply I have
given to part (b) (ii) of his question No. 712,

SHORTAGE OF OFFICERS IN THE INDIAN MEDICAL DEPARTMENT.

7156, *Lieutenant-Oolonel H. A. J. Gidney : (a) Is it a fact that
1. M. D. eadre is much under strength ¥ If so, to what extent and how
would this affect the medical needs of the British Army in the event of its
mobilisation 1

(b) 1f the amswer to the first part of (a) is in the affirmative, what
action do Government propose to take to remedy the situation ?

Mr. G. M. Young : (a) No, Sir. The Assistant Surgeons’ Branch of
the Indian Medical Départment is at present up to full strength. The
remaining part of the question does not arise.

(b) The question does not arise.

Lieut.-Oolonel H. A, J. Gidney : Does the full strength include the
leave reserve ?

Mr. G. M. Young : The cadre is up to its full strength.

L145LA B
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8moRTAGE OF OFFICERS IN THE INDIAN MEDICAL DXPARTMENT.

716. *Lieutenant-Colomel H. A. J. Gidney : (a) Is it a fact that
owing to the Department being under’strength the Director, ‘Medieal Ser-
vices, India, has had to refuse the services of many Military Assistant Sur-
geons to supply the pressing civil needs of various Provinces, in the Rail-
ways, Civil Medical Services and the Jail Department ?

(b) If this is so, what steps do Government intend taking to remedy
the position and, are they prepared again to advertise for the re-employment
of suitable axed and ex-1. M. D. men ?

Mr. G. M. Young : (a) As I have just stated, the Department as a
whole is not under strength. At the present moment the number of
Assistant Surgeons in military employ is just short of requirements, and
the Civil Departments therefore have rather more than their share.

(b) Does not arise. But I may add for the information of the
Honourable Member that suitable ex-officers of the Indian Medical De-
partment are being re-employed where necessary.

EDUCATIONAL QUALIFICATIONS FOR ADMISSION INTO THE INDIAN MEDICAL
DEPARTMENT.

717. *Lieutenant-Colonel H. A. J. Gidney : (a) Is it a fact that

in accepting the Senior Cambridge educational qualification for admission

into the I. M. D., Government demand that sueh students must have
obtained a credit pass in English, mathematics and a classical language ?

(b) If the answer to (@) is in the affirmative, will Government state
if it is a fact that no such special knowledge, particularly in a classical
language, is required from a candidate who has passed the I. A. or I. Se.
examination { )

(¢) If this is so, do Government propose to reconsider the situation and
accept Senior Cambridge passed candidates who have not obtained these
credit passes ?

Mr. G. M. Young : (a) A credit pass in these subjects is demanded
by the examining bodies.

(b) A pass with credit in any of the subjects mentioned in part (a)
i8 not -essential for candidates who possess Intermediate Science_qualifi-
cations. A pass in the Intermediate Arts Examination is not sufficient
for admission to the Indian Medical Department.

_ (¢) The standard of preliminary educational qualifications is not
fixed by Government but by the examining bodies, that is to say, the
State Medical Faeulty of Bengal and the Board of Examiners, Madras.

Lieut.-Colonel H. A. J. Gidney : Will the Honourable Member kindly
address the examining body or college and ask them to aceept the Senior
Cambridge pass, in view of the fact that credits in these subjects are not
requnired for the higher Degrees, e.g., I. A. and 1. Se.

Mr. @ M. Young : T will convey this question and answer, as well
as the Honourable Member’s supplementary question, to the examining
bodies. .
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EMPLOYMENT OF ASSISTANT SURGEONS WITH BRITISHE MEDICAL QUALIFICATIONS
A8 MEproarL OrricErs oF BRrtisE StatioNn HOSPITALS.

. 718. *Lieutenant-Colonel H. A. J. Gidney : Will Government state
whether in 1926-27, the Director, Medical Services, India, issued order to
the various Commands, requesting Officers Commanding British Station
Hospitals, to utilise the services of the British qualified Military Assistant
Surgeons of the I. M. D. as Medical Officers of these Hospitals ¢ If so,
has this order been carried out and to what extent ? If not, why not ¢!

Mr. G. M. Young : There were no definite orders on the subject but a
circular was issued in May 1926 suggesting that Assistant Surgeons with
British medical qualifications should be employed on such duties as would
permit of the fullest use of their professional attainments. There are at
present 12 Assistant Surgeons with British qualifications in military
employ and they are all employed in posts suitable to their qualifications.

Lieut.-Colonel H. A. J. Gidney : May I enquire what precisely those
posts are !

Mr. G. M. Young: I am informed that one of these Assistant
Surgeons is in charge of the Militaryr Hospital at Purandhar, four are
attached to British Military Hospitals, and the others are in special ap-
pointments, e.g., factories, arsenals, ete.

Lieut.-Colonel H. A. J. Gidney : Are those appointments usually held
by medical officers of the R. A. M. C. !

Mr. G. M, Young : I am afraid I must ask for notice of that question.

ADMISSION OF ASSISTANT SURGEONS WITH BRITISE MEDICAL QUALIFICATIONS
1NT0 PROVINCIAL CIviL MEDICAL SERVICES.

719. *Lieutenant-Colonel H. A. J. Gidney : (a) In view of the faet
that certain Provinces have closed their doors to the employment of I. M. D.
men in their Civil Medical Services, will Government inform this House
whether this exclusion is a post-reform measure and is the result of
Indianisation about which Resolutions were passed by Provincial Legisla-
tures {

(b) If s0o, do Government propose to address the Provincial Govern-
ments with a view to their consenting to receive British qualified Military
Assistaut Surgeons into their Civil Medical Services ¢

Mr. G. M. Young : (a) The Government of India understand that
only one Loeal Government has decided not to employ Indian Medieal
Department officers in its provincial medical service in future. Some
Local Governments have decided to reduce the number of posts previously
reserved for Indian Medical Department officers, but such reduction is to
be effected gradually and the rights of officers already in provincial
employ are, so far as possible, to be safeguarded.

(b) As the Honourable Member will gather from the answer to
the first part of this question, the Government of India have been in cor-
respondence with Local Governments on the subject. The matter is, how-
ever, entirely within the discretion of Local Governments.

Lieut.-Colonel H. A. J. Gidney : The Honourable Member has
stated that there is only one Provincial Government which has closed
its doors to the employment of Indian Medical Department for provin-

L145T,A ' B2
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cial medical employ, whereas I understand that two Provincial Govern-
ments have done so and more are to follow. Would the Honourable
Member kindly enquire whether the Punjab Govermment and also the
United Provinces Government have closed their doors to the employ-

ment of Indian Medical Department officers in their respective provin-
cial medical services {

Mr. G. M. Young : The two Governments mentioned by my Honour-
able friend have not reached a definite decision with regard to this
matter. So far as the Government of India are aware, only one Previncial
Government has decided not to employ Indian Medical Department
officers in its provincial medical service in future.

Pandit Hirday Nath Kunzru: I understand that the United
Provinces Government decided long ago not to recruit any more Indian
Medical Department officers to their civil medical service.

Mr. G. M. Young : So far as I am aware that decision has not been
conveyed to the Government of Indla :

Pandit Hirday Nath Kunzru: Are Government aware that the
Minister of Local Self-government announced in the United Provinces
Couneil in 1922 or 1923 that the Government of India had agreed not to
compel Local Governments to take in I. M. D. officers for appointment
as Civil Surgeons and to posts of the same standard.

Mr. G. 8. Bajpai : With your permission, Sir, I shall answer that
question. My Honourable friend is absolutely correct in stating that the
Minister for Local Self-Government announced, I think it was in 1922,
in the United Provinces Council that the Governm’ent of India agreed
not to compel Local Governments to employ any more I. M. D. officers,
but I understand that they have not decided mnot to take I. M. D. officers
on their own initiative if they choose to do so in future.

Pandit Hu'day Nath Kunzru : Are Government aware that Pandit
Jagat Narain said that while the rights of the existing I. M. D. men in

the eivil medical service would be respected in future, no more I. M. D. men
would be recruited ?

Mr. @. 8. Bajpai : The position is that the Local Government do
not accept the position that the Government of India should compel
"them not to employ any more I. M. D. officers. As far as Pandit Jagat
Marain’s statement is concerned, namely, committing the United
Provinces Government not to employ any more I. M. D. officers in future,
I am not in a position to say anything about that.

Lieut.-Colonel H. A. J. Gidney : With reference to his reply, will
the Honourable Member please state whether such inactivity on the
part of the Government of India is or is not contrary to the Instru-
ment of Instructions contained in the Government of India Act of 1919,
and contrary to paragraph 346 of the Montford Report, i-e., the proteec-
tion of minority communities, e.g., the employment of the I. M. D. in
these two provinces, and if so, will the Government of India be so
good as to address the Provincial Governments on this matter 1

Mr. G. 8. Bajpai: I have not followed the Honourable Member’s

question, but I do not see how the protection of minority communities’
interests arise in this case.
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Pandit Hirday Nath Kunzru: With reference to the question of
racial discrimination, are Government aware that Indians are not ad-
mitted into the Indian Medical Department $

(No reply.)

Pandit Hirday Nath Kunzru : The Honourable the Army Secretary
stated that the Government of India were in correspondence with
the Local Governments in regard to the employment of Indian Medical
Department officers in civil employ. Is it intended to compel any Local
Government to emplay officers of the 1. M.D. in higher civil medical
posts 1

Mr. G. 8. Bajpai : I think I can state that the Government of
India have no intention of compelling any Local Government to em-
ploy any 1. M. D. officers if they do not wish to.

Mr. G. M. Young : I should like to answer that question, also.
If the Honourable Member had listened to my previous answer he
would not have put it. I did not say that the Government of India
were in correspondence with Local Governments with regard to their
employment of I. M. D. officers in civil posts. What I said was, ‘‘ As
the Honourable Member will gather from the answer to the first part
of this question, the Government of India have been in correspondence
with Local Governments on the subject. The matter is, however, en-
tirely within the discretion of Local Governments.’’

PuBLICATION OF THE NEEDHAM REPORT ON THE RarLway MEpicas SEr-
VIQE.

720. *Lieutenant-Colonel H. A. J. Gidney : Will Government please
state whether and when it proposes to publish the Needham Report on the
Railway Medical Service 1

s
Mr. A A L. Parsons: The Report is a purely departmental
publication, and it is not intended to publish it.

Lieutenant-Col- H. A. J. Gidney : May I ask the Honourable Mem-
ber why the report has not been published ?

. Mr. A A L Parsons: Because it is a purely departmental pub-
lication.

Lisutenant-Col. H. A. J. Gidney : May I ask the Honourable Mem-
ber whether the Legislative Assembly has not voted the expenses in
connection with that report ?

Mr A A L Parsons: I assume that is so, but it does not neces-
sarily follow that the report should be published.

PRESENT STRENGTH OF THE INDIAN ARMY NURSING SBRVICE.

121, *Lieutenant-Oelomiel B. A. J. Q@idney : (a) Will Government
please inform this House of the present strength of the Indian Army
Nursing Service and if it is adequate for the needs of the Army in the event
of its mobilisation 1

o1 (b) How many nurses were admitted into it during the’yeans 1926-
(¢) Is it the intention of Government to increase the catre of this
Service 1 ‘
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Mr. G. M. Young: (a). 55. This number represents the total
strength of the peace establishment, and is not intended to meet the
full needs of the Army on mobilization.

(d) 18.
(¢) No, Sir, but Government are considering the question of rais-
ing a reserve of nurses in India.

INFORMATION RELATING TO DETAILS OF EXPENSES REQUIRED BY THE INCOME-
TAX AUTHORITIES FROM ASSESSEES.

722. *Mr. H. G. Cocke : (a) Are Government aware of the growing
practice of the Income-tax authorities to require assessees, taxable under
the head ‘‘ Business ’’, to give details of their expenses, such as interest,
brokerage, commission, ete., to the extent of requiring them to supply the
names and addresses of the recipients of such interest, brokerage, ete., and
the amounts paid to each, with the admitted object of enabling such third
parties to be assessed for income which otherwise might escape assess-
ment ?

(b) Under what section of the Act are such details called for ?

.(¢) Do Government propose to issue instructions that where informa-
tion as to names and addresses are refused by the assessee, the expense will
still be allowed as a business deduction, if satisfied otherwise that it has been
genuinely incurred ?

The Honourable Sir Bhupendra Nath Mitra: (a) So far as re-
lates to payments of commission, and the like, which fall within the
definition of ‘‘ Salaries ’’, the practice described is necessary in order
to secure the observance of the provisions of section 21 of the Indian
Income-tax Act, 1922. So far as relates to payments such as interest,
which, when received by the payee, do not fall within the definition of
‘¢ Salaries ’’, but which the Income-tax Officer has to examine in con-
nection with the grant of business deductions in the assessment of the
original assessees, the Government of India have no information as to
the existence of the practice described, and whether, if it exists, it is
a growing practice ; but they will call for reports upon the subject
from the Commissioners of Income-tax.

(b) The Honourable Member is referred to sections 21, 22 (4),
23 (2) and 37 of the Indian Income-tax Act ; and

_(¢) The Government of India will consider whether it is necessary
to issue any instructions when they have received the reports referred
to in my answer to part (a@). .

Mr. Vidya 8agar Pandya: I am sorry I have not been able to
follow the answer to the first part. Will the Honourable Member
kindly repeat his answer to the first part ?

, The Honourable 8ir Bhupendra Nath Mitra: My Honourable
frxex.ld will be able to follow it when he sees it in print later on in the
official debates.

ApumissioN oF INDIAN Boys INTO THE RAILWAY ENGINEERING SERVICE.

723. *Mr. Sarabhai Nemchand Haji : (¢) Have any complaints been
received by Government regarding rules for admission of Indian boys
into the Railway Engineering Service !
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(b) Is it a fact, that the Public Service Commission requires that the
candidate should have passed in their Science examination before complet-
ing 20 years !

(¢) Is it a fact that the age of candidates is calculated from 1st
January of any particular year ? '

(d) Are Government aware that the results of University examina-
tions in India are declared in the months of May and June 1 If so, are
Government aware of hardships to candidates caused by their passing
examinations in May and their competitive age being calculated from
January 1t

(e) Do Government propose to take neeessary step to remove the ano-
maly prevailing now ?

Mr A A L Parsons: (2) No.

() and (¢). Under the rules candidates for the Mechanical En-
gineering, Transportation (Power) and Electrical Engineering Depart-
ments must be under 19 years of age on the 1st of January of the year
in whieh the selection is to be made,.

(d) and (e). Government are not aware that the present date for
calculating the age for this purpose causes any hardship, but they will
obtain the advice of the Public Service Commission.

DEeTENTION OF THE 19 UP AND 20 Down ExPrEss TRAINS AT PATUANDA
ManraBIRA RoAD StATION.

724. *Mr. Barabhai Nemchand Haji : (a) Are Government aware that
Patuanda Mahabira Road railway station‘is a great pilgrimage centre for
the Jains ? {

(b) Is it a fact that the Bombay, Baroda and Central India Railway
authorities have up till now refused to stop the 19 Up and 20 Down
Express trains at that station during the Mela Week about the month of
April on the ground that these trains ‘‘ are intended for people making
long journeys who require quick transit ’’ ¢

(c) If the answers to part (b) are in the affirmative, do Government
propose to take the necessary action to afford all conveniences to those pil-
grims who proceed to the above station during the Mela period !

(d) If the answer to (c¢) is in the affirmative, do Government propose to
issue orders to the railway authorities to detain the 19 Up and 20 Down
Express trains for three minutes to enable passengers destined for Patuanda
to alight there, and to make that detention permanent ?

Mr. A. A. L. Parsons: (4) Patuanda is a pilgrim centre. From
the latest information in the possession of Government (which is not,
however, very recent) it attracts between 5,000 and 6,000 pilgrims.

(d), (¢) and (d). When this matter was last raised by a question
in this House in 1924, it was ascertained that the railway administration
had stopped 19 Up and 20 Down Express trains during the period of
+ the annual gathering in order to enable passengers to alight. Govern-
ment have mot heard that this arrangement has been terminated, but
have enquired from the Agent of the Bombay, Baroda and Central
India Railway, and will let the Honourable Member know what the
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present position is. For the reason mentioned by the Honourable Mem-
ber in part (b) of his question, they are not prepared to press the rail-
way administration to stop these trains at Patuanda except during the
Mela period.

ErrecT OF THE INDIAN TARIFF (Corron YARN AMENDMENT) Ac'r ON THE
HanDLOOM INDUSTRY.

725. *Mr. K. C. Neogy : (a) Will Government be pleased to state
whether they addressed the Provincial Governments desiring them to have
special inquiries instituted as to the actual effect of the increase that was
made last autumn in the import duty- on certain counts of cotton yarn,
upon the handloom industry, in accordance with the recommendation of
the Seleect Committee on the Indian Tariff (Cotton Yarn Amendment)
Bill of 1927 ¢

(b) If so, will Government be pleased to lay on the table the reports,
which they may have received on the subject from the Provincial (Govern-
ments ¢

The Honourable 8ir George Bainy : (4) Yes.

(b) A copy of the replies so far received will be placed in the
Library.

ScHEME FOR A ProvVINCIAL HOSPITAL AT PESHAWAR.

726. *Dr. B. 8. Moonje : (¢) Are Government aware of a scheme
for a provincial hospital at Peshawar for the North-West Frontier Pro-
vinee ?

{b) If so, how far has the scheme been completed and how much of it
is yet incomplete ?

(e¢) So far what donations, if any, have been made for the seheme by
the people and the Municipalities of the Province, the Provinecial Govern-
meni and the Government of India *

(d) What amount has been so far spent on the buildings and what more
is estimated to be required for the completion of the scheme !

The Honourable Mr. J. Crerar : (a) Yes, Sir.

(b) and (d). The total cost of the building scheme is Rs. 8 lakhs, of
whieh work to the extent of Rs. 5,64,000 has been completed.

(¢) The grants up to date are—

Rs.
Peshawar Municipality .. .. 3,10,000
Central Revenues .. .. 2,50,000
Public subsecriptions .. .. 131,646
Lord and Lady Reading .. .. 50,000

7,41,646
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Guma MADE BY THE LocAL GOVERNMENT AND THE GOVERNMENT OF
INDIA TOWARDS THE COMPLETION OF THE ProviNciaL HospPITAL AT
PESHAWAR.

727. *Dr. B. 8. Moonje : (a) What grant, if any, has been made by the
Local Government and the Governinent of India towards the eompletion of
the North-West Frontier provineial hospital building scheme durmg last
year ?

(b) What grant, if any, do Government propose to muke in the next
vear’s Rudget ?

The Honourable Mr. J. Orerar : (a) Rs. 2,50,000 up to date.
(b) Is under consideration.

ANNUAL AMOUNT REQUIRED FOR THE MAINTENANCE OF THE PROVINCIAL
HospPiTAL AT PESHAWAR.

728. *Dr. B. 8. Moonje : (¢) What is the estimated annual amount re-
quired for the maintenance of the provincial hospital at Peshawar ?

{h) What portions of it are contributed annually by the I’rovinecial
Munieipalities, the Provincial Government and the Government of India ?

The Honourable Mr. J. Crerar : Rs. 63,000, of which the Peshawar
Municipality pay Rs. 43,000 and Government pay the rest. Maintenance
charges will be considerably more when the scheme is completed.

DoNATION BY THE GOVERNMENT OF INDIA TO THE PRrovINCIAL HOSPITAL AT
PESHAWAR.

729. *Dr. B. 8. Moonje : (a) Are the Government of India prepared
to make a fresh donation towards the completion of the provineial hospital
buildings at Peshawar and also increase its yearly grant to make up a
substantial portion of the deficit in the maintenance charges !

(b) Are Government aware of the fact that this hospital is likely to
be greatly taken advantage of by the trons-frontier border tribes and to
serve as a great humanising institution t

(¢) Is it not true that there is no hospital accommodation in Pesha-
war for middle and upper elass Indians

The Honourable Mr. J. Crerar : (4) Is under consideration.
(b) Government are fully aware.

(c) Yes, Sir. Hospital accommodation for middle and upper elass
Indians is however provided in the new hospital under construction.

CopiFicaTiION oF THE HINDU Law.

780. *8ir Hari Singh Gour : With reference to the recommendation
of the Select Committee appointed to report on the Hindu Copareener’s
Liability Bill, and a similar recommendation made in two Resolutions passed
by the Legislative Assembly and the Council of State and embodied in the
Report of the Civil Justice Committee, will Government be pleased to state
what action they have taken or propose to take to give effect to these
recommendations for the codification of the Hindu Law ¢
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The Honourable Mr. J. Orerar : I think the suggestions in the
ilonourable Member’s question are not quite borne out by the Sclect
Committee recommendations. The Select Committee on the Bill to
which the Honourable Member refers made no definite recommenda-
tions for the codification of the Hindu Law. They pointed out that
the criticisms of the Bill contained in the opinions which had been
received amply illustrated the enormous difficulties which would beset
an attempt to codify even one portion of the Hindu Law. They went
on to add that even if such a measure of partial condification were to
be carried out it must be entrusted to an expert committee sitting
continuously for a long period. Nor did the Civil Justice Committee
make any such recommendation as is suggested. They gave their
opinion that so far as Hindu Law is concerned the project of a code
should not be rejected as impracticable from a purely legal point of
view, provided that the attempt was made by stages. They went on
to add that the attempt if carefully made was quite likely to be suc-
cessful in some branches and almost abortive in others. They further
added that ‘‘ for the limited purposes of this committee a recom-
mendation that Hindu Law should be codified would be entirely mis-
conceived. That we have made even a few observations on the sub-
ject is due solely to the consideration that slap-dash codification would
do immeasurable harm. We would not willingly be understood to
regard with prejudice the ultimate chances of a tentative and care-
fully constructed scheme, designed with due appreciation of the length
and difficulty of the task ’’. The Honourable Member will I think agree
on further reconsideration that this cannot be regarded as any recom-
mendation and certainly not a strong recommendation for the codifica-
tion of the Hindu Law. Further, the Resolutions on the subject which
were moved in this House and in the Council of State in March, 1921,
were with the permission of the two Houses withdrawn on Government
undertaking to consult Local Governments. The opinions received were
overwhelmingly against codification. Government therefore have not
taken any further steps.

Direct RarLwaY RoUTE FROM MADRAS TO PESHAWAR,

731. *8ir Hari 8ingh Gour : (¢) Will Government be pleased to state
when the Madras-Peshawar direct route was completed for traffic ¢

(b) And when the direct passenger service will commence ¢
(¢) And what reasons have led to the delay in commencing before now ?

Mr. A A L. Parsons: (a) and (b). This route was opened for
goods traffic on the 1st of May, 1928, and it is hoped that it will be
opened for passenger traffic at the beginning of October.

(¢) The last section of the mew route—Asifabad to Balharshah
section—has high banks of black cotton soil, and ‘until it is- known
how these banks will stand up to monsoon conditions, it was con-
sidered undesirable to run passenger trains over it.

_Mr. B. K. Shanmukham Ohetty : Is it proposed to run a through
train from Madras to Peshawar or at any rate from Madras to Delhi
by this route ?
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Mr. A A L Parsons : I cannot give the Honourable Member from
memory the exact information which he wants. But it is certainly pro-
posed to run a through express or mail train from Madras to Delhi, if
not on to Peshawar. When the line is in fit condition, we are think-
iﬁg of running a train more or less on the model at the Imperial Indian

ails

Mr. Vidya Sagar Pandya : When the new route is open, will the
Honourable Members of this House coming from Madras be allowed the
option of travelling via Bombay or Calcutta as hitherto ! (Laughter).

MeMORIAL OF MAUNG BA OBN, LATE INSPECTOR OF INCOME-TAX, BazAR CIRCLE,
RaNgoon.

732. *U. Tok Kyi: (¢) Will Government be pleased to state
if they have considered the memorial dated the 21st August 1925 submitted
by Maung Ba Obn, late Inspector of Income-tax, Bazaar Circle, Rangoon,
who has been removed from his appointment for the alleged attempt to
obtain illegal gratification from one Daw Saw Mya ?

(b) Are Government aware of the opinion jnformally expressed by Sir
William Keith, the late Finance Member of the' veu}ment of Burma, that
the evidence against Mg. Ba Obn is inadequate fo justify an order of remo-
val ? ..
(¢) If they are, do Governmeni propose to reinstate Mg. B. Obn
and inflict on him no more punishment than a warulng or a fine which
would amply meet the justice of the case ? ‘

The Honourable 8ir Bhupendra Nath Mitra : (¢) The memorial is
receiving consideration.

(b) Yes. ‘

. (c) The Honourable Member is referred to the reply to part (a) of
his question.

1733*.

PuroHASE IN INDIA OF BELTING REQUIRED BY THE STATE-MANAGED RalL-
WAYS.

734. *Mr. Mukhtar 8ingh : Will the Government be pleased to state :

(a) the price of the belting consumed in the years 1924-25, 1925-26
and 1926-27, in the different railways under the direct
control of the Railway Board ?

(b) the price of the belting purchased from the belt manufacturing
companies in the country during the above-mentioned years ?

(¢) the reasons as to why the eéntire quantity of belting required
in the Railways was not purchased from the Indian belting
companies ! _

(d) if any attempt has been made by the Railway Board to entirely
replace the imported belting by the indigenous belting ?
If the answer be in the affirmative, will the Government be
pleased to state in detail the attempts made in this
-direction 1

" {For this question, sce at the end of the list of starred questions for the day.
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Mr. A. A. L. Parsons: I regret that this information is not pro-
curable. Instructions have been issued to all State-managed Railways
that no indents for cotton and hair beltings are to be sent abroad unless
tenders have first been invited in India.

FREIGET RATES CHARGED ON REVENUE AccoUNT FOR FUEL, STORES, ETC.,
ON STATE-MANAGED RAILWAYS.

735. *Mr. Mukhtar Singh: (a) Are the freight rates charged on
Revenue account for fuel, stores, ete, on the Government-managed
Railways the same as charged from the public for similar articles ¥ If there
is any difference, will the Government be pleased to state the reasons as
to why the difference is maintained !

(b) Do the special rates allowed in the days of scarcity of fodder
cover the cost of the Railways or are the rates charged less than the cost
incurred by the Railways ¢ -

If it covers the cost, will there be any difficulty to reduce the railway
rates for all times on fodder ?

(¢) Is there any difference in the freight rates of oil cakes used for
cattle food and oil cakes used for manure ! If both the sorts of
cakes are charged the same rates, do Government propose to reduce the
freight rates on castor, mhowa, sunflower and nim cakes ?

Mr. A A L Parsons : (@) The answer to the first part of the ques-
tion is in the negative. Railway stores are carried at a rate which is

intended to represent as nearly as possible the actual cost of transporta-
tion.

(b) I am afraid I am unable to give the Honourable Member an exact
answer, but the ordinary charge for fodder is 3 annas 6 pies per mile
per four-wheeler broad gange wagon. In times of scarcity the eoncession
rate paid by the consignor is 1 anna per four-wheeler broad gauge wagon,

the difference of 2 annas and 6 pies is paid to railways by the Provincial
Governments concerned.

(¢) The answer to the first part of the guestion is in the negative.
With regard to the second part I must point out to the Honourable Mem-
ber that the rates for these articles are fixed by the Indian Railway Con-
ference Association and not by Government, but if they are higher than
those for oil cake I see no reason why the question of their reduction
should not be considered, if and when we are in a position to undertake
further reduction of rates, and I will bring the Honourable Member’s
question to the notice of the Conference Association.

RepUCTION OF THE RAILWAY FREIGHTS ON SuaaRr, Bura, Jaggery AND Shak-
kar.

736. *Mr. Mukhtar Singh : (a) Will the Government be pleased to
state since whgn the present freight rates om Railways are fixed on sugar,
shakkar and jaggery ! What were the rates charged before fixing the

present rates ¥ Will the Government be pleased to state the reasons why
the rates were increased 1

(b) Will the Government be pleased to state the reasens as to why
the same rates are charged on sugar, bure, rhakkar and jeggery ¢
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(¢) Will the Government be pleased to state the time since when the
rates on sulphuric acid have been inereased ¥ Will the Government be
pleased to state the reasons as to why the increment in rates was made 7

(d) Do Government propose to take steps to decrease the rates on
sugar, bura, jaggery and shakkar and further not to class all the four
articles in one clasgification !

(e) In view of the scarcity of fresh milk in cities, do Government
‘propose to reduce the rates on milk carried by the State Railways ?

~ Mr. A A L. Parsons: (a) With effect from the 1st April 1922,
the freight rate charged for sugar and shakkar wa< second class at railway
risk, viz., .42 pie mer maund per mile. This rate represents an enhance-
ment of 25 per cent. on the rates prior to the 1st of April 1922, when

the enhancement was made to replace the surcharge imposed under the
Finance Act of 1921.

Jagree was carried at the same rate until this year when the rate was
lowered to the extent explained in this year’s budget memorandum on
the State-managed Railways and the Madras and Southern Mahratta
Railway and the Bombay, Baroda and Central India Railway Companies.

(b) For the purposes of charge it is the practice to group articles
of the same kind and use under one classification. It would be impractic-

able to grade off eharges to suit every variation in the price of a com-
modity.

(¢) With effect from the 1st of April 1922 the rates charged for
sulphuric acid were raised from .666 pie per maund per mile at owner’s
risk to .83 pie per maund per mile at owner’s risk, i.e., by about 25 per

gent. in order to replace the surcharge imposed under the Finance Act of
921. '

(d) As explained, jagree is not now charged at the same rate as
sugar, bura and shakkar on certain Railways. I am unable at present to

say whether it will be possible to contemplate any reduction or further
reduction in the freights of these commodities.

(e) Fresh milk carried b{ passenger trains is charged at half parcel
rates. As was explained in the budget memorandum. a reduction in the
rates for parcels is being undertaken.

FREIGHET CHARGES ON CERTAIN ARTICLES.

737. *Mr. Mukhtar h : Have Government taken any steps
to examine the complaints about the freight charges of different articles
mentioned in my speeeh in the Assembly on the 27th February 1927 ¢ 11
the answer be in the affirmative, will the Government be pleased Lo state
the result of their investigation ? If the answer be in the negative, wiil
the Government be pleased to state the reason why they have not done so ?

Mr. A A L Parsons : An investigation into the complaints made
by the Honourable Member regarding the freight rates on certain articles
is being made. Government are not yet in a position to make a statement
as to the result of these investigations.

1738%*—T744¢,

tFor these questions, see at the end of the list of starred questions for the days.
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CARRIAGE OF LUGGAGE OF OFFICERS AND CLERKS OF THE GOVERNMENT TELE-
GRAPH OFFICES, SIMLA AND DELHIL

745. *Mr. Batyendra Chandra Mitra : Is it a fact that the officers
and clerks employed in the Government of India are allowed to carry
their luggage through private contractors when they move to Delhi and vice
versa ! If so, do the Government propose to allow officers and clerks em-
ployed in the Government Telegraph Offices, Simla and Delhi, to carry
their luggage through private contractors and produce receipts from them ?
If not, why not ?

The Honourable Mr. A. C. McWatters : The staff referred to in the
first part of the question receive fixed sums as travelling allowance under
the Simla Allowances Code and Government are not concerned with the
arrangements they make for the carriage of their luggage, whether through
the agency of contractors or otherwise. The staff of the Government
Telegraph Office, on the other hand, are entitled to travelling allowance
under rules which provide for payment by Government of the actual
cost of transporting personal effects within certain prescribed maxima,
and claims have ordinarily to be supported by railway receipts for the
expenditure incurred. No complaints have been received, but the ques-
tion of accepting transport aontractors’ receipts will be examined.

RECRUITMENT ON A CoMMUNAL Basis IN THE INDIAN PosTAL AND TELEGRAPH
DEPARTMENT.

746. *Mr, S8atyendra Chandra Mitra : (@) Is it a fact that a General
Circular letter has been issued to all the heads of branches and offices in
the Posts and Telegraph Department that further recruitment in the various
offices should be made on a communal basis ¥

(b) Ii the above is true, will the Government state the number of
telephone supervisors, electrical supervisors and general scale telegraphists
since the issue of the above circular and state to what community they
belong ?

The Honourable Mr. A. C. McWatters: (a) No. The orders of
Government are to prevent the preponderance in Government service of
any one community and for this purpose one-third of the vacancies are
to be reserved for the adjustment of communal inequalities.

(b) Does not arise.

TeE StMLA ALLowANCES CODE.

747. *Maulvi Abdul Matin Obaudbury : 1. Will Government lay on
the table of the House the correspondence leading to the enactment of the
Simla Allowance Code Book.

2. Did Government grant the allowances mentioned in the Code
Book to those officers and employees only who were transferred from
Calcutta or also to officers who were recruited locally ?

3. Will Government state the number of Government employees who
receive benefits under the Simla Allowance Code Book ! Also will the
Government state how many of these were brought up from Calcutia and
how many recruited locally 1
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4. Will Government be pleased to state the grounds om which house
rent allowance is granted to officials and clerks employed in the Govern-
ment of India !

5. Was it the ground for granting the allowance that the employees
concerned were shifted from Calcutta ? TIf so, on what ground was this
benefit extended to those recruited locally t

The Honourable Mr. J. Crerar : (1) The correspondence and orders
on the subject, extending as they do for over half a eentury, are volumin-
ous, and Government do not consider that any useful purpose would be
served by laying them on the table.

(2) It is not clear how far there was any local recruitment when a
speeial scale of allowances for Simla was first introduced but no distinetion
has ever been based on the place of recruitment.

(3) I would refer the Honourable Member to Rule 1 of the Code,
copy of which is in the Library. I have not the figures of the exact
number of men affected, nor details as to the place where each was re-
cruited.

(4) The ground in the case of clerks is the high rate of house rent
prevailing in Simla. Officers do not receive house allowances.

(5) The allowance had no exclusive referenee to Calcutta, though
naturally when it was first introdueed the majority of the establishment
wcre Caleutta men. The second part of the question does not arise.

TRAVELLING ALLOWANCE OF CAVALRY AND INFANTRY OFFICERS OF THE ARMY
IN INDIA RESERVE OF OFFICERS,

748. *Sardar Muhammad Nawaz Khan: (¢) Are Government
aware of the fact that cavalry and infantry officers of the Army in India
Reserve of Officers are borne on eadres of certain units ?

(b) Are Government also aware of the fact that such units are not
always stationed in the Command in which such officers generally reside ?

(¢) Are Government also aware of the fact that if an officer elects to
undergo training with his unit stationed in another Command than the
one in which such officer generally resides then he is only entitled, under
paragraph 49 of the Regulations for the Army in India Reserve of Officers,
to draw travelling allowance up to the amount admissible had he elected
to go to the most distant military station in the Command in which he

generally resides !

(d)If answers to (a), (b) and (c) are in the affirmative, do Government
prepose to remove this restriction and permit officers of the Army in India
Reserve of Officers to draw travelling allowance at the temporary duty
scale when proceeding to their units for annual training and when re-
turning to their places of residence in India irrespective of the limits now

imposed ¢
Mr. G. M. Young : (a), (b) and (¢). Yes.

(d) This small restriction exists solely on the soore of expenmse. I
will have the question examined, but cannot hold out much hope of funds

being available to remove it at present,
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Pandit Hirday Nath Kunzru : With reference to the answer given
to part (d) of the question, may I know whether Indians in the Indian
Army Reserve of Officers are attached to the Indianised units only ?

Mr. G. M. Young : I must ask for notice of that question.

RESTRICTIORS RELATING TO THE PART TIME EMPLOYMENT OF OFFICERS OF THE
ARMY IN INDIA RESERVE OF OFFICERS.

749. *Bardar Muhammad Nawaz Khan: (a) Are Government
aware of the restrietions imposed on General Officers Commanding-in-
Chief by paragraph 26 (a) of Regulations for the Army in India Reserve
of Officers, and Appendix F thereto, regarding part time employment
of officers of the Army in India Reserve of Officers ?

- (b) If the answer to (@) is in affirmative, do Government propose to
remove these restrictions and leave it to the General Officers Command-
ing-in-Chief to determine the purposes for and occasions on which such
officers may be employed !

Mr. G. M. Young : (a) Yes.
(b) The matter is already under consideration.

INDIAN DELEGATES TO THE INTERNATIONAL LABOUR CONFERENCE,

750. *Mr. S8arabhai Nemchand Haji : (a) Are Government aware of
the satisfaction expressed at the last sittings of the Interna-
tional Labour Conference by the Officers of the International
Labour Office and the Delegates of the International Labour
Conference at the fact that the whole of the Indian Delegation consisted,
for the first time, of national delegates only ?

(b) If so, will Government please state if they propose to repeat,
in making nominations for the next International Labour Conference, the
course which has given complete satisfaction both in India and in
Geneva ?

The Honourable Mr. A. C. McWatters : (a) No. They have how-
ever seen some newspaper reports of conversations on the subjeect.

(b) Does not strictly arise, but in any case in selecting non-official
delegates and advisers to the International ILabour Conference, Gov-

crnment are bound by the provisions of Art. 389 of the Treaty of
Verseilles. '

AssESSMENT OF NON-INDIAN SHIPPING COMPANIES TO SUPER-TAX.

751. *Mr. Sarabhai Nemchand Haji: (a) Will Government please
state the amiount of super-tax paid during the last five years by :

(1) Indian shipping companies ;
(i7) British shipping companies ;
(171) other foreign Shipping Companies {

(b) Is it a fact that the non-Indian Companies pay a very small super-
tax as compared to the huge profits made by them in the coastal and the
overseas trade ? If not, will Government please state the amount of super-
tax realised together with the amount of the profits »n which such super-
tax was payable during the last five ycars ?
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The Honourable Bir Bhupendra Nath Mitra : (a) and (b) The
information asked for in part (@) of the question and in the second
half of part (b) is not available as the requisite statistics have not been
collected in the past. The method of assessing non-Indian shipping
companies is laid down in paragraphs 84-A to 86 of the Income-Tax
Manual, Part III. The Government have no reason to believe that this
method leads to the under-assessment of that part of the companies’
profits that is earned by their Indian business.

Mr. Barabhai Nomchand Haji : Is it a fact, Sir, that the non-Indian
shipping companies trading on the Indian coast did not pay any income-
tax until the attention of the Government was drawn to that non-pay-
nient in the year 1922 ?

The Honourable 8ir Bhupendra Nath Mitra : I have no information
on that point, Sir. If the Honourable Member will kindly put down a
question T shall see that it is answered.

Mr. Barabhai Nemchand Haji : Another supplementary question,
Sir. With regard to the question of super-tax will the Honourable the
Finance Member make enquiries which will give to the House an idea
as to whether the non-Indian shipping companies pay any super-tax
on their earnings in India. particularly in view of the fact that, follow-
ing their previous praectice in regard to income-tax, it is not improbable

that they are also evading super-tax °

The Honourable 8ir Bhupendra Nath Mitra : T will have that point
looked into.

TRAINING OF INDIANS IN MARINE ENGINEERING.

7562. *Mr. BSarabhai Nemchand Haji: Will Government please
state if they have made any arrangements for Indians being trained in
Marine Engineering ? )

The Honourable 8ir George Rainy : Government have formulated a
provisional scheme in consultation with the High Commissioner for
India. The proposals will now be placed before the Standing Advisory
Committee of the Commerce Department and thereafter before the
Standing Finance Committee.

APPOINTMENT OF INDIaNs AS TRADE COMMISSIONERS ABROAD.

753. *Mr. Sarabhai Nemchand Haji: (¢) Will Government please
state if they have made any arrangements for the appointment of
Indians as Trade Commissioners at different trade centres in the world ?

(b) Are any arrangements made for such Trade Commissioners to
work as Indian Commercial Attachés to the British Embassies and Con-
sulates at such centres ?

) The Honourable 8ir George Rainy : The question of appointing
Indian Trade Commissioners abroad is under consideration.

GRANT oF SPECIAL FACILITIES TO PASSENGERS BY THE P. AND O. STEAMERS
REGARDING JOURNEYS ON INDIAN Ramwavs.

754. *Mr. 8arabhai Nemchand Haji: Is it a fact that Government
h&"g given special facilities to passengers by the P. & O. steamers regarding
145LA C
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their travels on Indian Railways 1 If so, have other shipping companies in-
terested in the passenger trade between India and Europe been given the
same facilities ?

Mr. A. A L. Parsons: The only arrangement with the Peninsular
and Oriental Steam” Navigation Company relates to the Imperial Indian
Mail which connects with the incoming and outgoing weekly mail
steamers. The Peninsular and Oriental Stecam Navigation Company
carry out the reservation of berths for this train from Bombay to
Caleutta in their London office. It is only with regard to the mail
steamers that such arrangements have so far been made.

Mr. Sarabhai Nemchand Haji : Will Government consider the
advisability of making similar arrangements for other shipping com-
panies in case they approach the Government ?

Mr. A A L Parsons : If we are approached, we shall certainly be
prepared to consider any proposal in which we see a chance of profit.

Mr. Sarabhai Nemchand Haji : Is it a fact that up to this moment

the treatment meted out to the P. & O. Company is one of particular
fuvouritism ?

Mr. A. A L. Parsons : I do not know in what respect the Honour-
avle Member alleges favouritism ; it is certainly not the case with
regard to the department which I am representing.

Mr. Sarabhai Nemchand Haji : 1s it a fact, Sir, that the Govern
ment have not given similar facilities to other s]uppln" companies ?

Mr. A A L. Parsons : If the Honourable Member would explain
more fully what facilities he refers to, I may be able to answer him ;
but I eannot answer a vague question of that kind.

Mr. Sarabhai Nemchand Haji : I was referring naturally to the faci-
jities to which I have referred in my question, namely, facilities of
giving speecial train accommodation to passengers who arrive in India by
steamers other than those belonging to the P. & O. Company.

Mr A. A L. Parsons: Those facilities were not given for any
rcason conuected with the Company itself ; but it happens that the
maii steamers to India are run by the P. & O. Company ; also that
those steamers carry more first class passengers destined for Calculta
inan most other steamers ; and it is therefore possible to get a full

tiain load of passengers ordinarily from Bombay to Calcutta. It is
purely a matter of business.

CoNVENIENCES FOR THIRD CLASS PASSENGERS AT THE PROPOSED CENTRAL
Rammway StaTiON IN BoMBav.

755. *Mr. Sarabhai Nemchand Haji : Will Government please state
the arrangements made for the conveniences of third class passengers at
the proposed Central Railway Station in Bombay ?

Mr. A A L. Parsons: I propose with your permission. Sir, to
answer questions Nos. 755 and 756 together. Government have no detailed
information, but they understand that the suitability of the position assigned
to the third class waiting hall has been challenged. They have written
to the Agent of the Bombay, Baroda and Central India RJllwa) asking

him to explain what the present position is, and will communicate with
the Honourahle Member on receipt of his roph
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Mr. N. M. Joshi : May I ask, Sir, in view of the fact that the Rail-
ways earn from third class passengers more than they earn from first
and second class passengers, whether they will reserve all the rooms
in the new Victoria Terminus for the third class passengers ?

Mr. A. A. L. Parsons : Sir, my Honourable friend, Mr. Joshi, in his
enthusiasm for the third class passenger has taken me from the Bombay,
Baroda and Central India Railway to the Great Indian Peninsula Railway.
I must ask for notice of that question, if he wishes alterations to be made
in the arrangements at Victoria Terminus.

SUITABILITY OF THE POSITION AssiGNED TO THE THIRD CrAss WAITING HALL
IN THE PROPOSED CENTRAL RAmLway StaTION IN BoMBAY.

$756. *Mr. Sarabhai Nemchand Haji: (a) Is it a fact that the
Honorary Secretary of the Passengers’ Traffie and Relief Association of
Bombay has written a letter to the Agent of the Bombay, Baroda and
Central India Railway Company, Limited, regarding the grievances certain

to arise in case the present plan of the station is adopted without: modifi-
cation ?

(b) Will Government please state what action they propose to take
in the matter ?

TRAINING OF INDIANS IN MARINE WIRELESS TELEGRAPHY.

757. *Mr. Sarabhai Nemchand Haji : (¢) Will Government please
state the arrangements made by them for the training of Indians in Marine
Wireless Telegraphy ? )

(b) Are Government aware of any action taken by private individuals
or companies to provide facilities for such training ?

(¢) If so, will Government please state if they have made any con-
eessions in that respeect ?

Mr. P. G. Rogers : (a) The Honourable Member is referred to the
information furnished in reply to Khan Bahadur Sarfaraz Hussain Khan’s

unstarred questions No. 304 of the 7th March and No. 105 of the 4th
Sepiember 1928.

(b) Government are aware that certain-institutions offer to provide
such training.

(¢) No.
DPErPUTATION OF THE CHIEF PUBLICITY OFFICER OF THE STATE RATLWAYS TO
AMERICA.

768. *Mr. S8arabhai Nemchand Haji : (a¢) Is there any truth in the
rumour that the Chief Publicity Officer of the State Railways is going to

be sent on a world tour with the ultimate object of stimulating traffic in
India by novel methods %

(b) Do Government propose to make an effort towards securing the

services of an Indian during the absence on world tour of the Chief Pub-
licity Officer ? i

tFor answer to this (nestion, see answer to cuestion No. ¥i5.
L145LA
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(¢) Is it the intention of Government to nominate an European offi-
cer !

(d) Will Government be pleased to place on the table the corres-
pondence relating to the acting appointment and also disclose the special
qualifications of their nominee to justify the exclusion of an Indian, if
such exclusion is contemplated 1

~Mr. A, A L. Parsons: The gentleman who has recently been the
Chief Publicity Officer is being sent on deputation to America to open a
branch office of the Indian State Railways Publicity Department in
New York. He has been temporarily replaced, during his absence, by
an officer already in railway service, who has had wide traffic and com-
mercial experience. There has been no correspondence with regard to
the acting appointment.

PRINTING OF THE INDIAN STATES RAiLwAY MAGAZINE.

759. *Mr. Sarabhai Nemchand Haji: (a) Will Government be
pleased to state whether open tenders were called for the printing of the
Indian States Railway Magazine which is now edited at Delhi and printed
in Bombay ? .

{b) Were Indian Presses given an opportunity to quote competitive
rates ?

(¢) Are Government aware that there is a grievous complaint among
Indian printing presses in connection with railway publicity ?

Mr. A A L Parsons: () and (b) I have not yet got definite
information. but am obtaining it for the Honourable Member. My
réccliection is, however, that the Chief Publicity Officer found that no
press in India had the type required for the printing of the Indian States
Railway Magazine ; he therefore arranged with the Times of Indiz Press
to obtain the type from England.

(¢) Government have received no such complaints.

Mr. Sarabhai Nemchand Haji : Will the Honourable Member, when
making inquiries, further inquire if the Chief Publicity Officer took any
particular pains te find out if other Indian presses did not have the re-
quired type ?

Mr. A. A L Parsons : { have already said that the Chief Publicity
Officer took steps to diseover whether any press in India could provide
the type for the printing of the magazine in the style which was desired.

Mr. Vidya Sagar Pandya : Not even in Madras ?

NuMBER oF POSTERS AND PAMPHLETS ISSUED BY THE STATE RALways Pus-
LICITY DEPARTMENTS.

760. *Mr. Sarabhai Nemchand Haji: (a¢) Will Government be
pleased to state how many posters and pamphlets were issued by various
State Railways Publicity Departments in the past year ¢ How many of
these posters were designed by Indian artists ? What was the total value
of the posters drawn and how much of it went to Indian artists ¢

(b) How many of the hand-books printed were produced by Indian
authors and how many by non-Indian authors ¥ Did any part of the
amount spent under this head go to Indians ? If so, how much ?
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Mr A A L. Parsons : [ am obtaining the information for the Honour-
able Member from the Central Publicity Officer and from atl State-manag-
ed Railways. I am aware that some posters have been designed by Indian
artists, but I do not yet know the exact number. I can also give the
Honouffable Member the assurance that the Publicity Department will
always be prepared to consider suitable designs for posters from Indian
artists.

EXPENDITURE ON PUBLICITY FOR THE STATE RAILWAYS.

761. *Mr. Sarabhai Nemchand Haji: (¢) Will Government be
pleased to state what sum of money is annually spent in the name of
publicity for the State Railways ?

(b) How many officers are there in the State Railways Publicity
Services, who draw salaries above Rs. 1,000 per mensem ?

How many of them are Indians ?

Mr. A A L. Parsons : (¢) Between 34 and 4 lakhs.

(b) Four. None of these is at present an Indian.

Tours oF THE PRESIDENT OF THE LEGISLATIVE ASSEMBLY.

762. *Mr. S8arabhai Nemchand Haji : (¢) Has the attention of
Government been drawn to the comments in the leading Indian news-
papers expressing their approval of the practice of the President of the
Legislative Assembly making tours to the seats of provincial Legislatures ?

(b) Did the practice start with the first President of the Legislative
Agsembly ? If so, will Government please lay a statement showing year by
year the places visited by the first President of the Legislative Assembly
and the expenditure incurred in connection with each of the visits ?

The Honourable Mr. J. Crerar (L.eader of the House) : (a) The reply
is in the affirmative.

(b) The practice existed during the time of the first President and
the atlention of the Honourable Member is invited to the statement which
was laid on the table of the House on the 11th September 1928 in reply to a
similar question by Mr. Gaya Prasad Singh.

Mr. 8arabhai Nemchand Haji : May I know, Sir, if the statement gives
the amount of money spent on tours by the first President of the As-
sembly ?

Mr. Gaya Prasad 8ingh : Yes ; that is given in it.

PROLONGATION OF THE STAY OF THE (GOVERNMENT OF INDIA IN NEW DELHI.

763. *Mr, SBarabhai Nemchand Haji: (a) Has the attention .of
Government been drawn to the newspaper report that the Secretary of
State has addressed a despateh to the Government of India regarding the
latter’s stay in Delhi for a period.of six months every vear !

(b) Have the Government considered the desirability of prolonging
their stay in Delhi ; if so, will they be pleased to state the deeision they
have arrived at ? .

(¢) Ts it a fact that the stay of the Governmeni of India in Delhi
last winter extended up to the middle of April, 1928 ¢ If so, in what
way did the stay affect the efficiency of the Departments ?
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(d) If it affected them adversely from the point of view of health,
will they be pleased to state the percentage of officers and assistants that
fell ill owing to the climate of Delhi and were thereby prevented from
attending to their normal duties and functions !

(¢) Have the Government of India made inquiries from the proper
authorities regarding the fitness of New Delhi during the month of

October for purposes of the earlier return of the Government of India
to their Capital ?

(f) If the reply received was favourable, why are the Government of
India staying on in Simla till the 26th of October ?

(g) If it was unfavourable, will Government please lay a copy of the
same on the table ¢ '

(h) Has the attention of the Government been drawn to the publie
demand in favour of the Government of India staying on in Delhi for 7
months in the year as promised in the despatch of the Government of
India recommending the establishment of the Capital at Delhi ?

(¢) Will the Legislative Assembly be allowed an opportunity to dis-
cuss the whole subject on the floor of the House before Government
decides against the longer stay in Delhi ?
~ The Honourable Mr. J. Crerar : The question is still under considera-
tion and I regret I am unable to make any statement at present.

APPOINTMENT OF AN INDIAN as A MEMBER oF THE RaiLway Boarp.

764. *Mr. Jamnadas M. Mehta : (¢) Will Government be pleased
to state whether they could not find an Indian to fill the place of Sir
Austen Hadow on the Railway Board ?

(b) How long do Government
Members of the Railway Board ?

The Honourable Bir George Rainy : (¢) The post held by Sir Austen
Hadow is that of Technical Member of the Railway Board. and it eannot
be held by any officer not possessing the requisite technical gualifications.
When the time eomes to make a permanent appointment in his place, the
claims of all Indian officers with the necessary qualifications will be fully
considered, but the final choice must be guided by consideration of fitness
alone irrespeective of race or nationality.

propose to appoint” Europeans as

(b) Appointments on the Railway Board are not reserved for Euro-
pean officials.

Mr. Jamnadas M. Mehta : In theory or in praetice ?

. The Honourable 8ir George Rainy : I cannot add to the answer I have
.given, Sir.

Pandit Hirday Nath Kunzru : Is any particular period of service laid
down as a qualification for appointment as Member of the Railway Board 1!
The Honourable 8ir George Rainy : So far as T am aware, no, Sir.

Pandit H'irday_ Nath Kunzru : Have any members with nineteen or
twenty years’ service been appointed to the Railway Board ?

The Honourable 8ir George Rainy : Not within my knowledge, but I
must ask for notice of that question.
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~ Mr. Jamnadas M. Mehta : Ilave Government made any attempts to
find a suitable Indian 1
The Honourable 8ir George Rainy : On every occasion, Sir, when a
vacancy occurs in the Railway Board, the question of appointing an Indian
%5 very carefully considered.

Mr. Jamnadas M. Mehta : 11as the Honourable Member ever heard of
a proverb—none s0 blind as those who will not see ?

The Honourable 8ir George Rainy : I cannot admit, Sir, that that pro-
verb is applicable to me or to my colleagues.

Sir Hari 8ingh Gour : Will the Honourable Member explain to the
House how the answer he has now given is consistent with the express pro-
mise made by Sir Basil Blackett on the floor of this House to the effect that
when the next vacaney occurred the scales would be weighted in favour
of an Indian ?

An Honourable Member : The scales went wrong.

" The Honourable 8ir George Rainy : My recollection, Sir, is that the
statement of Sir Basil Blackett was with reference to the Financial Com-
missionership and not to Membership of the Railway Board generally.

8ir Hari 8ingh Gour : Is the Financial Commissioner a Member of
the Railway Board !

Mr. Gaya Prasad 8ingh : You have been badly let down by Mr.
Parsons. (Laughter).

- The Honourable 8ir Bhupendra Nath Mitra : The Financial Commis-
sioner is in effect a Member of the Railway Board.

LaBour UNREST ON THE GREAT INDIAN PENINsSULA RarLway.

765. *Mr. Jamnadas M. Mehta : (a) Are Government aware of the
serious developments of labour unrest on the Great Indian Peninsula Rail-
way ¢

(b) Are there any labour representatives on the Bombay Local Ad-
visory Board of the Great Indian Peninsula Railway ?

(¢) Will Government be pleased to state the names of persons nomi-
nated by the Agent of the Great Indian Peninsula Railway to the Bombay
Advisory Board since its inception ?

(d) Is it a fact that all the nominees of the Agent have belonged to
the Times of India ?

(e) Has the policy of the Times of India been unfriendly to the
Great Indian Peninsula Railway Union ¢

(f) Have the Government or any other authority instructed the
Agent to confine his choice of nominee to the Times of Indsa ?

(g9) Do the Railway Board propose to direct the Agent to nominate
a labour representative in place of the Editor of the Tmes of Indsa !

Mr. A. A L Parsons : (a) Government are aware that eertain griev-
ances have been represented to the  Agent by eertain sections of the staff
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on the Great Indian Peninsula Railway. These have either been consider-
ed or are being considered by the Agent.

(b) No.
(¢) Mr. C. T. Sheppard. -
(d) Yes.

(e) Government have seen no indieation in the columns of the news-
paper to this effect.

(f) No.
(g) No.

REFUSAL OoF PERMISSION BY THE AGENT OF THE GREAT INDIAN PENINSULA
RaiLway 1o THE WORKERS’ UNION TO  AFFIX NOTICES ABOUT THE
ORGANISATION OF THE UNION ON THE PREMISES OF THE STATION.

766. *Mr. Jamnadas M. Mehta : Is it the fact, that the Agent of
the Great Indian Peninsula Railway recently refused permission to the
‘Workers’ Union when they wanted to put up notices on the station about
the organisation of the Union even when the Union offered to pay for their
advertisement ?

By Mr. A. A L. Parsons : Govermmnent understand that this is so. I
ma)y further explain that no objection is raised to the
Unions putting up notices regarding meetings at rail-
way stations, and 1 believe no charge is made for such notices. I am sure
this coneession is allowed in the terms of recognition of all Great Indian
Peninsula Railway 1'nions, but the request to rent space in a similar way to
other advertisers was refused. because it was understood that it would be
used for propaganda work.

12 Xoox.

AMOUNT oF MONEY PAID BY THE RaAILWAY PuUBLICITY DEPARTMENT TO THE
T'vmes of India IN RESPECT OF THE PRINTING OF THE INDIAN StaTES RaIL-
WAY MAGAZINE.

767. *Mr. Jamnadas M. Mehta : (¢) Will Government please state
what is the total amount of money paid up-to-date by the Railway
Publicity Department to the Times of India in respeet of the printing of
the States Railway Magazine ¢

(b) What is the total amount paid by the State Railways last year
to the Times of India_jn respect” of (i) the printing of pamphlets and
posters ; (i) other ranway publications ?

(c) What is the total amount of money paid to the Tsmes of India
as ordinary advertising revenue by the State Railways last year !

(@) Will Government be pleased to state how many of the hand-
books and posters produced by the various State Railways Departments
were given for printing to the Tsmes of India ?

Mr. A. A L. Parsons : I am seeing if 1 ean collect the information for
the Honourable Member from the various Railway Administrations ; it is
no: available in the Railway Board’s office.
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RECRUITMENT TO THE CENTRAL SERVICES.

768. *Pandit Hirday Nath Kunzru: (¢) Are Government aware
thai the Lee Commission recommended that as regards the Central
Services not specified in para. 42 (a), (b), (¢) and (d) ‘‘ recruitment
should be at the discretion of the Government of India '’ ?

(b) Has the power of making appointments in these services been
delegated to the Government of India by the Secretary of State !

(¢) Has any proportion been fixed for the appointment of Indians
and Europeans to these services ¥ If not., what is the proportion in
which they are being recruited at present ?

The Honourawble Mr. J. Crerar : (a) Yes.

(b) No formal delegation has yet been made ; but in practice appoint-
ment to the majority of these Services is already made by the Government
of India.

(¢) The Government of India have not yet received power to make
formal rules fixing proportions. I will furnish- the Honourable Member
with a statement showing the present position in the various Departments.
Statements showing the progress of Indianization are placed annually in
the Library of the House.

Pandit Hirday Nath Kunzru : Have the Government of India asked
for a formal delegation of powers from the Secretary of State ?

The Honourable Mr. J. Crerar : These questions regarding establish-
ments and recruitment are of a complicated character, and' I should not
like to commit myself to a statement without consulting the records. Per-
haps the Honourable Member will give me notice of this question.

DeruTY AGENT, SoUuTH INDIAN RAILwWAY.

769. *Pandit Hirday Nath Kunzru: (a¢) Are Government aware
that the Standing Finance Committee for Railways agreed in November,
1927, to the creation of a temporary post of Deputy Agent for the South
Indian Railway ‘ subject to the appointment of an Indian to the post
if a qualified man is available '’ ¢
~ (b) When was this post filled up! Was an Indian appointed to
it * If not, why not ¢

Mr A A L Parsons: (a) Yes. ‘\

(b) The post was filled on the 1st of March 1928. The Agent reported
that he had no qualified Indian officer available, but as a result of the crea-
tion of the post of Deputy Agent an Indian officer was promoted to he
senior Assistant Secretary.

Mr. R. K. Shanmukham Chetty : Was any attempt made to find an
Indian officer from the State Railways for this post ?

Mr A A L. Parsons : No, Sir.

Mr. R. K. Shanmukh&m Chetty : May I know, Sir, why in the face of
the specific recommendation of the Standing Finance Committee no attempt
was made to find an Indian for this post ?

Mr A AL Parsons : The particular post was required, as far as I re-
member, more particularly to deal with construction proposals on the
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South Indian Railway, and obviously a man with local knowledge was re-
quired. I may also suggest to the Honourable Member that it is extremely
unlikely that any officer from a State Railway would be prepared to
accept a transfer to a Company-managed Railway as Deputy Agent with-
out any large increase in emoluments.

Pandit Hirday Nath Kunzru : May I ask the ITonourable Member whe-
ther it is not a fact that the present Agent of the Bombay, Baroda and
Central India Railway was sent to that line from a State Railway as De-
puty Agent ?

Mr. A. A L Parsons : No, Sir. The present Agent of the Bombay,
Baroda and Central India Railway has been, I think I am right in saying,
throughout his service a servant of the Bombay, Baroda and Central India
Railway Company.

Pandit Hirday Nath Kunzru : Was it Mr. Brayshay ?

Mr. A. A L Parsons : T have answered the Honourable Member's
question as put.

Mr. Jamnadas M. Mehta : Is it true that things are so managed that
even if there is a vacancy again an Indian cannot be appointed *

Mr A A L. Parsons: It will depend entirely on what officers the
Agent has got on his list of the requisite seniority, and 1 think we can trust
the Agent of that Railway not to pass over persons whose claims to promo-

tion are well deserved owing to their previous work, on any racial con-
siderations.

Mr. Jamnadas M. Mehta : Is it possible to trust him after this exhibi-
tion ?

Mr. A. A L Parsons : There was certainly no racial diserimination
in the appointment which he has made. T have personal knowledge of
the officer appointed and of his work, and I think it can safely be said
that he is the best officer they could have selected for the post.

Pandit Hirday Nath Kunzru : Was not Mr. Brayshay, who acted as
Agent of the Bombay, Baroda and Central India Railway for some time,
sent from a State Railway ¢

Mr. A. A L. Parsons : He was certainly sent to the Bombay, Baroda
and Central India Railway to act as Deputy Agent either from the Railway
Board Office or from a State Railway. The Honourable Member did not
refer in his previous supplementary question to him. He asked about the
present Agent of the Bombay, Baroda and Central India Railway.

Pandit Hirday Nath Kunzru : Is it a fact that Mr. Muirhead was sent
from a State-worked Railway to the South Indian Railway ?

Mr. A. A L. Parsons : That is not within my knowledge.

Pandit Hirday Nath Kunzru : If in some instances officers have been
sent from State-worked Railways to Company-worked Railways, why was
not an attempt made in this particular instance t¢ select a suitable man

from a State-worked Railway to act as Deputy Agent of the South
_Indian Railway ?

Mr. A A L. Parsons : For the reasons which T have already explained
to the Housé. o

‘.
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Mr. K. C. Neogy : Was not this fact brought to the notice of the
Standing Finance- Committee for Railways before the appointment was
actually made 1

Mr. A. A. L. Parsons : It is not my practice, Sir, to give away details
of discussions that take place in the Standing Finance Committee, but
I think I may say that at the time I told them that I thought it.was very
unlikely that there would be an Indian available for this particluar ap-
pointment.

Mr. M. 8. Aney : Even after the appointment of a European was made
to this post, was the matter brought to the notice of the Standing Finance
Committee ?

Mr. A. A L. Parsons : No, Sir, because, as I explained when the ques-
tion of the appointment came before the Standing Finance Committee, it
was not really within their functions to consider how a particular appoint-
ment would be filled. Their duty is to see whether there is necessity for
a particular appointment, and that the expenditure is justified.

QUESTIONS NOT ASKED AT THE MEETING, OWING TO THE AB-
SENCE OF THE QUESTIONER, WITH ANSWERS TO THE
SAME.

EMPLOYMENT OF SikHS IN THE OFFICE OF THE DIRECTOR GENERAL OF
ARCHZEOLOGY IN INDIA.

680. *Sardar Kartar 8ingh : (a) What is the total ministerial
strength of the office of the Director-General of Archeology in India, Simla,
and how many in that office are Hindus, Muhammadans and Sikhs ?

(b) Is it a fact that there is not a single Sikh in this office ¢

(c¢) Is it also a fact that this fact has been brought to the notice of
the Government on many occasions since 1924 through Assembly
questions ?

(d) How many vacancies occurred in this office since 1924 and how
many were given to Sikhs as against Hindus and Muhammadans ?

(e) Are Government aware of the advertisement in the Tribune, dated
the 6th September, 1928, from the Director General of Archsology, inviting
applications from Muhammadans only and not from Sikhs only, and what
are the reasons therefor !

(f) Did Government ever similarly invite application from Sikhs in
previous vacancies ! If so, when, if not, why not ¢

(9) Do Government propose to order the recruitment of a Sikh in the
vacancy now advertised by the Director General or ask the Public Service
Commission to give him a Sikh by supplementing the liss of passed men as
they did in the case of Army Headquarters ?

Mr. @ 8. Bajpai: (a) The sanctioned strength of the ministerial
_estabhshment of the office of the Director General of Archeology in India
is 25, but the actual strength at present is only 23, of which 15 are Hindus
and 8 Muhammadans.

(b) Yes.
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{¢) So far as I can trace, there have been no {&ssembly_questions since
1924, dealing specifically with the case of Sikhs in the Director Generdl
of Archeology’s office.

(d) 13. of which nine were filled by Hindus and four by Muhammadans.
Applieations received from Sikh candidates were duly considered, but
none of them was found suitable for appointment.

(e) Yes. A Muhammadan clerk was asked for to rep!ace a Muham-
madan transferred to the Department of Agriculture, Punjab.

(f) No. It is not the general practice to ask for candidates of any
particular community.

(¢) No. I may add, however, that the Director General of Archzo-
logy in India has asked the Public Serviee Commission to recommend a

Sikh eandidate, if possible, for the other of the two posts now vacant in
his office. :

EMPLOYMENT OF SIKHS A8 ASSISTANTS AND SUPERINTENDENTS IN THE INDIAN
STORES DEPARTMENT.

681. *Sardar Kartar S8ingh: (a) What is the total number of
Assistants and Superintendents in the Indian Stores Department and how
many of them are Sikhs as against Muhammadans and Hindus ?

(b) Do Government propose to order the recruitment of Sikhs in
that grade * If not, why !

The Honourable Mr. A C. McWatters : («) The total number of As-

sistants and Superintendents is 53, of whom 2 are Sikhs and 44 llindus or
Muslims.

(b) As regards recruitment to the grade of Assistant, the ordinary
poliey of Government in respect of communal representation is nhserved.
Appointment to the grade of Superinterdent, which is a selection grrade,

is by promotion and Government cannot acree to basing it on communal
considerations,

EMPLOYMENT oF SIEKHS IN THE OFFICE oF THE COMMISSIONER, NORTHERN
Inp1a SaLT REVENUE, DELHIL

682. *8ardar Kartar 8ingh : (¢) How many vacancies occurred in the
office of the Commissioner, Northern India Salt Revenue, Delhi, since 1927
and how many of them were given to Sikhs ?

(b) If none, why 1?

The Honourable Sir Bhupendra Nath Mitra : (¢) Three vacancies
have occurred in the elerical establishment of the Commissioner’s office at
Delhi since the 1st January, 1927. None of them were given to Sikhs.

(b) The Commissioner. whose office is situated in Delhi, does not
appear to have thought it necessary to take special measures tg seenre

the recruitment of candidates from communities which belong mainly to
other parts of the country. '
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EMPLOYMENT OF SIKES IN THE OFFICE OF THE DEPUTY ACCOUNTANT
GeNERAL, PosT8 AND TELEGRAPHS.

683. *Bardar Kartar Singh : (a) Is it a fact that there is no Sikh
fn the office of the Deputy Accountant-General, Posts and Telegraphs,
Delhi ¢

(b) If so, are Government prepared to take Sikhs in the present
vacancies {

The Honourable 8ir Bhupendra Nath Mitra : Enquiries are being
made and a reply will be given to the Honourable Member in due course.

FrrTING OF TRAINS RUNNING AT NigaT wiTH ELECTRIC SEARCH LigHTS.

684. *Mr. A. H. Ghuznavi : (a) Are Government aware that, there is
a rule that engines of all trains running at night should be fitted with
electric search-lights, and that this rule is not observed by several Rail-
ways in India, especially the Bombay, Baroda and Central India Railway
and the Bengal and North-Western Railway ?

(b) Are Government aware that the practice referred to in part (a)
is dangerous, particularly in the monsoon months ¢

(c) Is it a fact that brake evans of goods trains jn several of these
Railways are provided with kerosine lamps instead of electrie lights ?

(d) Do Government propose to insist on the observance of this rulc
by all railways and also to provide electric lights in brake vans instead
of kerosine lamps ?

(e) Is it a fact that the wagoms in goods trains running on the
Bengal and North Western Railway, the Rohilkund and Kamaon Railway
and the 17. C. Railway are not fitted with vacuum brakes ?

(f) Do Government propose to take steps to provide vacuum brakcs
in wagons in goods trains ?

Mr. A A L. Parsons: (a) and (b). There is no such rule. The
Honourable Member is referred to the reply I gave to Mr. Joshi in reply
to his question No. 272 on the 8th September, that all locomotives work-
ing mail, passenger and mixed trains are expected to be fitted with elec-
tric search-lights by the end of the year. We are also starting to equip
locometives employed in working goods trains with search-lights.

_(c) and (d). There is no intention to fit the brake vans of all goods
trains with electrie light. This matter would be very costly both in re-
spect to initial equipment and maintenance and the batteries are likely to
discharge if they are not kept in constant use,

(e) Yes.

(f) This question has been taken up with all Railwuys.

LocaTion IN THE saME AREA oF MusLiM EmPLOYEES OF THE BENGAL
Nagrur Rarnway AT KHARAGPUR.

6856. *Mr. A. H. Ghuznavi: (a) Are Government aware that com-
munal feeling is running very high in the railway quarters at Kharagpur
under the Bengal Nagpur Railway ¢ '
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(b) Are Government aware that there are not more than 1,100 Muslim
railway employees as against 13,000 Ilindu employees in that area ?

(¢) In view of the above disparity in numbers and the tension of
‘feeling prevailing in that area owing to the riots do Government propose
to arrange things so as to bring all the Muslim employees in the same
area, preferably at Golbazar Type No. 3|2, where there are mosques and
maktabs necessary for the Muslim population ?

Mr. A. A L. Parsons :(a) Yes.

(b) 1 am not aware of the exact numbers, but T am prepared to take it
from the Honourable Member that the figures given by him are approxi-
mately correct.

(¢) The Honourable Member has already given me some papers

on this subject and the Railway Board propose to discuss the position

at Kharagpur with the Agent. Bengal Nagpur Railway, when he arrives in
Simla this month.

Issue oFr WEEK-END TickeTs AT REDUCED RaTEs ON THE BENGAL Nacrur
RarLway.

733. *Pandit Nilakantha Das : (¢) When did the system of issuing
week-end tickets at reduced rates begin on the Bengal Nagpur Railway ¢

(b) Was the system actually acted upon in all stations on that date ?

(¢) When did it begin in Cuttack station, if it has yet begun there at
all? .

(d) Did the Agent take notice of the various Press comments an: other
complaints on this subject ?

(¢) How have the officer or officers to whose neglect of duty it was due,
been dealt with ?

Mr. A. A L. Parsons : («) The exact date is not known, but it was
some time before October 1927.

(b) No. Between certain selected stations only.
(¢) In May 1928.

(d) and (e). Government are not aware that the public did complain
about these week-end tickets, and that there was any negleet of duty on
the part of officials of the Bengal Nagpur Railway.

IssUE OoF INSTRUCTIONS BY THE POSTMASTER (GENERAL, BENGAL AND Assam
CirCLE, To OFFICERS UNDER HIM NOT TO SUBMIT ANY PROPOSALS FOR
INCREASING THE STAFF.

738. *Rai Bahadur Tarit Bhusan Roy : («) Has the attention of
the Government been drawn to an article ‘“ A destructive economy ’
published in June 1928 issue of Labour ?

(b) Is it a fact that the Postmaster General, Bengal and Assam Circle,
has issued instructions to the officers under his control not to submit any
proposal for increasing the staff this year ?

(¢) Will the Government be pleased to state what is the reason of
issuing such instructions to the officers 1nder his control
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(d) Is it not a fact that almost all the post offices are undermanned 1
It so, why has there been delay of sanctioning adequate staff ?

The Honourable Mr A C. McWatters : (¢) Yes.

(b) to (d). The information is being collected and will be furnished
to the Honourable Member in dae <ourse.

RaisiNg oF THE Pay oF THE PosTMASTERS OF THE Bow Bazar, DEARAM-
TOLA AND PARK STREET TownN SuUB-OFFICES IN CALCUTTA.

739. *Rai Pahadur Tarit Bhusan Roy : (a) Will the Government
be pleased to intimate what is the standard of raising the pay of a Post-
master ot a Post Office to Rs. 350|650 ¢

(b) How many clerks, sorting postmen, overseer postmen, packers, ete.,
are there in the Kalbadevi and Mandvi town sub-offices in Bombay and
the Row Bazar, Dharamtola and Park Street town sub-offices in Calcutta ?

(¢) Do the Government propose to raise the pay of the Postmasters
of the Bow Bazar, Dharamtola and Park Street town sub-offices to Rs. 350|
650 ¢

The Honourable Mr. A. C. McWatters : Sir, I propose to answer ques-
tions No. 739 and No. 742 together.

There is at present no fixed standard for determining when
the pay of a Postmaster should be raised to the Rs. 250—350
or to the 350—650 grade. Decisions in such cases are taken in considera-
tion of the importance of the offices, the numbers of staff supervised, and
so forth. .

The question of laving down definite standards for fixing the number
of selection grade appointments in the Post ‘Office generally is however
receiving the Director-General's attention,

The cases of the Sub-Postmasters, Bow Bazar, Dharamtola and Park
Street will be reviewed as soon as the revised standards are laid down.
Information is being collected on the other points touched on by the
ITonourable Member and will be furnished to him in due course.

WorkiNg Hours oF THE OFFICIALS OF THE SAVINGS BANK DEPARTMENT OF
THE GENERAL Post OFFICE, CALCUTTA.

740. *Rai Babadur Tarit Bhusan Roy : (s) Has the attention of
the Government been drawn to a publication in the Forward, dated the
9th August under the caption ‘‘ To work for 13 hours "’ 1

“(b) Is it a fact that the officials of the Savings Bank Department of
the Calcutta General Post Office were compelled to work for 13 hours a
day ?

{e¢) If the reply be in the aftirmative, will the Government please
intimate why they were compelled to work for such long hours ?

(d) Is it also a faect that in this year the depositors’ pass books
were accepted for entry of interest from 1lst August 1928 instead of 16th
June as is done every year !

(e) If so, what is the reason for sueh delay ?
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(f) Is it a fact that the Audit Office has made over certain work
of the Savings Bank to the Post Office not done before for facility of work
of the Audit Office ¢

(g) Is it a fact that Mr. C. D. Rae, late Presidency Postmaster,
Caleutta, in his G. O. No. 1085, dated 12th February, 1926, introduced
certain additional work in the Post Offices under him for the advantage of
the Audit Office without the sanction of the higher authorities ?

(k) Is it not a fact that for the above reasons the clerks of the
Savings Bank Branch, of all the Post Offices in Calcutta have to do some
additional duties which are not covered by the time-test on the basis
of which the staff is sanctioned ? .

(¢) Has the additional staff been sanctioned to cope with the increased
work thus thrown on the Savings Bank Department of the Post Office ?

(3) Do the Government propose to compensate the staff who had to
work 13 hours a day by giving them overtime allowance ?

(k) What action do the Government propose to take so that the staff
of the Savings Bank Department may not be subjected to so much
hardship !¢

The Honourable Mr. A. C. McWatters : Government have no informa-
tion, but will enquire.

DISCHARGE OF 15 APPROVED CANDIDATES OF THE OLD CALCUTTA SORTING
Drvision.

741. *Rai Bahadur Tarit Bhusan Roy : (a) Is it a fact that 15
approved candidates of the old Caleutta Sorting Division have been
discharged after the office was amalgamated with the Calcutta Head
Post Office on the ground that they did not possess the requisite educa-
tional qualifications !

(b) If the reply be in the affirmative, will the Government please
intimate why those men were at first recruited, understanding being given
that they would get permanent appointment ?

(¢) Do Government propoze to consider their case and take them
back ?

Mr P. G. Rogers : The information is being collected and will be
supplied to the Honourable Member in dué course.

Rusme or THE Pay or THE DEepury Posnus'rnn HarkmoLA TownN Sus
OrrFicE 1IN CALOUTTA.

t742. *Rai Bahadur Tarit Bhusan Roy : (a) What is the standard
of fiximg the pay of a Postmaster of a Post Office in the grade of
Rs, 250—350 ¢

(3) How many clerks and sor'tmg postmen are there in the Amherst
Street and Hatkhola town sub-offices in Calcutta ?

{¢) Is it a fact that the pay of the Postmaster, Amherst Street is
Rs. 250—350, while that of Hatkhola is only Rs. 160—250 t If so, what is
the reason for it 1

tEor answer to this question, see answer to question No. 739,
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(d) How many clerks and sorting postmen are there in the Intally
town sub-office in Calcutta 1

(e) Is it a fact that although the pay of the Deputy Postmaster,
Intally, has been raised to Rs. 160—250, the pay of the Deputy Postmaster,
Hatkhola, has not been raised to that grade ?

(f) If the reply be in the affirmative, will the Govei'nment please
state the reason why the pay of the Deputy Postmaster, Hatkhola, has not
been raised ! - ’

AvLTERATION OF THE TiMiNgs oF THE 88 DownN BurpwaN-Howram LocaLn
: TrAIN, EAsT INDIAN. RAILWAY.

743. *Rai Bahadur Tarit Bhusan Roy : (a) Is it a fact that some
pessengers above Bandel Junction, East Indian Railway, made represen-
tations to the Agent, East Indian Railway, requesting him to alter the tim-
ings of the 88 Down Burdwan-Howrah local train to suit their con-
venience !

(b) If so, will the Government please state the reason why their
request was not complied with !

(c) Is it a fact that the timing of this train has now been changed
in such a manner that it has caused serious inconvenience to the pas-
sengers—as it starts from Burdwan about 10 minutes earlier and reaches
earlier also—which is not suitable for them ?

(d) Do Government propose to enquire and aiter the timings of
this particular train to suit convenience of the passengers above Bandel
Junction *

Mr. A A L. Parsons: (a¢) Government understand from a copy of
the representation to the Railway Board that this is so.

(0), (c) and (d). Government regret that they are unable to take
any part in the preparation of time-tables.

COMPLAINT BY THE GLOBE NURSERY OF CALCUTTA AGAINST THE STAFF OF THE
SEAMBAZAR Town SuB-OFFICE. :

744. *Rai Bahadur Tarit Bhusan Roy : (a) Is it a fact that the
Globe Nursery of Calcutta complained to the postal authorities that the
addresses of parties who placed orders with them were systematically
tampered with and secretly communicated to rival nurseries by the staff
of the Shambazar T. S. O. and that they had sustained heavy loss in
business due to this illegal action of the Post Office staff ?

(b) Was the charge substantiated by the departmental enquiry and
were the sub-postmaster and three clerks .who were suspected of com-
plicity in the matter transferred from the office ?

(¢) Is it a fact that the complainants distinetly requested the
authority not to entrust the investigation of the case to Mr. Phani Bhusan
Mustaphi, Inspector of Post Offices of the Sub-Division concerned alleging
that he had intimacy with the proprietors of the Minerva Nursery and
that the investigation, if entrusted to him, was likely to be frustrated.

L145LA ’ D
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(@) Is it a fact that the duthority ~aeceded to, the u%pmw
request and actually deputed the Inspector of apother Sub-Djvision to
ﬂliﬂ into the case 1+ [ :‘.._.:..\_:‘_. B TR I A3

(¢) If 5o, what actidbn do Goverimeit piopode To take ¥

(1) If not, why not ? .

“Tha. Honourable My. A. 0. MoWatters : Government have no informs-
tion. The Hoﬁﬁurabif&ember's question has been fofwardqd]::ﬁeﬁ-
master-General, Bengal and Assam, for report.

#

UNSTARRED QUBSTIONS AND ANSWERS.
‘@rant or Invaup PensroNs 10 PosTMEN AND TELEGRAPH ﬁmﬁnn@.

401. Khan Bahadur Sarfaraz Hussain Khan: (a) Is it a faet that
postmen and ielegraphmen of the menial class of staff are not allowed pen-

sion if after 15 years of service they are declared unfit on medical exami-
nation !

(b) If so, will Government please state if they are willing to consider
the desirability of making some provision for the hard-worked postmen
and telegraphmen of the menial class of staff after their services of 15
years ; and if willing, will Government please state what provision they
intend to make ?

The Honourable Mr, A. 0. McWatters : It is presumed that by the
expression ‘‘ telegraphmen ’’ the Honourable Member refers to telegraph
delivery messengers. If so, the reply is :

(a) postmen are eligible for invalid pensions after 10 years’ ser-
vice and invalided telegraph messengers to a gratuity
after 5.

(b) Does not arise.

GrANT OF OVERTIME TO TELEGRAPHE DELIVERY MESSENGERS.

402. Khan Bahadur Sarfaraz Hussain Khan : (a) Is it a faet that
telegraphmen of the menial class of staff are considered to be on duty for
all 24 hours of the day and though ordinarily only 8 hours work is exacted
from them they are really speaking on duty for all 24 hours ¢

(b) If so, will Government please state if telegraphmen of the menial
class of staff when required to work at unusual hours are paid any extra
allowance ?

The Honourable Mr. A. 0. McWatters ;: It is presumed by the ex-
pression ‘‘ telegraphmen '’ the Honourable Member refers to telegraph
delivery messengers. If so, the reply is :

(a) telegraph messengers who are wholetime servants of Govern-
ment are sometimes required to work heyond the ordinary
hours of duty. The Honourable Member’s attiention is in-
vited to rule 11 of the Fundamental Rules.

(b) Overtime allowance is paid to telegraph messengers on fixed

pay under the condifions specified in paragraphs 221 gnd 222
of the Telegraph Manual, Vtﬁume ﬁ. TR £
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S AmBeavicrrolwpia.-
of Governmént been drawn to the paragraph published in the i e ™ the
* Britain's

Statesman of the 26th August 1928, page 10, under the heading
new Airships—for India service—to be completed this year *’ 1

(b) If so, will Government please state how matters stand with vegard
to the matter dealt with in the paragraph 1

The Honourable Mr. A. 0. McWatters : (a) Government have seen
the article in question.

(b) An ajrship shed has been built by the Air Ministry at Kareehi
on land provided by the Government of India. The Government of Fadis
have no official information regarding the other matters mentioned in

the article.

PricE oF FURNITURE SUPPLIED IN THE CART RoAD QUARTERS, SiMra.

404. Mr. Gaya Prasad Singh : (a) Are Government aware that the
values of furniture supplied to Honourable Members in the Cart Road

quarters are generally put very high !
(b) Are Government aware that the values of the following articles

of furniture have been put as under :

Rs.

1 Round table 80
1 Upholstered chair 50
1 Writing table .. 55
1 Dressing table with mirror .. 85
1 Cupboard 60
35

1 Wash-stand .. .. ..
while these could be obtained at less than half the costs mentioned above !

(c) Who is responsible for the supply of these articles of furniture of
comparatively inferior quality at such redicnlous prices ?

(d) Do Government propose to depute a responsible officer to actually
inspect the furniture with a view to find out the actual prices paid for them,
and to prevent fraud !

The Honourable Mr. A. C. McWatters : (¢) The values are fixed at
the prices paid, and are not put up at a higher level.

(b) The values have been correetly quoted by the Honourable
Member ; I cannot accept the statement he has added to his question.

(¢) The furniture was purchased in 1921 with the approval of the
Superintending Engineer ; but I am unable to concur in the Honourable
Member’s opinion of the transaction.

(d) In view of the answer I have given to (a), this does not arise.

AnnvaL INcome FroM THE CorToN Cmss, ETOC.

. 405, Mr. Abdul Waye: Will Government pleage state the annual
incom¢ from the cotton cess Yor the last three years, also the annual

L145LA L 2
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‘expenditure lmurred h) the inﬂiaiﬁ Central Cotton Committee duriﬂg this
period 1 horiabiat e = - . . N

. Mr. G.8. Bajpai : Information is being obtaned and will be supplied
to the Honourable Member later.

SALARIES PAID ANNUALLY TO THE INDIAN aAND NoN-INpiaN EMpLOYEES
oF THE .INnIaN.CedTRAL CorTON COMMITTEE.

$406. Mr. Abdul Haye : Will Government please state separately the
total amount of salaries paid annually to the Indian and non-Indian em-
ployees of the Indian Central Cotton Committee ¢ Will Government
please state the highest pay paid to an Indian and the highest and the
lowest pay paid at present to a European by this Committee ?

INDIANISATION OF THE STAFF EMPLOYED UNDER THE INDIAN CENTRAL COoTTON
COMMITTEE.

1407. Mr. Abdul Haye : What steps have so far been taken by the
Indian Central Cotton Committee to give effect to the policy of the Gov-
ernment, regarding Indianization of Services { By what date is it ex-
pected that most of the posts under this Committee will be held by
Indians 1

TrANING OF INDIANS To HOLD HigH Posts UNDER THE INDIAN CENTRAL
CorTox COMMITTEE.

$408. Mpr. Abdul Haye : (¢) Will Government please state what steps
the Indian Central Cotton Committee has so far taken to qualify Indians
to hold high posts under it ¢

(b) If the answer to part (a) is in the negative are Government pre-
pared to issue instructions to the Committee to prepare a scheme for
giving training to suitable Indians so that they may qualify themselves to
hold all such posts after 5 years {

Nuuser or Orricers or NoN-Asiatic DOMICILE EMPLOYED UNDER THE
INDIAN CENTRAL CoTTON COMMITTEE.

1409. Mr. Abdul Haye : Will Government please state the total num-
ber of officers of non-Asiatic domicile at present employed by the Indian
Central Cotton Committee t How many of them are on short term con-

tracts ! Is it contemplated to appoint Indians to these posts when the
eontracts of the present incumbents expire ¢

RENDERING OF ASSISTANCE BY THE INDIAN CeNTRAL CorTON CoMMITTEE TO
THE CULTIVATORS AT TBE TIME OF THE FAILURE oF THE COTTON Crop,

t410. Mr. Abdul Haye : Did the Indian Central Cotton Committee
render any help to the eultivators at the time of the failure of the cotton
erop ! If so, what assistanee was given ¢

tFor snswer to this question, see answer to question No. 405,
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BRxvisep ScaLe oF i’n ror Town InspeecrORS OF PosT Orrices.

411. Mr. Anwar-ul-Azgim : (a) Is it a fact that Government gave effect’
from 1st September 1927 to the revised scale of pay to the Town Inspect-
ors of Post Offices attached to the First Class Head Offices ¥

(b) Are Government aware that some of the Postmasters-General
postponed giving effect to the revision from the date notified in the Gov-
ernment orders, and that the officials actually holding the posts on the ve-
vised scale were not paid the actual pay of the posts ?

-(¢) If so, what action has been taken by the Government 1

The Honourable Mr. A. C. McWatters : I propose to deal together
with questions numbers 411 to 413, 415 to 420 and 431 to 438, answering
first question No. 411 by Mr. Anwar-ul-Azim to which the replies are ;
{(a) Yes ; (b) and (¢) Government are not aware that officials actually
holding the posts on the revised scale were not paid the actual pay of
the posts. They will, however, make enquiries and, if necessary, issue
orders on the point.

I observe that these are the first of.a long series of questions by
Members of the House, arising out of the operation of orders issued by
the Government of India in August and September, 1927, and of an inter-
pretation of these issued with the approval of the Government of India,
by the Director-General, Posts and Telegraphs, in February 1928. These
orders related to the revision of the pay and duties of Town Inspectors
attached to first class Head Post Offices. They have resulted, in some
cases, in the displacement of some of the officials who, on the date from
which the orders originally took effect, namely, the 1st September, 1927,
were the actual incumbents of the posts named. In other cases the exist-
ing incumbents have been retained in their appointments. The orders
to which 1 have referred necessarily left to the heads of administrative
Postal Circles the final decision as to the application in individual cases
of general principles which had been laid down. The decisions reached
have given rise to a number of representations addressed to the Director-
General and to the Government of India from different Service Associa-
tions and individuals interested. These representations have received
the most careful consideration of the Director-General whose recom-
mendations are now before me and will receive my close attention together
with the various points raised by Honourable Members in these ques-
tions.

ProMoTIONS OF POSTAL OFFICIALS OF THE MUFASSIL TO THE LOWEST SELBO-
TION GRADE Pos18 IN THE GENERAL PosT OFFICE CADRE.

1412. Mr. Anwar-ul-Agim : (¢) Will Government be pleased to say
whether there is a Departmental standing procedure to the effect that
‘ promotions up to and including the former grade of Rs. 175—225 should
be confined to the officials within the respective General Post Qffice cadre,
and that the officials of the post office after attaining that grade perma-
nently should be graded with the mufassil officials for the purposes of pro-
motion to the next higher grade, vz, Rs. 250—350 ¢t ‘

(b) Are Government aware that the above standinig procedure has not
been acted on by some Postmasters-General who have brought mufassil

tFor answer to this question, see answer to question No. 411.
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officials of the ordinary time-sesle of pay to the lowest selection grade
posts in the General Post Office cadre !

(c) If so, what action, if any, has been taken by the Government to
redress the grievances thus caused to the officials of the General Post
Office cadre !

RevisioN or Pay or CerRTaiN CLassEs or PosTAL OFFICIALS.

$418. Mr. Anwar-ul-Azim : (a) Isit a fact that the Director-General’s
budget estimate for the year 1927-28 was based on the personal pay of
the petmanent holders of the posts in the four classes of officials specified
in patagraph (1) of the Government Orders 11 P. T. E, dated the ‘5th
Anpust 1927 1 If not, will Government be pleased to state the basis of
éaleulating the total amount Rs. 1,80,000 for the above budget estimate
a8 sanctioned by the Standing Finance Committee in January 1927 1

(b} Is it a fact that Government revised the pay of four classes of
officials in paragraph 1 of their Orders, dated August 1927, issued by the
Department of Industries and Labour ?

(¢) If so, has the effect of the revised scale of pay been given to all
the four classes with the same condition, viz., exemption from examina-
tion as appeared in the improvements passed by the Standing Finanee
Committee in January, 1927, as also in the Government Orders, dated
August, 1927, appearing in the Labour ?

(@) If not, why not ?

REFUsAL To CERTAIN CLERKS OF THE CONCESSIONS GRANTED IN CONNECTION
WwITH THE TRANSFER OF THE HEADQUARTERS OF THE NON-MIGRATORY
PorTION OF THE OFFICE OF THE DIRECTOR GENERAL OF PosTs aAND Tm-
LEGRAPHS FROM CALcUTTA TO DELHI,

*414. Mr. Anwar-ul-Azim : (a) With reference to my starred ques-
tions Nos. 482 and 488 answered on the 19th and 20th March, 1928, will
Government be pleased to lay on the table a statement showing the names
of clerks who have been refused the concessions only because they were
recruited in Simla and Delhi, showing their emoluments monthly and
annually ¢

(b) Are these f:lqus, since the date of their recruitment drawing
the allowances admissible under the Simla Allowance Code throughout
the year whether in Simla or Delhi ? Co

. (c) Were these clerks given the Simla allowances against the pay
which they were entitled to owing to their recruitment in Simla {

(@) Were the Simla allowances consolidated in the case of the em-
ploy=es of other offices ! If so, why was it not done in the case of clerks
of the Director-General’s Simla Office ¢ '

(¢) Do Government propose to look into the case of these ejerks

sympathetically and give them an assurance that they will be a permanqnt

it for service in the Director-General’s Simla office and if removed
hall be duly compensated 1 '

tFor answer to this qiestiodl, spe ausWer Lo qhestson No, €11.: -
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Fw 0. McWatters : (g) A statement will ho
fumﬂs tot onourghle Memfler N

(b) and (c¢). A portion of the Duecior General 8 Ofﬁvp is required
to move between Delhi and Simla and the Wixeless Branich of the office
is located at Simla. So long as any of these clerks is attached to the
moving portion or to the Wireless Branch he draws compensatory allow-
ance throughout the year under the Simla Allowances Code. The place
of recruitment does not affect the question.

(d) Yes, in some cases. It would be administratively inconvenient
however to consolidate the pay and allowances of the portions of the
Director-General’s office which I have just mentioned as they are only
part of a larger office the bulk of which is non-migratory and statmned
at

(¢) Government have already exhaustively examimed the case of
the clerks in question.

As regards what may be necessary if and when any portion of the
staff ix permanently removed from Simla, this is a hypothetical case
which Government are not willing to discuss in antieipation. -

PomorAmm TraNSFER AND PUNISHMENT OF SUBORDINATES
vESTED IN THE Town InspEoTORs oF PosT Orsices IN MaDRas,

1415. Mr. Satyendra Ohandra Mitra : (a) Is it a fact that the Town
Inspectors of Post Offices are not authorised to appoint, transfer, and
punish their subordinates and to maintain their character sheets in accord-
apce with Rule 346 of the Post Office Manual Volume 2 ?

(b) Is it a fact that the Town Inspectors of Post Offices in the Madras
Town have been issuing orders appointing, grahting leave and transfer-
ring their subordinates and maintaining their character sheets for many

years 1

Duries or THE TowN Inspectrors oF PosT QFFICES IN MADRAS AND
CALCUTTA, RESPECTIVELY, ETC.

t416. Mr. Batyendra Chandra Mitra : Will Government be pleased to
lay on the table the following information :’

(a) a list of the duties done by the Town Inspectors of the Post
Offices in the Madras Town ;

(b) a list of the duties done by the Town Inspectors of Post Office
in Calcutta Town ;

(c) total number of postal Town Inspectors in Calentta and how
many of them were transferred to the clerical line, after 1st
N September 1927 ; and

* (@) total number of Postal Town Inspectors in Madras city and how
many of them have been transferred to the ‘clerical line after
1st September 1827 ?

tFor answer to MMM{MQ hmnﬁ*ﬁ.. .
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SrarriNg RaTes or Pay of Town InarecTons or Post Oryrons i CALOUTTA

AND MaDRAs BEFORE THE INTRODUCTION OF THE TIME ScALE OF PaAY
IN 1920.

4417, Mr. Sa.tyendn Ohmdn Mitra : (¢) Will Government be

pleased to state the starting pay in the case of a postal Town Inspector in
Calcutta, before the introduction of the time-scale of pay in 1920 ?

(b) What is the starting pay in the case of a poétai Town Inspector
in Madras city prior to the introduction of the time-scale of pay in 1920 ¢

Durties oF THE CLERKS oF THE GENERAL PosT OFFICE, MADRAS, ETO.

1418. ‘Mr. Satyendra Chandra Mitra : (a) Is it a fact that the duties
attached to the clerks of the Madras General Post Office and its town sub-
offices were the same prior to the lst September, 1927, in comparison
with the duties of Town Inspectors of Post Offices in Madras City {

(b) If not, which class had to perform superior duties %

Duties oF THE TowN INspECTORS OF PosT OFFICES.

1419. Mr. Abdul Latif 8ahib Farookhi : (a) Isit a fact that the Town
Inspectors of Post Offices attached to the First Class Head Post Offices

are required to perform more duties than those specified in Chapter 4 of
the Post Office Manual, Volume 2 ?

(b) If so, what are those duties ?

(¢) Will Government be pleased to state where the duties are laid

down for the Town Inspectors of Post Offices attached to the Post Offices
other than the First Class Head Post Offices !

(d) Is there a provision in the Fundamental Rules issued under the
authority of the Secretary of State in Council to the effect
that ‘‘ any two posts are said to be equal if the duties attached to
the two posts are the same in character or degree of responsbility '’ t
If go, are Government aware that the postal Town Inspector attached to
the First Class Head Offices had the authority both before and after 1st
September. 1927, to certify the fitness or otherwise of clerks and Sub-
Postmasters in the Jurxsdlctmn of the Town Inspector and to control and
supervise the work of the Sub-Postmasters and the clerks whether the

latter classes of officials were with more years’ service than the Town
Inspector ?

RevisioNn or THE Pay or Towwn INspEcTORs oF Post OFFICES, ETOC.

$420. Mr. Abdul Latif 8ahib Farookhi

: (a) Will Government be
pleased to say :

(t) whether it is a fact that for the recent revision of the Town
Inspector’s pay, the Town Inspectors attached to some of
the First Class Ilead Post Offices have been made to work

under the clerks whose work the Town Inspectors have been

supen ising for years together ;

tFor answer to this question, see answer fo qtiiiot No. 411.
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* < (%) the totel period the Town Inspéctors who have been n reverted e
e to the clerical line worked in the post on the reviséd scale of
pay from 1st September, 1927 ;

(#59) whother their work in those posts on the revised scale for the
period they were in those posts have been recommended by
their immediate superiors as satisfactory !

(b) Are Government aware that no reasons for removal were record-
ed in the Orders of the Postmasters-General transferring the permanent
Town Inspectors from their permanent posts of Town Inspeetors to the
subordinate rank of clerks §

ToraL AMOUNT OF CoaL USED FOR Hor WATER POR BaTHS oF HONOURABLE
MeMBERS LIVING IN THE CART RoaD aAND Summer HILL QUARTERS,
‘SmMLA, DURING THE LAST FOoUR YEaARS.

421. Mr. Gaya Prasad Singh : Will Government plcase state the total
amount of coal, and its value, consumed for hot water for the baths of
Honourable Members living in the Cart Road quarters, and Summer Hill
quarters, during the last four years, separately for each year ?

The Honourable Mr. A. C. McWatters : The information required is
as follows :

! Quantity.
Year. : i Amonnt.

! Charcoal. |  Firewood.

13

! i

5 Mds. | Mds. Rs. s
1924-25. .. .. .. : 72 4 | 20010
1925-26 .. .. 1794 17y | 586 12
1926-27 .. . .. 171 14 5 578 15
102728 .. . .. : 333 4 | 0815

NoMIiNaTiONs TO THE INDIAN CIviL SERVICE.

422. Bardar Kartar 8Singh : Is it a fact (a) that, since 1922, in the
majority of or in many of the cases of sections of Hindu, Muhammadan
and Christian qualified candidates for nomination to the I. C. S. in India,
similar candidates, higher in the pass list, were passed over ; (b) that con-
siderations other than merit in the examination weighed in making these
selections ; (¢) that the principles observed in so doing are still in foree
equally for the Sikh community ¢ ‘ : o

The Honourable Mr. J. Orerar : Since the establishment of the
Public Service Commission the practice is for the Government of India



108 oo ROTRATINE ARSEMBLY. [20TH SEpr. 1928

tq indicate the communities from which they deaire o make pomina-
tong ‘and- for the Commission to recommend the partigular individuals.
It is probable that normally the Commission consider that the candidate
who stands highest in the examination list is the most bmtnble and make
their recomrmiendations ‘accordingly.

“Boox BY CapraiN R. E. Parry, entrTLED “ THE SiKES OF THE PUNIAB.”

423. Bardar Kartar 8ingh : (s¢) Have Government seen a book, calied -
‘‘ The Sikhs of the Punjab '’ by Captain R. E. Parry, of the Indian Army,
and what he describes to be ‘‘ The OQutward signs of Sikhism '’, such &s
wearing ‘‘ Kes ’’ or long hair, bearing the title of ‘‘ Singh '’ as part of the
name, initiation into ‘‘ Pohl ’’ or Sikh baptism, and abstinence from
tobaceo !

(b) Isit a fact that only persons observing the essentials mentioned in
(a) were recruited, as Sikhs, (1) in Sikh reglments and companies, and in

the Indian Army Department (#i) also in the Civil Departments beforg
the year 1928 1

Mr. G. M Young : (a) No, Sir.

(0)-(¢) Ordinarily only those Sikhs observing the essentials men-
tioned in part (a¢) of the question are accepted in units of the Indiam
Army. The acceptance or rejection of any Sikh recruit on religious
grounds is decided by the Gurdwara Committee of the unit.

(1) No principle has ever been laid down in the Civil Department.

NomiviTioN oF Mr. TarLocHAN Das Bepr To THE INDIAN CrviL SERVIOE.

424. 8ardar Kartar 8ingh : Is it a fact that by *‘  One Sikh”
‘“ appointed by nomination "’ to the I. C. S. in India this year, mentioned
in the Honourable the Home Member’s answer to Dr. Moonje’s question
in this Session the other day regarding the I. (. 8., is meant one Tarlochan
Dass Bedi, son of Bawa Ishwar Dass, of 1)era Baba Nanak, Punjab !

The Honourable Mr. J. Crerar : Yes.

NoMINATION OF A SIKH To THE INDIAN CIviL SERVICE.

425. Bardar Kartar 8ingh : (¢) Are Government aware of the faet

that the selection of Tarlochan Dass as a Sikh has caused discontent and
dissatisfaction among Sikhs

(b) Is it a fact that the feeling of the Sikh community to the effect
that the I. C. 8. post reserved for the community and given to Tarlochan
Dass should be given to a qualified Sikh candidate and that the one given to

the former be treated as an additional post, has been conveyed to the
Government ¢

(c) Do Government propose to take favourable action regarding (d)
_and thus remove the just cause for discontent and dissatisfaction ?

‘The Kcnounble Mr. J. Orerar: (a) The Honourable Member's

- gttention is invited to my reply . to part {7) of -Sardas Guhb Mh’
guestion No. 32 on the 4th instant.

E P
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e(;) The suggestion was made in gome of the represenutlons re-
ceiv

(c) Government do not see their way to take any actlon in the
matter.

MEMORIAL OF THE STAFF OF THE ACCOUNTS DEPARTMENT OF THE East Ilrnur
RaiLway.

426. Mr. K. 0. Neogy : (a) Has the attention of Government beem
drawn to a statement that appeared in the Forward of the 30th May
last, under the headings ‘‘ E. 1. Railway—How they treat their employeu—-
Accounts Department Staff ’’ ?

(b) If so, are Government in a position to say whether “or net the
gnevmces mentioned therein are generally based on facts ¢

(c) Isit a fact that the Financial Commmoner, Railways, withheld
memorials addressed to the Governor General in Council by the Eui
Indian Railway Accounts staff on this subject 1 If so, on what grounds,
and under what rules !

(d) What enquiries were made by the Financial Commissioner into the
grievances mentivnied in the said memorials, and with what result ?

(e) Why is it that the East Indian Railway Accounts office staff have
not been placed on a time-scale of pay, while similar staff on the Eastern
Bengal, Oudh and Rohilkhand and North-Western Railways have been so
placed ?

Mr. A A L. Parsons : (u«) Yes, by the Honourable Member’s ques-
tion.

(b) Some of the statements made are correct.

(c) Yes, the memorials were withheld under the ordinary rules gov-
erning the submission of memorials by railway subordinates.

(d) The results of my investigation are contained in the reply, a
copy of which I am sending to the Honourable Member.

(e) The scales of pay in the East Indian Railway Accounts Office arc
time scales.

FILLING UP OF VACANCIES IN THE HIGHER APPOINTMENTS OF THE ACCOUNTS
DepaARTMENT OF THE EAsT INDIAN RAILWAY.

427. Mr. K. C. Neogy : (a) Is it a fact that most of the vacancies
in the higher appointments of the subordinate staff of the East Indian
Railway Accounts Department have been, and are being, filled up by
outsiders on recommendations or personal requests emanating from the
Railway Board office ; and that as a result qualified and experienced men
of the East Indian I\,allway Accounts office fail to obtain promotion to
these vacancies ?

(d) Do Government propose to enquire from the Chief Aeccounts
Officer, East Indian Railway, as te hosv many ef such vacancies haxa so far
been filled by men recomniended by an efficer or officers of the- Rnlwny
Board !

2
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(¢) Is it the view of Government that the Chief Accounts Officer,
East Indian Railway, is not competent to make his own selection from
among his staff for promotion to these vacancies !

(d) Is it a faect that about forty temporary posts have lately been
created for the purpose of pulling up arrears of the Provident Fund and
Stores Accounts branches of the East Indian Railway Accounts Depart-
ment, resulting from the introduction of accounting machines ; and that
all these temperary posts have been filled up by men selected by an officer
or officers of the Railway Board ¥ If so, why ?

(e) Is it a fact that the East Indian Railway Central Construction
Accounts Office is manned almost exclusively by a staff either imported

from other railways by the Railway Board or recruited direct by or on
behalf of the Railway Board ! If so, why !

(f) Isit a fact that one Mr. Myers who had previously been discharged
by the Eastern Bengal Railway on the score of inefficiency, has been made
an Accounts Officer on the East Indian Railway, on the personal recom-

mendation of an officer of the Railway Board to whom he is alleged to be
related ?

Mr. A A L. Parsons : (a) No.

(b) and (¢). The answer to (¢) being in the negative, Government
do not think there is any necessity to obtain the information asked for

in (b).

_ (d) 24 temporary posts have been created for bringing up arrears

-which I should add are not the result of the introduction of accounting
machines.

The selections for these temporary posts were made by the Chief
Accounts Officer.

{e) The staff was intended for special work and included a training
veserve. It was partly recruited from qualified men from other offices.

(f) Mr. Myers was taken as a senior accountant on the East Indian

ilway when his post in the office of the Agent, Eastern Bengal Railway,
‘was about to be brought under reduction. He has lately been appointed
Crew Accounts Officer by tiae Financial Commissioner of Railways. The
allegations that he was appointed on the recommendation of an officer of
the Railway Board related to him and that he had been previously dis-
charged on the score of inefficiency are untrue.

ALLEGED IRREGULARITIES AND CORRUPT PRACTICES IN THE RarLway CLEAR-
NG Accounts OFFicE, DELHI.

428. Mr. K. C. N : (a) Has the attention of Government been
drawn to a publication named ‘‘ The Survey of Railway Clearing Accounts
Office (India) and Schemes and their pernicious effects *’, printed and pub-
lished by Ahmed Said, at the Army Press, Lahore ?

(b) If so, what inquiries have been made by Government into the
allegatlons made therein about irregularities and eorrupt practices prevail-
ing in the Railway Clearing Aeceounts Office, Delhi ¥ When were the
inquiries made, by whom and with what result 1

(c) Has the attention of Government also been drawn to similar
allegations published in the Indian Press from time to time !
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(d) Are Government in a-position to make’ any definite statement re-
garding the correctness or otherwise of the different imputations, eontained
in the said publication and newspapers, against certain officers of the said
office ! Will Government be pleased to lay on the table any report of any
inquiry which may have been made in this matter ¢

Mr. A A L Parsons : (a) Yes.

(b) The Government did not think it worth while to undertake an
enquiry into allegations of this nature.

(¢c) and (d). 1 would refer the Honourable Member to my reply to
Haji Abdoolla Haroon’s question No. 82 of 1st Febmary, 1928..

WorkiNGg CosT oF THE EasT INDIAN RaiLway ForeiGN TRAFFIC IN THE
Rauwway CLEARING Accounts OFFICE FOR THE YEAR 1927-28,

429 Mr. K. C. Neogy : (a) Is it a fact that the working cost of the
East Indian Railway foreign traffic in the Clearing Accounts Office for the
year 1927-28 has been about Rs. 5,00,000, against a budget esiimate of
Rs. 2,80,000 ¢ What was the average normal cost of this work in the East
Indian Railway office prior to the creation of the Clearing Office ?

(b) Will Government be pleased to make a statement showing the total
number of persons employed in the Clearing Accounts Office in different
grades ; how many of them were taken from the staff of the different Rail-
ways, and how many were recruited direct 1

(¢) Will Government be pleased also to make a comparative statement
showing the actual number of men transferred from each Railway for the
work transferred to the Clearing Office and the actual number of men
employed on such work at present {

Mr. A. A L. Parsons : (a) The two figures are not strictly compar-
shle with each other. The estimate of Rs. 2,80,000 was an estimate of
the cost of the establishment required in the Clearing Accouats Ofiice for
the work of the East Indian Railway transferred thereto. The actual
amount debited to the East Indian Railway, which is approximately 5
laiihs, includes in addition its share of non-recurring expenditure such
as travelling allowance and concessions to the staff transferred, the cost
of a year’s supply of cards as a working balance and leave salaries of
certain senior officers who took leave shortly after joining the Clearing
Aceounts Office. The total grant allotted to the Clearing Aceounts Office
for 1927-28 was Rs. 10,91,000 and the expenditure was Rs. 48,000 less.

The average normal cost of this work previously on the East Indian
Railway was 4} lakhs.
(b) The total number of ministerial staff is 862, of whom 696 were
taken from other railways.

(¢) The information will be obtained and supplied to the Honourable
Member.

CoMPLAINTS FROM Ra1LwaYS wHO ARE NOT PARTIES TO THE RArLwAY CLEARING
Aoccounts Orrice, or Innoumnm
430. Mr. K. O. Neogy : (a) Is it a fact that complaints are bemg
received from Railways who are not parties to the Clearing Office, o
irregularities ¢
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o 1(:“) Hu_ the. Bengal Duars -Rail}nfy, for instance, complained that it
10t receive its apportionment of freight balance of through traffie
tradsketions from Aprit to November 19# i o .

() Is it a fact that the Clearing Accounts Office in its Coul:.u:-’h
Division Sheets showed the East Indian Railway to be in debit to the Nor
Western Railway for May and June 1927, while the case was actually the
reverse of it 1

(d) Will Government be pleased to state what enquiries have been
made into these irregularities, by whom and with what result ¢

Mr. A A L. Parsens : The answer to parts (a), (b) and (c¢) is in the
negative and part (d) does not arise.

Powzns or ArPPOINTMENT, TRANSFER m PUNISHMENT OF SUBORDINATES
VESTED IN THE TowN INspECTORS OF PosT OFrices.

t431. Rao Bahadur M. O. Rajah : (a¢) Is it a fact that the Town
Inspectors of Post Offices are not authorised to appoint, transfer and punish
their subordinates and to maintain their character-sheets in accordance with
Rule 346 of the Post Office Manual Vol. 2 1

(d) Isit a fact that the Town Inspectors of Post Offices in the Madras
Town have been issuing orders appointing, granting leave and transferring
their subordinates and maintaining their character-sheets for many years ?

DouTies oF THE TowN INsPECTORS OF PosST OFFICES IN MADRAS AND CALCUTTA,
RESPECTIVELY, ETC.

1432. Rao Bahadur M. C. Rajah : Will Government be pleased to lay
on the table the following information :

(a) a list of the duties done by the Town Inspectors of Post Offices
in the Madras Town :

(b) alist of the duties doue by the Town Inspectors of Post Offices
in Calcutta Town :

(c) total number of postal Town Inspectors in Calcutta and how many
of them transferred to clerical line, after 1st September 1927:
and

{d) total number of postal Town Inspectors in Madras City and
how many of them have been transferred to the clerical line
after 1st September 1927 1

,

StarTING PAY OF A TowN INsPECTOR OF PosT OFFICES IN CALCUTTA AND
MADRAS BEFORE THE INTRODUCTION OF THE TIME-ScALE or PAy 1N 1920,

$433. Rao Bahadur M. C. Rajah : Will Government be pleased to

say :

(a) the starting pay in the case of a postal Town Inspector in Cal-
cutta, before the introduction of the time scale of pay in 1920:

and B '
(b) the starting pay in the case of postal Town Inspector in Madras
city prior to the introduction of the time seale of pay in

1920

1For answer to this question, see answer to question No. 411.
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Duties or CLERKS OF THE GENERAL PosT O¥mce, MaDRas.

1434, Rao Bahadur M. O. Rajah : () Is it a fact that the duties
attached to the clerks of the Madras General Post Office and its town sub-
offices were the same prior to the 1st September 1927 in"“comparison with
the Town Inspectors of Post Offices in Madras City ?

(b) If not, which class had to perform superior duties ?

. 8rarTiNG PaY OF PosTAL CLERKS AND TowN INsPECTORS OF PusT OvwicEs
. BoMBaY Town PrIOR TO THE INTRODUCTION OF THE TneE-Scaix or

Pay.

$435. Mr. Narayan Prasad 8ingh : Is it a fact that prior to the intro-
duction of the time-scale of pay in the Post Office :

(a) the starting pay in the case of a postal clerk in the Bombay town
was Bs. 20,

and

(b) the starting pay in the case of Postal Town Inspectors in
Bombay town was Rs. 100 ?

Mmeivum Pay or CLERKS AND Towx InspEcTORs oF Post OrriceEs IN
BousBay TowN AFTER THE INTRODUCTION OF THE TmME-ScaLx or Pay.

1436. Mr. Narayan Prasad 8ingh : Will the Government be pleased to
say :
(a) the minimum pay to which the pay of the clerks in the Bombay
Post Offices was raised from Rs. 20 after the introduction
of the time scale of pay in the Post Office : and
() the minimum pay to which the pay of the Town Inspectors in
the Bombay Town was raised from Rs. 100 after the introdue-
tion of the time scale of pay ?

Nox-RevisioN 1IN 1920 or THE Pay or TowN INspEcTORs oF Post OFFices
N BomBay Town.

t437. Mr. Narayan Prasad 8ingh : Is it a fact that in 1920 no revision
was made in th@case of the postal Town Inspectors in the Bombay Town
for the betterment of their pay like that sanctioned to other classes of

postal employees ?
If not, why not ?

TowN INsPECTORS OF PosT OFFICES IN BoMBAY TOWN.

. t438. Mr. Narayan Prasad 8ingh : (a) Is it a faet that the Town
Ingpectors of the Bombay Town have been inspecting since long years the
bub-post offices in-charge of postmasters in the selection grades !

(b) Is it a fact that the permanent Town Inspectors, who have been
exerciring the aforesaid powers and other supervisory powers over the
zlluks,ls?nior or junior, have been replaced by men from the subordinate

erical line ?

tFor answer to this question, see answer to question No. 411
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{c) lsit a fact that the permanent Town Inspectors who were originally
taken as recruits from clerks for the Rs. 100 grade of Town Inspectors.
have been working without duty allowance whieh the Director-General de-
cided to grant to them in his communication No. AX-106, dated 3rd Octo-
ber, 1921, for the arduous nature of their duties ? '

(d) If so, what steps, if any, have been taken by the Government

DeMoLITiON oF RuBBISH BINS IN KasaurLi CANTONMENT.

439. Pandit Thakur Das Bhargava : 1. Are Government aware that
in 1926, the Cantonment Authority, Kasauli, required house-owners to
provide rubbish bins in their compounds and the same were accordingly
provided by them ?

2. Is it a fact that in January 1928, the Board resolved to ask the
house-owners to demolish those bins !

3. Is it a fact that on receiving intimation about this, the house-owners
asked the Cantonment Board to compensate them for the demolition under
the terms of section 138 (3) of the Cantonments Act of 1924 ¢

4, Is it a fact that instead of proc¢eeding in the matter according to
the section quoted above, the Cantonment Board has now issued notices
asking the house-owners concerned to demolish the rubbish bins within
14 days failing which the same are to be demolished through the Canton-
ment agency ?

5. Will the Government be pleased to state why the claim of the house-
owners for the cost of rubbish bins to be demolished, is ignored when the
bins were constructed at the instance of the Cantonment Authority 1

6. Do Government propose to direct the Cantonment Authority of
Kasauli either to withdraw their order regarding demolition of bins or to
pay the cost thereof to the owners of the houses ?

Mr. G. M. Young : The matter is one for the Cantonment Authority
to deal with, and the Government of India do not propose to interfere.
A copy of the Honourable Member’s question has however heen conveyed
to the Cantonment Authority.

REMOVAL OF Lara ManABEER PERSHAD FROM THE Finaftx CoMurrrem oy
TEE CANTONMENT BOARD, LUckyow.

440. Pandit Thakur Das Bhargava : 1. Are Government aware that
the Finance Committee, Lucknow Cantonment Board, passed the follow-
ing Resolution on 18th May, 1928 :

¢¢ Resolved that as the continuous absence of Lala Mahabeer Pershad from the
sub-eommittee meetings and his objectionable habit of keeping the Executive Officer in ig-
norance of his intention to absent himself till up to the Committee time is over, mot
only causes a great deal of inconvenience and trouble to the members but also leads to
great delay in the disposal of public work, his conduct should be brought to the notice
of the Board with the recommendation that he should be removed from this committee
and Rai Bahib Parbbu Dayal should be appointed in his place.’’

2. Is it a fact that this Resolution was confirmed by the Cantonment
Board in its meeting of 28th May 1928 !
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8. Are Government aware that Mr. Mahabeer Pershad in his registered
letter, dated 22nd August, 1928, to the G. O. C.-in-Chief, Eastern Command,
pointed out that the statement of his continued absence from Fiinanece Com-
mittee meetings made in the Resolution quoted above was absolutely false
and that during the period of 2} years for which he had served upon the
Finance Committee, he was absent only from one meeting, and that for
the one in which the said resolution was passed ?

4. Is it a fact that even in the Finance Committee held on 18th May,
from which Mr. Mahabeer Pershad was absent, he had written in time to
the Fxeculive Officer about his having been forced by circumstances not to
attend the meeting ?

5. Are Government prepared to enquire how far the statement of
the Finance Committee is correct and to direct the Cantonment Board to
reinstate Mr. Mahabeer Pershad in his seat in the Finance Committee if
the statement is found to be wrong 1

Mr G. M. Young : I am making enquiries and will let the Honour-
able Member know the result.

Usk or {DRINKING WATER POR IRRIGATION PURPOSES 1N AMBALA CANTON-
MENT.

441 Pandit Thakur Das Bhargava : 1. Are Government aware that
a non-official member of the Cantonment Board, Ambala, brought to the

notice of the Cantonment Board that water supplied for drinking in the
Robert’s Pavilion was being used for purposes of irrigation ?

2. Is it a fact that no action has been taken by the Cantonment Board,
Ambala, to stop this mis-use of drinking water ?

3. Is it a fact that there are several applications for public hydrants
and the Assistant Health Officer has reported that there is the danger of
the outbreak of an epidemic owing to the people using unwholesome water
for drinking on account of their not getting enough drinking water ¢

4. Do the Government propose to insist that stringent action be taken to
prevent pipe water being used for irrigation purposes, and issue directions
fo: the same !

Mr. G. M. Young : It is neither possible nor desirable for the Gov-
ernment of India to interfere with the Cantonment Authority in a matter
of this kind. The attention of the Honourable Member is drawn to seec-
tion 51 (2) of the Cantonments Act, which provides for the control of
Cantonment Boards in matters affecting public health, safety and con-

venience.

STOPPAGE OF THE IMPORT OF IOE IN AMBALA.

442, Pandit Thakur Das Bhargava : 1. Are Government aware that
on 27th July 1928, the Cantonment Board passed a Resolution stopping the

import of ice in Ambala 1

2. Is it a fact that the Resolution in question directed the Health Officer
to notify when the cholera epidemic prevailing in some place or places not
specified in the Resolution, subsided
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3. Is it a fact that after the said Resolution was passed, the Manager
of the Patel Ice Factory, Saharanpore, saw the Health Officer and the
restriction was removed in the case of the above Factory by the Executive
Officer without any reference to the Cantonment Board or without having
1ecourse to section 25 of the Cantonments Act ?

4. Is it a fact that the Resolution in question gave no power to the
Health Officer and to the Executive Officer, to suspend its action in case of
their being satisfied either with the hygienic conditions of the Factory or
with the wholesome character of the ice manufactured therein ?

5. Are Government aware that this action of the Executive Officer has
caused great resentment among those connected with the sale of ice ?

6. Will Government be pleased to state why the Executive Officer sus-
pended the action of the Cartonment Board Resolution referred to above,
without reference to the Cantonment Board or without having recourse to
the emergent provisions of section 25 of the Cantonments Act ?

7. What steps do Government propose to take to effectively stop such
action on the part of the Executive Officer ?

Mr. G. M. Young : Quesions Nos. 442 and 446 are answered together.
It is within the competence of the Cantonment Board to dispose of the
matters contained in these questions. The Government of India see no
reason to interfere.

HoLpiNg or MEETINGS IN CAMERA BY THE CANTONMENT BOARD, AMBALA.

443. Pandit Thakur Das Bhargava : 1. Is it a fact that in the meet-
ings of the Cantonment Board, Ambala, held in June, July and August,
there were items that were discussed in camera under the arbitrary instrue-
tions of the President !

2. Are Government aware that no note of these ¢ discussions ’ held in
camera was made in the proceedings nor were any reasons given as to why
the discossions were held in camera, as was required by section 42 of the
Cantonments Act ?

3. Will Government be pleased to state what action it proposes to
take against the President for non-compliance with the provisions of sec-
tion 42 of the Cantonments Act with a view to stop the repetition of hold-
ing meetings in camera and non-compliance with the provisions of see-
tion 42 of the Cantonment Act ?

Mr. G. M. Young : Government have no information but are making
inquiries.

ALLEGED INSULT TO A SHOPKEEPER BY COLONEL WriLLiAM, HEALTE OFFICER,
AMBALA,

444. Pandit Thakur Das Bhargava : 1. Has the attention of Gov-
ernment been drawn to a note that has appeared in the Cantonment Ad-
vocate of June 1928, under the heading ‘‘ An Irate Colonel *’ ¢

2. Is it a fact that the officer to whose conduct the note referred was
Colonel William, the Health Officer, Ambala ¢
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8. Is it a fact that as stated in the Advocate, he used the words
‘“ A damn Ass’’ to a respectable shopkeeper while passing through the
Grain Market !

4. Are Government aware that the shopkeeper insulted, intended to
take logal action in the matter, but it was dropped through the intervention
of the non-official members 1

5. Are Government prepared to take steps to impress upon the mili-
tary officers, entrusted with the civic duties, to avoid discourtesy in
all forms to the people with whom they come in contact in the dis-
charge of their duties !

Mr. G. M. Young : Government have seen the note referred to.
They have no intention of investigating so trivial an incident as that
alleged to have taken place.

ConpucT OoF THE CORRESPONDENCE OF THE CANTONMENT BOARD BY
CoLONEL MoRAN, EXECUTIVE OFFICER, AMBALA.

445. Pandit Thakur Dass Bhargava : 1. Is it a fact that Colonel
Moran, Executive Officer, Ambala, has been carrying on correspondence
with the Northern Command and the Government on behalf of the Pre-
sident, during the latter’s absence from the statlon due to the shifting
of his headquarters to Kasauli.

2. Is it a fact that during this time the correspondence was carried
on, the Vice-President was all the time at the station ?
3. Will Government be pleased to state :

(a) If it is admissible for the Executive Officer under the Act to
ignore the Vice-President during the absence of the Pre-
sident from the station and to carry on correspondence him-
self on behalf of the latter ?

(b) 1f so, under what section of the Cantonments Act is this pro-
cedure admissible ?

Mr. G. M. Young : 1. The Government of India have received no
letters signed by the Executive Officer of the Ambala Cantonment. They
are not aware how correspondence with the Command has been con-
ducted, but it is the normal function of the Executive Officer, as Sec-
retary of the Board, under section 13 of the Act, to conduct the Board's
correspondence.

2. The Government of India have no information.

3. (a) and (b). There is no question of ignoring the Viece-
President. The Vice-President’s function is to perform the statutory
duties of the President during his absence and the conduct of corres-
pondence is not one of those duties. On the other hand it is one of
the duties of the Executive Officer under section 13 of the Act, and he
performs that duty on behalf of the Board and not on behalf of the
President or the Vice-President.

SrorPaGE or THE IMPORT OF ICE Or THE SIRHIND ICE FACTORY IN AMBALA
CANTONMENT.

t446. Pandit Thakur Das Bhargava : 1. Is it a fact that the Assistant
Health Officer recommended the stopping of the imvort of the ice of

tFor answer to this question, see answer to question No. 442.
L145LA E2
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the Sirhind Ice Factory on the ground that the Health Authorities, Ambala,
could not be sure it.the Factory was being rum on sanitary lines ?

2. Is it a fact that the Cantonment Board stopped the import of all
ice from outside in Ambala Cantonment in its meeting of 27th July,
1928 ¢

3. Are Government aware that as a result of this action of the Can-
tonment Board, the Manager of the Sirhind Factory had to take the
Assistant Health Officer, Ambala, to Sirhind on payment of & heavy
fee §

4. Wil Government be pleased to state : M i,

(a) whether they approve of the action of the Assistant Health Officer
to undertake the inspection of the Factory after his having
moved the stopping of the import of its ice without the permis-
sion of the Cantonment Board: and

(b) if the Assistant Health Officer took permission for leaving

: the station for that purpose %

5. Are Government aware that the above proceeding on the part of
the Assistant Health Officer had led to an impression among the people
that they should get the Factory inspected by the Assistant Health
Officer before the manufactured ice can be allowed to be sold in the
Ambala Cantonment ¢

ekt

NoTIFICATION IN THE Locar Gazerre or THE Names or ELECTED oR NoMi-
NATED MEMBERS OF CANTONMENT BOARDS BEFORE THEY CAN S8IT ON THE
BOARD.

447. Pandit Thakur Dass Bhargava : 1. Is it a fact that under the
Cantonments Act, 1924, no elected or nominated member can sit on the
Board unless his name has been notified in the local gazette !

9. Are Government aware that one Major Steel was allowed to sit
on the Cantonment Board meeting of 24th Aungust, 1928, though his
name had not yet been notified in the Punjab Gazette !

3. Will Government be pleased to state :
(a) Who was responsible for this illegality ?
(b) What action do the Government propose to take against him 1
(¢) What steps do Government propose to take to prevent the re-
currence of such an illegality in the future ?
: (1) The law on the subject is contained in sec-
tionsulréi %),Ménvdogsng@)(a:)m (4) of the Cantomlnents Act, 1924,

(2) and (3). Inquiries are being made and the Honourable Member
will be informed in due course.

NOTICE ISSUED UNDER SECTION 239 o THE OANTONMENTS Aor To ME.
GANESE PERSHAD OF JUBBULPORE CANTONMENT.

448. Pandit Thaknr Dass Bhargava : 1. Are Government aware that
one Mr. Ganesh Pershad of Jubbulpore received alleged rude treatment
from Captain Ram Mohan, Assistant Health Officer, Jubbulpore, on 2nd
June 1927 1
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9. Is it a fact that instead of Captain Ram Mohan’s making amends
for his objectionable behaviour, the Executive Officer, Jubbulpore, wrote
a letter No. 631, dated 9th June 1927, to Mr. Ganesh Pershad, demand-
ing from him an apology within seven days for obstrueting Captain
Ram Mohan in doing his duty on 2nd June, 1927, at 6-30 p.u. ?

8. Are Government aware that after the above letter was issued, the
Brigade Commander, Colonel C. J. B. Hay, served upon Mr. Ganesh Per-
shad a notice No. 708, dated 17th June 1927, under section 239 of the
Cantonments Act, to show cause why he should not be excluded from the
Cantenment ?

4. Is it a fact that this noticc, though issued by the Colonel Com-
mandant from the Brigade Headquarters, was sent by the Executive
Officer under an A. D. registered cover ?

5. Are Government aware that the notice under section 239 was
subsequently withdrawn by the letter of the Executive Officer, Jubbulpore,
No. 756, dated 22nd June 1928 ¢

6. Are Government aware that section 239 of the Cantonments Act
can be applied only when there is an actual or apprehended tampering
with the loyalty of troops !

7. Will Government be pleased to state how the causing of alleged
obstruction to a publie servant in the performance of his duty, even if true,
could be a legitimate reason for the use of section 239 of the Cantonments
Act 1

8. Are Government aware that the issuing of the above notice was
regarded by the people of Jubbulpore as a palpable abuse of section 239
gnd caused great consternation among them !

9. Do Government propose to take suitable action against Colonel
Hay for attempting to misuse section 239 and take steps to prevent such
an attempt in any Cantonment of India in future ¢

10. Will Government be pleased to state why the notice served by
Colonel Hay under section 239 was subsequently withdrawn and to lay
upon the table the apology that may have been asked from Mr. Ganesh
Perghad ¢

Mr. G. M. Young : Government have no information about this
matter. Enquiries are being made and the results will be communicated
to the Honourable Member in due course.

IssuE or A NoTicE UNDER SECTION 239 OF THE CANTONMENTS AcCT TO MR.
RaJA RaM OoF JUBBULPORE CANTONMENT.

449. Pandit Thakur Das Bhargava : 1. Are Government aware that
Colonel Commandant C. J. B. Hay of Jubbulpore Brigade issued a notice
under section 239 of the Cantonments Act on Mr. Raja Ram of Jubbul-
pore in June 1928 { ,

2. Is it a fact that the issuing of the notice was due to certain differences
between Mr. Raja Ram and the Assistant Health Officer Captain Ram
Mohan of Jubbulpore ?

3. Are Government aware that this notice was subsequently with-

drawn ?
L145LA 3
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4. Will Government be pleased to state :

(6) Why and for what specific acts on the part of Mr. Raja Ram
was this notice served upon him ?

(b) Why and under what circumstances was it withdrawn {

5. Are Government aware that the people of Jubbulpore regard it
as an act of highhandedness, on the parti of the authorities to terrorise
people into a silent submission to the alleged illegal acts of the Canton-
ment Authority of Jubbulpore ! ’

6. Do Government propose to take suitable steps to allay this feelirig ?

Mr. G. M. Young : Government have no information about this
matter.

T am making enquiries and will let the Honourable Member know the
result as soon as possible.

LoAN To THE MILITARY AUTHORITIES OF SOME LORRIES PURCHASED BY THE
CANTONMENT BOARD, JUBBULPORE, FOR CONSERVANCY PURPOSES.

450. Pandit Thakur Das Bhargava : 1. Is it a fact that the Canton-
ment Board, Jubbulpore, purchased seven lorries in December 1927 for
conservancy purposes !

2. Is it a fact that on two occasions some of these lorries were lent
to the local military authorities, for use in manceuvres or for some other
military purposes ?

3. Will Government be pleased to state if the Cantonment Board,
Jubbulpore, formally sanctioned the lending of these lorries to the mili-
tary authorities and, if so, under what resolution and on what terms ¢

4. Will Government be further pleased to state if it is advisable in
the public interest, to lend lorries purchased for an important municipal
‘service to the military authorities ?

5. Will Government be pleased to state the amount of hire the
Cantonment Board received from the military authorities for the use

cf the lorries on each occasion and if the amounts so received were duly
credited to the Cantonment Fund

6. Is it a fact that the amounts of hire for both the occasions were
about Rs. 1,950 and Rs. 984, respectively, and the above amounts were
paid to the Cantonment Board by the military authorities 1

7. If the reply to question No. 5 be in the negative, will Government
‘be pleased to state why no ‘‘ hire ’’ was charged ?

8. If the hire was charged and received as stated in question No. 6,
will Government please specify the date on which it was received by

the Cantonment Board and the date on which the same was eredited to
the Cantonment Fund ?

Mr. G. M. Young : Government have no information. Enquiries are

being made and the result will be communicated to the Honourable Mem-
ber in due course.
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CoNSTRUCTION OF PrLATPORMB FOR INGRESSs TO AND ExiT rRoM Houses 1N
CANTONMENT Bazags.

451. Pandit Thakur Das Bhargava : (¢) Is it a fact that the Govern-
ment of India (Army Department) have been pleased to issue a letter
No. 316-22|2-A.D. by virtue of which all platforms for ingress to and
exit from houses in Cantonment bazars in existence prior to the date of
the letter have been deemed to form part of the original grant and allowed
to stand !

(b) What have Government proposed to do in respeet of future appli-
cation for comstruction of platforms for ingress to and exit from houses
in Cantonment bazars ; whether the sites adjoining freehold sites are
to be given free of charge or they propose to charge rent in respect of
such sites also ! . o

Mr. G. M. Young : (a) Yes. )

(b) All future applications for the grant of sites for the comstrue-
tion of platforms in front of houses in Cantonments will be dealt with
under the Cantonment Land Administration Rules, 1925.

NoMINATION OF A NoN-OrriciaAL MEMBER T0 THE CANTONMENT BoARD,
PESHAWAR.

452. Pandit Thakur Das Bhargava : (a) What are the considera-
tions to which the Government pay regard while nominating non-official
members to the Cantonment Boards ¢

(b) Isdismissal from the Cantonment Committee for some misconduct a
qualification or a disqualification for such nomination 1

(c) Is private service of British officials of ‘the Cantonment a qualifi-
cation or a disqualification ?

(d) Isit a fact that a person dismissed from the Cantonment Committee
and a private teacher to some British officials has been nominated as a non-
official member to the Peshawar Cantonment ?

(e) If the answer to the above question is in the affirmative will the
Government kindly give reasons why such a man was selected for nomina-
tion ¢

Mr. G. M. Young : (a), (b) and (c). The attention of the Honour-
able Member is invited to sections 14, 28, 34 and 35 of the Cantonments
Act, 1924,

(d) and (e). I am making enquiries and will let the 1Ionourable
Member know the result.

House ACOOMMODATION FOR MILITARY OFFICERS IN THE PrsHawAR OAR-
TONMENT.

453. Pandit Thakur Das Bhargava : (a) With reference to the reply
to question No. 536 asked by Pandit Hirday Nath Kunzru on 26th
March, 1928, when Government was pleased to inform the House that
an officer was deputed to enquire into the conditions of house aceom-
modation for military officers in Peshawar, has the report of that officer
been received ¥ Will the Government lay a eopy of the report and the
orders if any passed on the same on the table ?
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(6) Is it & fact that under the orders of the Army Department the old
freehold site under bungalow No. 8, Fort Road, Peshawar, is being
resumed ?

(¢) If the reply is in the affirmative will the Government kindly state
under which law or contraet they are proceeding in the matter ¢

(d) Is it a fact that the owner of the bungalow has recently made
extensive alterations in the bungalow making the same suitable for Indian
style of living and is himself occupying the bungalow ?

(e) Will the Government kindly state the military necessities, which
foree the Government to resume the site ?

Mr. G. M. Young : (a) The officer, who was the Deputy Secretary
in the Army Department, conferred both with the military authorities
and with the house-owners on the subject of accommodation for military
officers in the Peshawar Cantonment. He made notes of the conferences,
but submitted no report as on his return he was appointed officiating
Secretary in the Army Department. Action has been initiated on these
notes, but the Government of India do not propose to lay them on the
table.

(b) Orders have been issued for the resumption of bungalow No. 8,
Fort Road.

(c) The grant of sites for the purpose of building houses for mili-
tary officers in cantonments is governed by rules issued from tin:e to time.
A copy of the Rules, Regulations and Orders in force before the publi-
cation of the Cantonment Code has been placed in the Library. The
Cantonment Code itself was subsequently superseded by the Cantonment
Land Administration Rules, 1925. Tt is under the above mentioned Rules
and Regulations that Government are proceeding in the matter, as this

particular site was granted before the publication of the Cantonment Code
in 1899.

(d) I understand that the owner has very recently made some such
alterations.

(e) The bungalow was until lately regularly occupied by military
officers. Government were informed that the owner had allowed the
bungalow to fall into such a state of disrepair that the military officer
last in occupation was compelled to leave the bungalow, whereupon the
owner instantly took steps to occupy the bungalow himself. The
military necessity for resumption is the shortage of bungalow accommo-
dation for officers in the Peshawar Cantonment, coupled with the fact
that this bungalow, like others, was built for the accommodation of mili-
tary officers on a site granted for the purpose. Government have no
intention of interfering unnecessarily with the established and bona fide
occupation of houses by civilians, even if such houses may have been
bailt on sites granted for the specific purpose of accommodation of mili-
tary officers. But they are obliged to make use of their legal powers

when .at‘tempts such as the above are made to deprive military officers
of their accommodation.

TrIAL or CAsEs UNDER THE CANTONMENTS ACT IN Hazara, BANNU
AND DEra Ismamn Kman.

464. Pandit Thakur Das Bhargava : (a) Is it a fact that the
ez-officio representatives such as Distriet Magistrates on Cantonment Boards
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in Peshawar and Kohat are not allowed to try eases under the Cantonments
Act and such cases are tried by magistrates unconeerned with the Board ¢
(b) Will the Government state if the same rule obtains in Hazara,
Bannu and Dera Ismail Khan ¢ If not, why not ?
Mr. G. M. Young : (¢) and (b). Government have no information.
The matter is at the discretion of the Chief Commissioner and Agent to
the Governor General, North-West Frontier Province.

Res1gNATION OF MR. NARSINGH Das, AN ELEcTED MEMBER OF THE CANTON-
MENT BOARD, JUBBULPORE.

455. Pandit Thakur Das Bhargava : Is it a fact that as a pro-
test against the waste of public money involved in the purchase of seven
lorrics for conservancy services by the Cantonment Board, Jubbulpore, in
the teeth of public opposition Mr. Narsingh Das, an elected member of the
Cantonment Board, Jubbulpore, from Ward No. 5 resigned his seat on
the Board on 13th December, 1927 ?

Mr. G. M. Young : I am making enquiries and will let the Honour-
able Member know the result in due course.

MESSAGES FROM THE COUNCIL OF STATE.

Becretary of the Assembly : Sir, two Messages have been received
from the Secretary of the Council of State. The first Message runs as

" follows :
““ I am directed to inform you that the Couaril of State have, at their meeting held

on the 18th Beptember, 1928, agreel without any amendments to the Bill further to
amend the Indian Mines Act, 1923, for certain purposes, which was passed by the
Legislative Assembly on the 27th March, 1928.°°

The second Message runs as follows :

‘“ T am directed to inform you that the Counci]l of State have, at their meeting
held on the 19th S8eptember, 1928, agreed without any amendments to the Bill further
to amend the Indian Succession Act, 1925, which was passed by the Legislative Assembly
on the 22nd March, 1928."’

PETITIONS RELATING TO THE SPECIAL MARRIAGE (AMEND-
MENT) BILL.

Mr. Deputy President (Maulvi Muhammad Yakub) : Sir, T have the
honour to present the Report of the Committee on Petitions relating to
the Bill to amend the Special Marriage Act, 1872. This petition, which
gx.ufrom the Parsee Federal Council, Bombay, is in opposition to the

ill.

THE PUBLIC SAFETY (REMOVAL FROM INDIA) BILL.
 PrRESENTATION OF THE REPORT OF THE SELECT COMMITTEE.

. The Honourable Mr. J. Crerar (Home Member) : Sir, I move that the
instructions given to the Select Committee on the Bill to provide for the
removal from British India in certain cases of persons not being Indian
British subjects or subjects of States in India to present its Report
within three days be withdrawn and that the Select Committee be
instructed to present its Report by the 20th September, 1928.

The motion was adopted.
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The Honourable Mr. J. Orerar : Sir, I present the Report of the
Select Committee on the Bill to provide for the removal from British
India in certain cases of persons not being Indian British subjects or
subjects of States in India.

THE RESERVATION OF THE COASTAL TRAFFIC OF INDIA BILL.

Mr. Pregident : The House will now resume further consideration of
- the following motion moved by Mr. Sarabhai Nemchand Haji on the 13th
September, 1928 :

‘¢ That the Bill to reserve the Coastal Traflic of India to Indian veasels be referred
to a Seleet Committee.’’

Mr. BR. K. Shanmukham Ohetty (Salem and Coimbatore cum North
Arcot : Non-Muhammadan Rural) : Sir, my Honourable friend, Sir James
Simpson, in the very admirable but unconvincing speech that he delivered
the other day remarked that India’s rights and British interests are inter-
dependent. I submit that my Honourable friend would have been nearer
the truth if he had varied that statement and said that India’s rights have
always been dependent on British interests. We have had innumerable
examples in the political and economic history of this country when the
rights of India qame into conflict with the interests of Britain and in the
struggle the interests of Britain had always triumphed. The Bill which hag
been introduced by my Honourable friend is a clear case in which India’s
rights have come into direct conflict with the British interests and India will
once again watch with interest as to what will be the verdict of this House
on this conflict. I do not think that it is necessary for me to take the time
of the House in .attempting to prove that India has the undoubted
right of reserving the coastal trade of the country to her own
nationals. The examples of many other countries in the world go to show
that all these countries have exercised this undoubted right. My Honour-
able friend the Commerce Member referred to the international regime of
maritime ports which was held in Geneva in 1923 and which was attended
by 31 maritime countries of the world. The Convention and Statute on the
international regime of maritime ports makes it perfectly clear that coastal
reservation is not inconsistent with international law and usage. In fact,
Article 9 of that Convention specifically excludes the coastal trade of any
country and states that this Statute does not in any way apply to the mari-
time coasting trade. In faet, in applying and exercising the right of coastal
reservation, some countries of the world have gone even beyond recognised
international usage and have adopted a course of action which has caused
alarm in British shipping circles. It is stated in the Survey of Overseas
Markets that in contradistinction to the view that the coasting trade
should be limited to voyages between ports in the same territory, the
Governments of the United States and of Portugal have held that it
should also cover voyages to Colonies and overseas Dominions ; and the
United States Government reserved voyages between the United States of
America and Alaska and the United States of America and Hawaii and
the United States Merchant Marine Aect of 1920 provided for the closing
of the trade, as coasting trade, between the United States and the Virgin
Islands and the Philipines when adequate American shipping services
had been established ; and it is remarked in this book very pertinently
that any serious extension of this principle would do considerable harm
to PBritish shipping and to international commerce. While the extension
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of this principle might undoubtedly do serious harm to British shipping
and to international commerce it is not for a moment contended that the
United States of America and Portugal have gone beyond their rights
in exercising this right of reserving coastal trade. In face of the example
of great countries like the United States of America in this direction I
hope the House will agree with me that it is not necessary to go into
the question whether we have got the right by international law to
reserve the coastal trade of our country to our own nationals.

Let us, Sir, examine it from the point of view of how it affects the rights
of the other countries of the British Empire ; whether India in exercising
this right will in any way violate the rights of any of the dominions of
the British Empire. Now, in dealing with this aspect of the question, 1
might consider it in two aspects ; whether we infringe the legal rights of
either Britain or of any of the Dominions and whether we iInfringe the
moral right of either Britain or any of the Dominions. The question
whether we would infringe the legal rights of any part of the British
Empire by enacting these laws will, I presume, be discussed at a later stage
when the objection of the European Group of which they have given notice
to you, Sir, is taken into consideration ; and at that stage we on this side
of the House hope to convince you, and this House that in exercising this
right we would be acting in conformity with the provisions of the British
Merchant Shipping Act, which governs cases of this nature. I would,
therefore, turn to the question whether we affect and infringe the moral
right of Britain or any of the Dominions. In connection with this aspect
of the questions, my Honourable friend the Commerce Member brought up
the example of South Africa, and pointed out that the passage of any legis-
lation of tbis nature by this House might eeriously hamper the very deli-
cate negotiations which the Government of India are slways engaged in car-
rying on with the Government of the Union of South Africa. I am glad
Sir, that my Honourable friend the Commerce Member took the example of
South Africa rather than any other part of the British Empire. This Bill
has been deseribed in various quarters as a discriminatory measure, and if
there is one part of the British Empire rather than another where discrimi-
nation has been practised as a fine art it is the Union of South Africa. Let
us. examine whether in enacting the provisions of this Bill we would do any-
thing to wound the susceptibilities of the South African people ; whether
we would affect the rights that they have got as citizens of the British Em-
pire and whether we would be doing anything in contravention of the
ugreement which the Government of India has recently arrived at with the
Union of South Africa. Sir, it has been conceded by the Imperial Conference
that every part of the British Empire has got the right to regulate the
character of its own population and T ask : has not the Union of South
Africa exercised this right against the whole Indian nation ¥ Have they
not enacted a law that no Indian, even though he be a snbject of His
Majesty the King, can enter South Africa and reside there in future ¥ And
T ask if South Africa thought it fit to exercise the right that has been con-
ferred by the Resolution of the Imperial Conference, how in justice can
South Africa complain if we exercise the undoubted right which has been
given to us by the British Merchant Shipping Act when we say that the
coastal trade of India shall be reserved to Indian nationals and none else ¢
(Mr. Sarabhai Nemchand Haji : ‘‘ Has South Africa complained ’’ 1)
Well, I do not know whether South Africa has complained. T ask whether
South Africa can have any justification for lodzing a complaint of this
nature. Sir, T do not think for a moment that the House will agree with
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the Honourable the Commerce Member that in enacting this measure we
will be doing anything which will make their position with South Africa
difficult. I maintain it is not inconsistent even with the agreement that
we have arrived at with South Africa.

Having disposed of the point whether we have got in international law
the right ef reserving our coastal trade to our own nationals, and having
endeavoured to show that in exercising that right we would not be violating
the rights of any other part of the British Empire, I would now go on to
show that we can effectively exercise this right of reservation of the coastal
trade to our own nationals. It might be argned that we have got theoretic-
ally the right of reserving our coastal trade, but if it can be proved that in
practice we cannot effectively exercise that right, there will be no point in
our enacting this law and trying to exercise that right. A great portion
of the speech of my Honourable friend, the Commerce Member, was devoted
to a consideration of this aspect of the question. He devoted a considerable
part of his epeech to show that, on account of the peculiar position of the
Indian Continent, the existence of foreigm ports and ports belonging to
Indian States, it may prove in practice that though we may enact this law,
we will fail to achieve our object. Sir, T would like to examine
briefly this contention put forward by my Honourable friend. At first
he said that there was some difficulty about the definition of com-
mon carrier, and very pertinently he asked the question whether a com-
pany like the British India Steam Navigation Company would come under
the definition of common ecarrier as given in the Bill. I am glad my
Honourable friend raised this point, because it certainly goes to the very
root of the whole matter. I grant that when we look into the definition of
common earrier, some doubt might be cast whether it will apply to a
company like the British India Steam Navigation Company. But I would
like to draw my Honourable friend’s attention to a case which was
decided in the Madras High Court on this very point. It was in a case
reported in 38 Madras, 941, in which the British India Steam Navigation
Company were the defendants. The definite question raised in that case
was whether the British India Steam Navigation Company were common
carriers or not, and the decision of the Madras High Court in that case
was that the British India Steam Navigation Company were common
carriers.

The Honourable S8ir George Rainy (Member for Commerce and
Railways) : May I have the reference again ¥ I did not cateh it.

Mr. B. K. Shanmukham Chetty : 38, Madras, 941.

Mr. H. G. Oocke (Bombay : European) : What date ¢

Mr. B. K. Shanmukham Chetty : I am not certain about the ycar, but
I think it must be somewhere about 1912 or 1913. Unless the legal position
of the British India Steam Navigation Company has changed since the deci-
sion was given in this case, 1 contend that the definition of common carrier
would cover the British India Steam Navigation Company. But even taking
it for granted that the definition may not include the British India Steam
Navigation Company, it is, as my Honourable friend remarked, a Select
Committe point, and in the Select Committee we might try to find another
phraseology or another definition which will achieve the object -we have
got in view.

My Honourable friend next.referred to foreign ports, ports like Pondi-
cherry and Mormugao. My Honourable friend’s argument was this, that
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if we include these ports in our scheme for coastal reservation we would be
directly ecoming into conflict with the international agreement that we have
entered into with them, and if we omit those ports, we may fail to achieve
the very object that we have in view. I agree that we cannet include these
foreign ports in our scheme. But I contend that the existence of these
foreign ports will not seriously affect the scheme of coastal reservation that
we propose. For one thing the trade that emanates from and terminates in
these foreign ports, as compared with the total volume of the coasting trade
of India, is practically negligible. The total coastal trade (imports) of
India is Rs. 114 crores of which the trade of these foreign ports is about 2
crores 83 lakhs. The total coastal trade (exports) of the whole of India is
Rs. 109 crores of which the foreign ports take about Rs. 1.30 crores, so that
in the total coastal trade of about Rs. 219 crores the foreign ports take only
Rs. 4 crores. So that their percentage is absolutely negligible. But I can
imagine some of my Honourable friends opposite advancing another argu-
ment, that if you enact this law your coastal trade might be diverted to

these foreign ports.
Mr. H. G. Oocke : The whole lot.

Mr. R. K. Shanmukham Chetty : The whole lot ¥ I am glad that my
Honourable friend puts it in that strong way, that the whole lot of the
coastal trade might be diverted from the British Indian ports to the foreign
ports.

Mr. H. G. Cocke : I did not say the whole lot. I said the whole argu-
ment.

Mr. R K. Shanmukham Chetty : I never thought that my Honour-
able friend had such a weak case as that. Well, my Honourable friends are
business raen and I am sure they would certainly understand what I am
going to say. If the coastal trade of a country is to be diverted effectively
to any port, the argument presupposes the existence of a hinterland behind
that port which will take the commodities diverted to it. Now, I ask, is
there any hinterland worth the name behind these foreign ports in the con-
tinent of India ?

8ir Victor 8assoon (Bombay Millowners’ Association : Indian Com-
merce) : The States.

Mr. R. K. 8hanmukham OChetty : I am now talking of the foreign
ports ; I will come to the States later. 1 am sure my Honourable friends
do not imagine that the trade diverted to these foreign ports will be sent on
to British India through the land frontier. If they attempted to do that,
surely the frontier customs would come into operation which will make it
absolutely difficult.

8ir Victor Bassoon : Land customs would be the same as the sea cus-
toms.

Mr. R. K. Shanmukham Ohetty : If you attempted to divert cargo,
say, to a foreign port like Pondicherry and then take it by train and import
1t into British India, bearing all these freight charges and paying land
-customs, does my Honourable friend mean to say that it would be an econo-
mical proposition ?

. 8ir Victor Bassoon : Land customs will be the same as the sea cus-
oms.
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Mr. R. K. Shanmukham Chetty : I know that, but the operation of
the land customs combined with the cost of the railway freight would make
it uneconomical to adopt that course.

8ir Victor Sassoon : It depends upon where the goods are going.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commerce ) : (to Mr. Shanmukham Chetty) : He admits that.

Mr. R. K. Shanmukham Chetty : I shall wait and see what my
Honourable friends have to say on this point.

I will now take the case of the ports belonging to the Indian States.
Here I maintain that so far as we have been able to understand the attitude
of some of the Indian States, they would come into the scheme of coastal
reservation. Representatives of the Government of Baroda and of Travan-
core appeared before the Indian Mercantile Marine Committee and in the
evidence that they gave on behalf of their respective Governments they
strongly advocated a policy of coastal reservation. So that I take it that
it will be to the advantage of these Indian States to come into the scheme
of coastal reservation, and if we pass the law, we can by agreement make it
equally applicable to Indian States ports also. That is my answer. Even
taking it for granted that the Indian States do not come into this scheme
of coastal reservation, then { contend the same arguments that apply to
the foreign ports would apply to the ports belonging to Indian States
also. For one thing their trade also is negligible. Out of a total of 219
crores of coastal trade, while 4 crores as I said went to the foreign ports,
only about 17 crores went to the Indian ports. The existence of the
foreign ports and the ports belonging to the Indian States will not there-
fore come in the way of our making the scheme of coastal reservation
really effective. (An Honourable Member : ‘‘ What about Kathiawar 1’’)
I understand that Jamnagar has already started a shipping concern and
I have reason to think that most of the Indian States would readily come
into the scheme of coastal reservation. It will be to their interests to do
s0. The existence of these obstacles on the Indian continent cannot there-
fore really stand in the way of our enacting a measure of this nature.

I now come to the third part of my speech. Is it to our economic and
national interests to exercise the undoubted right that we have of reserving
our coastal trade to our own nationals ¥ We have got a right in interna-
tional law to do this and if we chose to do so we can effectively exercise that
right. But if it can be proved that in exercising that right, we will not ad-
vance our economic and national interests, I will be the first to say that we
should not exercise that right. Now. Sir, I shall come to the famous econo-
mie arguments of Sir Charles Innes. My Honourable friend the Commerce
Member said that the economic arguments of Sir Charles Innes have not yet
been answered in spite of the considerable lapse of time since those arguments
were advanced. In the short compass of a speech you will agree with me,
Sir, that it is not possible to give a detailed answer to the various arguments
of Sir Charles Innes, but I will endeavour to give a brief outline of the
answers that I have got to those arguments. My friend Sir Charles Innes
began his economic arguments by stating an axiom. And what is that
axiom ? It is this. He said :

¢¢ 1 take it as axiomatic and I think that nobody will disagree with me when I

say that reservation of the coastal ‘trade to your own nationals must involve your
eountry in economic loss, even if such loss may he concealed.’’
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His whole argument is based on what he calls this axiom. I may straight-
away eay that I emphatically repudiate this axiom. It is contrary to all
economic principles and is against the lessons drawn from the experience of
other countries of the world. This argument may be advanced against
any protective measure. Is it contended that every protective measure will
lead to economic loss ¢ I am sure my Honourable friends cannot sub-
stantiate a statement like that. 1 content that this axiomatic statement
of Sir Charles Innes is against all economic laws and the experience of
the world. His whole argument, being based on this fallacious axiom,
falls to the ground. Anyway I will examine some parts of that argument.
He said if you reserve the coastal trade for your own nationals, what will
be the result. There will be a rise in freight for the coastal trade. He
makes a very simple mathematical calculation. He takes the total volume
of tonnage that is now carried on in the coastal trade of India, the
average freight that is now charged, and then on the analogy of Algiers
he presumes that soon after this Bill comes into operation freights will
go up 20 per cent. and concludes that the country would be involved in a
loss of 70 lakhs per year. This argument is fallacious. Firstly, the
argument presumes that the existing freights on the coastal trade of India
is economically at its minimum.

Sir James S8impson (Associated Chambers of Commerce : Nominated
Non-Official) : You want to advance the rate ?

Mr. R. K. Shanmukham Chetty : What I mean to say is that the pre-
sent freight that obtains in the coastal trade of India is high and that the
British India Steam Navigation Company in the coastal trade of India is
really charging more than it ought to charge. My Honourable friend Mr.
Birla gave some figures to show the profits of the British India Steam Naviga-
tion Company which proves my argument. If you once concede that the rates
that exist are themselves considerably high, then there is not sufficient ground
to presume that if you create what is called a monopoly the rates will go
still higher. The presence of my Honourable friend Mr. Haji in this House
has led very many of my Honourable friends to think that there is only the

- Scindia Steam Navigation Company plying in the coastal trade. There
are already seven Indian companies including the Scindia Steam Naviga-
tion Company. If this Bill is passed and this protectien is given to the
Indian coastal shipping, more companies will come into existence and as a
result of the competition freights will be at their proper economie level.

. Bir Victor 8assoon : What is the percentage of the tonnage of the
Scindia Steam Navigation Company to the total tonnage of all these com-
panies ¢

Mr. R. K. Shanmukham OChetty : I cannot say that at the moment.
What I mean to say is that even under existing conditions there are seven
companies which are competing with one another and if you pass this
measure, more companies will come into existence and freight will be at its
proper level. 'That is my whole point and whether more companies will
come into existence or not is another point on which my Honcurable friends
have a doubt and I will come to that later on. When I read the axiom of
Sir Charles Innes, it took my breath away and when I read the example
he gave I must confess I was really astounded. Sir Charles Innes gave the
example of Chile. He said that as a result of the coastal reservation of
Chile for its own nationals, freight went up about 50 per cent. Now, my
Honourable friend does not give the authority for that statement. I hope
my Honourable friend Sir George Rainy will give the authority for that
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statement. Sir, here is the report on the industrial and economic gituation
in Chile, dated September, 1924, and in that report it is stated that the
tonnage required by the Chilean owners since the passing of this law resulted
in a superabundance of vessels for that nation and then in the report for
‘the next year, that is September, 1925, it is stated that the Chilean shipping
companies have suffered from the general depression in the trade.

8ir James 8impson : Hear, hear.

Mr. R K. Shanmukham Chetty : I do nog exactly know what the
Honourable Member means by saying ‘‘ Hear, hear . 1 suppose that is
meant to expose the fallacy of Sir Charles Innes’ argument. If there is
superabundance of tonnage, if there is depression......

8ir James Simpson : The shipping trade suffers.

Mr. R. K. Shanmukham’Chetty : Then, that is very good for the
consumers whose interests you have so much at heart. I hope my Honour-
able friend the Commerce Member will give authority for this statement of
Sir Charles Innes. Sir Charles Innes then proceeds to point out that it
costs 36s. a ton to ship wheat over a distance of 700 miles of coast and it
costs 30s. a ton to ship for 7,900 miles from Chile to the United Kingdom
and there is an interrogation mark—I suppose Sir Charles Innes must have
put it in in the corrected copy (Laughter) : 36 shillings a ton for the coastal
trade of 700 miles and 30 shillings a ton for 7,900 miles, and from this he
wants us to draw the conclusion that coastal reservation has ruined Chile.
Sir, even without coastal reservation, what is the state of affairs existing in
India ¥ The figures given by Mr. Birla the other day showed that the
average freight per ton to carry coal from Bombay to the United Kingdom,
a distance of 6,000 miles, is 24 shillings per ton, whereas the average freight
per ton for the coastal trade of India, which does not exceed 2,000 miles,
is 30 shillings per ton. Is that, Sir, a result of eoastal reservation, or is it
the result of monopoly or the result of exploitation ? So the example given
by Sir Charles Innes does not prove the argument that he wants us to
accept.

My Honourable friends would say, ‘‘ All this is well and good if you
take it for granted that as a result of this Bill Indian capital will be forth-
coming and new Indian companies will be started.’”” Sir, I maintain that
Indian companies will be started. and Indian eapital will be forthcoming
and in support of what I say I ean only give an example of what has occur-
red in the past. In spite of the serious handieap of Indian shipping, from
1877 to 1927, 32 Indian companies were started with a capital of Rs. 12
crores. 12 crores of rupees were floated, and as a result of the monopoly
that the British India Steam Navigation Company has got, as a result of
the ruthless rate-war they waged, as a result of the unserupulous methods
of exploitation, what has happened ! 23 out of 32 of these Indian com-
panies went into liquidation ! Twelve crores were floated, of which 8% crores
were sunk, so that 4} crores of Indian capital is still floating in spite of the
existence of the British India Steam Navigation Company. Such a
state of affairs is possible because of the existence of the strong monopoly.
Sir, T maintain therefore that this measure, far from creating a monopoly,
is an anti-monopolist measure. My Honourable friend referred to the fact
that the Scindia Navigation Company has entered into this combine. T have
seen the agreement that that company has entered into with the British
India Steam Navigation Company. The very fact that an Indian company
of that status was at the mercy of an English company like the British
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India Steam Navigation Company and forced to sign a one-sided agreement
shows what protection Indian shipping needs and what momnopoly is now
being enjoyed by the British India Steam Navigation Company. Far from
proving the case of my Honourable friends, the fact that the Scindia Com-
pany were forced into entering into that agreement with the British India
Steam Navigation Company proves the necessity for this measure. As I
said, in the short compass of a speech it is not possible to give any elaborate
answer to all the various economic arguments advanced by Sir Charles
Innes. But I have attempted to show that his whole argument is based
upon a false maxim ; and the examples that he has given, so far as I have
been able to verify their correctness. are absolutely wrong and prove the
very opposite of what he wants us to believe. I hope Honourable Members
who follow me will give more elaborate answers to these economic arguments
of Sir Charles Innes. Sir, my Honourable friend. Sir James Simpeon re-
ferred to the Navy and its relation to a mercantile marine, and I interrupted
bim by asking whether he could give us an example of any country in which
the navy was first created and afterwards a mercantile marine. No. No
country in the world would show such a state of affairs. If we are to have
& navy to proteet the Indian coasts, we must start with the development of a
mercantile marine. Sir, there are very many points in the speech which
Sir Charles Innes delivered in the House which, if one had time, one could
refute. I have endeavoured to show that by international law we have got
the undoubted right of reserving the coastal trade. I have endeavoured to
show that in practice it is possible for us to effectively exercise that right

and I have also endeavoured to show that by exercising that right, we slmli
advance the cconomic and national interests of India. 1 hope the House will
allow an important measure of this kind to go to Select Committee.

Mr. J. A. Stewart (Burma : Nominated Official) : Sir, as one of the
few representatives of Burma in this Assembly I think it would not have
been proper for me to listen quietly to all that has been said of the rights
of India without endeavouring to clear the ground a little as regards Burma
and to explain to the Assembly what I consider the rights of Burma are in
respect of this coastal traffic Bill. In the first place, there is a preliminary
point of some delicacy I have got to try to put and I cannot say how sue-
cessful I shall be in doing it. I saw the other day in a constitutional docu-
ment which emanated from the other side of the House that it was contem-
plated to establish Hindustani gradually as the international language of
the Indian Empire. Taking that, by way of example, supposing a motion
were to be brought in this House for the purpose of making Hindustani
the universal language in India, including of course, Burma, it might even
be that some of the Burma representatives in this Assembly would approve
of the Bill ; and of course there would naturally be a large majority in
the House who would tend to give their votes that way, but I think that in
an extreme case like that the majority would certainly not attempt to force
the pace. They would look at the evidence of the facts and figures in the
census reports and would consider it an act of statesmanship to go slow.
Well, the position with regard to the Coastal Trade Reservation Bill is some-
what similar. We have got a very small representation of Burma in this
House ; I work it out to something like three per cent. of the total. The
coastal trade with Burma amounts—if you include the coolie traffic—to some-
thing like 50 per cent. of the total coastal trade of India. That trade with
Burma across the Bay of Bengal from Calcutta and Madras and also from
Bombay. is much the most valuable part of the so-called coastal trade, and
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Burma is the province in India that is most mterested in any questions
regarding it. Now with that 50 per cent. interest and three per cent. repre-
sentation on this Assembly, I think that the majority, no matter how desir-
able they might think it to pass this Bill into law, should be very careful
to consider the interests of Burma in the light of the information that it
has got, and should be quite sure that this Assembly has really got a clear
mandate from Burma, a clear expression of Burma’s wish to be brought in
as part of this scheme. But I would like to take the House through such
evidence as there is for Burma opinion in the strict sense with regard to it.
The evidence is very small in bulk and it will not take me more than a few
minutes to summarise it. Go back a few years to the time when the Com-
mittee was sitting on the Indian Mercantile Marine. I am sorry that the
velume of the record of the evidence taken by that Committee has been
taken out of the Library and I cannot refer to it at the moment, but I quote
from memory. I remember the Chairman in questioning one of the wit-
nesses asked him, why is it that no Burmans have troubled to reply to our
questionnaire * The obvious answer of course is that Burmans as a whole
were not sufficiently interested in the import and export shipping trade
and did not think it was any business of theirs to reply. They were mis-
taken. but that must have been their attitude. Well, two Burman gentle-
men gave evidence before that Committee. One was U. Tok Kyi, my
Honourable friend sitting opposite. At that time he was Chairman of the
Burmese Chamber of Commerce. U. Tok Kyi was strongly in favour of
the reservation of the coastal trade and he spoke as representing the Burmese
Chamber of Commerce. Another Burman gentleman, U. Ba Tun, if my
recollection serves me, was not by any means such a whole-hogger. U. Ba
Tun was in favour of the declared object of the Bill, the institution of an
Indian mercantile marine or rather the institution of a Burman mercantile
marine, but he was not by any means willing to hand over the trade across
the Bay of Bengal to new companies. He preferred to stick by the devil
be knew rather than hand that important trade over to a devil or several
devils that he did not know. He was in fact™a cautious man.

Now, to come to the opinions recently received in favour of the Bill,
there was the opinion of the Indian Chamber of Commerce. That is a
lengthy document. The Burmese Chamber disposed of the thing in two
lines ; the Indian Chamber of Commerce took 14 paragraphs to dispose of
it—you will find that in the printed opinions—and in the whole of that
opinion of the Rangoon Indian Chamber of Commerece you will have to
search very closely before you find a reference to Burma, the provinee in
which these gentlemen live and make their fairly comfortable income ; and
the single reference is contained not in an original part of the letter but
in a quotation from the speech of Sir Charles Innes who at that time had
nething to do with Burma. Sir Charles stated that some parts of India
might benefit by the reservation, but Burma and Bengal would pay. Now,
what do these hard-headed business men of the Indian Chamber of Com-
merce say in refutation of this economic argument of Sir Charles ¢ They
turn up their eyes and in a Pecksniffian attitude of horror they say, ¢ how
wicked of Sir Charles to attempt to play on inter-provincial jealousies.’’
That, Sir, is the solitary reference to the interests of Burma in this lengthy
docnment sent in by the Indian Chamber of Commerce. Now, the Honour-
able the Mover said that the Barma Chamber of Commerce and the Indian
Chamber of Commerce were both strongly in support of his Bill. Well,
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I have shown how far that statement was justified—the extremely brief,
unreasoned letter from the Burma Chamber of Commerce and this lengthy
rigmarole from the Indian Chamber of Commerce with practieally no refer-

ence to Burma or the interests of Burma.

Mr. Sarabbai Nemchand Haji (Bombay Central Division : Non-
Muhammadan Rural) : What about the opinion of the Burma Chamber of

Commerce before the Mercantile Marine Committee 1

Mr. J. A 8tewart : That was given by U. Tok Kyi.

Mr. 8arabbai Nemchand Haji : U. Tok Kyi is a Burman and you are
not.

Mr J. A. 8Stewart : I was only trying to help the House by showing
what support you have got from Burma and what you have not got ; there
is no good contending that. Burma has declared in favour of this Bill.
Now, the interests of Burma, as I have said, are various and very import-
ant and I am not going to deal with the whole of them. But I would just
like to point out that the export of rice and paddy from Burma to India is
4 million or more tons. Well the surplus rice produced in Burma is of
no value to Burma unless it is got abroad to its market. Whatever you
may say about freights, we have got an efficient service of ships that can
get the produce abroad to India at the time when that is desired. These
big companies have got their ships and the stuff is taken away promptly.
Now, you are going to substitute new companies for the existing eompanies.
They may do well. I should like to see an Indian mercantile marine and
a Burma mercantile marine established. But I would point out that you
are asking the cultivator to take the complete risk, the greatest part of the
risk, of this scheme that you propose to introduce. It is the cultivator that
will always be affected. The merchants will even use any difficulty in
exporting produce as a reason for bringing their offer for rice lower than
they ought to. It is perfectly well known that these pretexts are always
being used. Then, it is the cultivator, that is to say, 90 per eent. or more
of the population, that is going to be asked to take the risk. What is the
cultivator of Burma going to get ! I do not see that he is going to get any-
thing. Are there any sentimental reasons which would appeal to him ?
I really do not think there are any. I do not think that the average up-
country cultivator has ever heard of the Scindia Steam Navigation Company.
1 may be wrong. But I should think that if you talk to him about it, he
will ask ‘‘ Who is Scindia, what is she ? ’  And he will not be very curious

to know.

There is just one more point I would touch on before sitting down. I
have heard ever since I have been in Burma for the last 22 years a trickle
of talk about the question of separation of Burma from India.

I have no opinion to express on that whatsoever. I am a member of

) the Indian Civil Service and am proud of being a mem-

F.M ber of the Indian Civil Service, and that of course

would incline me personally in favour of maintaining the connection. But
Burma has taken some pretty hard knocks in recent times, as a result of
its connection with India. There was the import duty on steel to protect
an Indian industry that did not exist in Burma, the export duty on hides,
which was discussed in this House. There is this export duty on rice, which
one of my predecessors from Burma talked about, and now you are going
to ask Burma to take this great new risk. I submit that the principle of

L145LA r2
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the division of advantage and disadvantage between India and Burma is
not right. It seems to me that Burma takes gll the kicks and the rest of
India gets all the half pence. That is net an equitable division, and no
argument will convince me that it is.

Now whatever you may think of this, separation is bound to come if
these handicaps are going to be continued. Separation may perhaps be
said to be inevitable, but it might also be said that Burma is not yet ready
for it. But to pass this Bill will be to force separation on Burma before the
time has come for it.

For these reasons I oppose this motion.

U. Tok Kyi (Burma : Non-European) : Sir, during the debate on
this Bill this day last week the Honourable the Commerce Member invited
some of the Members who come from Burma to take part in the discussion. I
for one am very glad to contribute my share to this debate, and my Honour-
able friend, who has just spoken, and who represents not the people of
Burma (Opposition Cheers) but the Government of Burma, has had his
say. Sir, I have listened to him with the attention he deserves. I wonder
what the universal language for India has got to do with the Bill. He has
imported another irrelevant matter, that is the question of the separation of
Burma from India. I say that the question of the separation of India from
Burma has nothing to do whatever with the measure now before the House.
The Honourable the Commerce Member has tried to make out that the coastal
trade between Burma and India should be excluded from this Bill, and he
gave us some reasons for that and the reasons he gave are not new, because
they have been advanced by his distinguished predecessor, Sir Charles Innes.
Sir Charles Innes said that if reservation of the coastal traffic be given effect
to, the freights would rise and the steamer service would become very
expensive. Sir, this part of the question has been answered and very ably
answered by my Honourable friend Mr. Shanmukham Chetty a little while
ago. So, I need not go into this matter again. Sir, a little while ago my
Honourable friend, Mr. Stewart, said that the Burmese Chamber of Com-
nierce has gjven its opinion on the Bill only in two lines. I wonder on what
he based his statement. I have got the opinion of that Chamber before me
now, and with your permission, I should like to read it.

Mr. J. A. 8tewart : May I ask the date of it ¥ (Honourable Members-
‘¢ Order, order.”’)

U. Tok Kyi : It is a printed copy. It says :

¢¢ 1f the Indian mercantile marine is to be developed, it is essential that the coastal
trade of India should be reserved to Indian shipping. (Hear, hear and Applause.) Harsh
and high-handed treatment which Indian shippers are receiving at the hands of foreign
ship-owners at present will vanish (Hear, hear}, rates of freights will be more equitably
fixed. (Hear, hear.) There will be no worc conspiracy between ship-owners and
railway authorities to smash Indian shipping (Hear, hear) and help European traders.
Coastal trade and ports themselves will improve. New industriés will thrive on aecount
of favourable rates of freight. Last but not least, the wealth of the country will
increase (Cheers) as crores of rupees of freight will remain in this country and new
careers will be opened up for the youth of the country.’’

Well, Sir, the statement of opinion is no doubt very short, but I must say
it is pregnant with arguments.

Mr. J. A. Stewart : May I explain, Sir...... (Honourable Members :
‘‘ Order, order.”’)



THE RESBRVATION OF THE COASTAL TRAFFIC OF INDIA BILL, 1135

Mr. President : Order, order.
Mr. J. A Stewart ; May I explain, Sir 1

- Mr, President : The Honourable Member is not entitled to make any
personal explanation while another Member is speaking. He must wait.

U. Tok Kyi : As I have said, the statement of opinion of the Burma
Chamber of Commerce is no doubt very short, but it is pregnant with argu-
ments to show that the Bill now before the House should be passed as early
as possible. Sir, the Indian Mercantile Marine Committee recommended
the reservation of coastal traffic and they recommended it in no uncertain
terms. With your permission, Sir, I should like to read that recommenda-
tion :

‘“ It is our considered opinion that the provision of facilities for the training of

Indian officers and engineers alone is not sufficient tc meet the requirements of the
case and that some further steps are required to achieve the object in view. These fur-
ther steps we recommend should be in the form of c¢ventual reservation of the Indian
coasting trade for ships the ownership and control beiug interests in which are predomin-
antly Indian.’’ -
The recommendation is not ambiguous. It is quite definite and clear and
yet as far as my knowledge goes none of these recommendations have been
given effect to by the Government of India. The Committee made their
report over four years ago ; more than four and 3 half years have since
elapsed and yet we have not had the benefit of the opinion of Government
ou it up to this time.

. Sir, it has been said and said by no less a man than the late President
Woodrow Wilson of the United States of America that those who control
the commerce of a country are the real rulers of the country. Sir, in this
country the real rulers of the country are those who are sitting there and
who represent a small European community outside the House. They are
the real rulers of India and I am sorry to say that the Honourable the Com-
merce Member or any other Member of the Government of India is not
among those who are the real rulers of the country. The real rulers, as
I say, are sitting over there. Sir, the Government of India have so far
ignored the recommendation’ of the Indian Mercantile Marine Committee,
I think the reason is not far to seek. I think that those real rulers of the
country are at the bottom of the affair. Sir, I thought that the policy of
‘‘ divide and rule '’ was adopted only in the sphere of politics. I have since
found that the same policy is being adopted even in the sphere of economics.
Only a little while ago my Honourable friend Mr. Stewart made some state-
ments which I am afraid will have the effect of setting Burmans against the
Indians. I hope and trust that, this will be the first and the last time he
speaks in that strain.

Sir, over four years ago I had the honour to represent the Burmese
Chamber of Commerce and gave evidence before the Mercantile Marine
Committee. One of the members of the Committee—I think it was Sir
John Biles—put the following question to me : ( I should like. Sir, with
Your permission. to read the actual wording of the question).

‘‘ Burmans will not take to a sea-faring life so long as they havs no opportunities
of learning work on ships owned by Burmans. The close association whieh life on
board ship entails, combined with the Burmese dislike of working in subordinatien to
or in company with Indians renders it probable that Burmans will take no advantage of
facilities which are afforded by Government for the emcouragement of an Indian mer-
eantile marine.’’ )

8ir, 1 had no hesitation in answering that question in the negative and I
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said I did not think that that statement was made by a Burman. ' Thdt was
my answer to that gentleman. Another gentleman, Maung Ba Dun, who
was then a member of the Burma Legislative Council, gave evidence before
that Committee and a similar question was put to him and his answer was
this : ! .

¢ I do mot think it is a correct representation of the Burman view. The Burman,

as I have already maid, is a very adaptable sort of man. He will take to any work
provided he is treated kindly.’’

A further question was put to him :

¢¢ If such a statement is made by anybody, then you say that it is made in igno-
rance of the true feelings of the Burmans { ’’

And his emphatic answer was :

‘¢ They never consulted us ; that statement might have been drawn purely from

their own imagination.’’
Sir, from the manner in which the question is put, one can realise that even
in such economic matters as this, the policy of divide and rule is being
adopted by the Britisher. The Honourable the Commerce Member said
the other day that it was very unlikely. that for many years to come the
Burmese people themselves would take much, if any, part in the coastal
trade. Sir, under the present conditions, not only the Burmese people, but
also the people of other provinces—Bengal or Bombay or Madras—can
hardly take any part in the coastal trade. During the last decade we had
in Moulmein a very enterprising Burman. He started an inland steam
service ; he started with a small fleet of only a dozen steam launches. No
sooner did he start the inland steam service than an attempt was made to
crush it, and after three or four years it was completely driven out of
existence. Now, when the Britisher, I mean the European community, could
not bear to see even such a small concern doing some business, I am sure
that they will not allow a big enterprise to get on even for a short time if
they can help it. Sir, Sir James Simpson has said that the Bill is based on
‘“ the principle of confiscation of the deepest type ’’. I do not agree with
him. T think the Bill is based on the principle of self-preservation of the
most modern type. I think the Bill is based on the principle of restora-
tion to India of what is her own. Mahatma Gandhi, Sir, used to leave the
Assembly and the Councils in the provinces severely alone, but the Bill
before the House is of such national importance that he himself has not
refrained from giving his opinion on it. Sir, with your permission, I
should like to quote from what the Mahatma has said in his paper Young
India :

‘¢ I hold that every country, especially a poor country like India, has every right and
is indeed bound to protect its interest, when it is threatened, by all lawful protective
measures and to regain by such measures what has heen wrongfully taken away from
it. T have my doubts about anything substantial being done under the existing system
through legislative effort. But I take up the same position that I have always main-
tained regarding organized industries such as mills. I should welcome and support
all action that would protect them against foreign aggression or free them from foreign
competition especially when the latter is grossly unfair as it is in the case of foreign
shipping and foreign piece-goods.”’

Sir, Mahatma Gandhi is very clear on this point and no one in this House,
I think, will disagree with the statement which I have just read out. Sir,
as soon as this Bill was circulated for eliciting public opinion, a storm of
protests broke out. Most Europeans in the country have characterised the
Bill as an anti-European measure. As I said a little while ago, the measure
is for the purpose of mere self-preservation. We have no intention of doing
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anything against the interests of the European community in the country.
The Bill, as it is at present drafted, is, even the Honourable the Mover will
admit, not perfect. There are many points which should be discussed in
Select Committee and as far as I can see the provisions of the Bill do not in
some respects comnply with the recommendations of the Indian Merecantile
Marine Committee.

L lhr President : I think the Honourable Member might resume after
unch.

a l;l‘he Assembly then adjourned for Lunch till a Quarter to Three of the
ock.

The Assembly re-assembled after Lunch at a Quarter to Three of the
Clock, Mr. President in the Chair.

U. Tok Kyi : Sir, I was saying this morning that the Bill, as at present
drafted, has exceeded the conditions laid down by the Indian Mercantile
Marine Committee. The conditions laid down are, (1) that the ship
should be registered in India, (2) that it is owned and managed by indi-
vidual Indians or by a joint-stock company (public or private) which is
registered in India with rupee capital, with a majority of Indians on the
directorate and a majority of shares held by Indians, and (3) that the
msanagement of such a eompany is predominantly in the hands of Indians.
The Honourable Mover himself must admit that the provisions of the Bill
have to some extent exceeded the conditions laid down in that Report, and
T hope that he will see his way to complying with those conditions in the
Select Committee. Only this morning I received a telegram from the Sec-
retary of the Bengal Muhammadan Association, which runs as follows :

‘¢ Ta crush Indian and Burma launch owners running launch service in Burma

rivers, Bulloch Brothers, Agents, British Indiz Steam Navigation, started free serviee.
Please fix minimum tare and freight to stop this vnfair rate-war.’’

I brought to the notice of this House this morning how in Burma the Inland
Stcam Service started by Burmans was crushed out of existence. Here is
another attempt cn the part of the vested interests to erush out another
indigenous enterprise. Sir, in regard to unfair European competition I
should like to bring to the notice of the House the opinion of Mr. W. E. S.
Holland, a man who knows India very well and who is competent to speak
on things Indian with authority. This is what he says :

‘¢ 80 long as British policy in India is largely dictated by the requirements of

British trade and eapital, Indians cannot fecl that the political determination of their
country’s economic future can safely be left in foreign hands.

I once asked Mr. Ramsay Maedonald how he reconciled the Labour Party’s backing
both of the White Australia party, and of the Indian National Congress.

He replied at once : ¢ Perfectly simple. Every nation with complete rights in
its own country. A white Australin, and (if I may be pardoned the expression) a
brown India’. The two policies surely stand or fall together. If it is right to
protect the Australian against unfair Asiatic competition, it is surely equally right to
protect the Indian merchant or industrialist from unfair European competition.’’?

8ir, the Bill now before the House is a serious attempt to do away with
‘unfair European competition. I heartily support the Bill.
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8ir Victor Sassoon Mr. Pl‘ealdent I rise to-day as the representa-
tive of the Millowners’ Association and not as representing the European
Group. After my friend Mr. Haji's reference to fellow members of my
group and Sir James Simpson who has been 32 years in this country as birds
of passage, I can only style myself who has only been in India on and off
for about seven years, as a non-stop ®roplane. Still, unworthy though I
may be in the eyes of certain Members opposite to stand up here for the
Millowners’ Association, T hope to show the House that I am no faithless
representative of a faithful constituency. I admit that I cannot hope to
emulate the flights of oratory of my friend Mr. Haji whose stirring words
on the theme of good-will must still be ringing in your ears. But there
is one prosaic advantage in being a matter-of-fact man. That is that a
common place speaker like myself can never hope to so intoxicate his hearers
and himself with his own eloquence as to omit telling the House that good-
will in the commercial sense, though it may be an intangible asset, still has a
definite actuarial monetary value which can properly find its way in the
ordinary commercial balance sheet. Though I cannot hope to have the same
marvellous command of the English language as the Honourable Mover
of the Bill, I do hope to be able to show to this House that the Millowners’
Association was not unreasonable in attaching different meanings to the
phrase ‘‘ approving the principle of the Bill ”’ and ‘‘ sympathising with
the principle underlying the Bill.”’ Let me suggest that there might be an
invalid with a chronic illness. The doctor came to him and said, ‘‘ You
have tried many medicines. You have not got cured. Take my medicine
and it will cure you in two days. Medicines like this have cured many
people with similar diseases, but this is even superior to those that have been
tried. It has very powerful poisons in it but it will cure you.”” The
patient felt nervous but the doctor said, ‘‘ Do not argue with me. Either
you want to get well or you do not. If you want to get well, take my
medicine and pay me my fee. If you will admit the principle of taking
my medicine and pay my fee, I will meet you on the details. If you do not
like it in liquid form, I will give it in the form of a pill. I might even give
you a sugar-coated pill.”” Would that patient be unreasonable if he said,
‘“ I agree with the principle underlying your statement that I wish to be
cured, but I do not agree with the principle of your contention that I must
take your medicine and that I must pay for it whether I am cured or
not.””  Sir, that illustrates the intentions of my Association and its opinion.
We had a very elaborate and a very full discussion on this question when
a member of our committee closely connected with the Company cf whose
organisation Mr. Haji is a shining member—if my friend Mr. Neogy will
permit me to make the reference—was very anxious that the committee

should commit itself to supporting Mr. Haji’s Bill. My committee refused
to do so.

So the suggestion was then made that it should eommit itself at any
rate to approving the principle of the Bill, and with one dissentient voice
the Committee turned that down and merely said that it would approve the
principle underlying the Bill. )

o BSIIrl Purshotamdas Thakurdas : What is the principle underlying
e Bill 1 .

8ir Victor SBassoon : My friend will find it stated in the millowners’

own words, ‘‘ to provide for the employment of Indmn tonnne on tln
coastal traffic of India.”’
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Mr. Barabhai Nemchand Haji : That is the objeet according to the
millowners themselves.

8ir Viotor Bassoon : That at any rate is what the millowners agreed
to. What I am here to approve of on their behalf is that objeet, if you
wish. You may call it a principle or you may ecall it an object: but unless
we can find the safeguards which I shall ask for admitted and accepted by
my Honourable friend and his supporters, then I shall be constrained to
vote against the motion before the House in spite of the allegation that I
shall betray my constituency, because as a matter of fact I shall be merely
carrying out their instructions.

Mr. Haji in his opening oration stated that he would like to see the
ships of the British India Steam Navigation Company confiscated, though
what he was proposing was the much milder course of gradually diminishing
their participation in the coastal trade of this country so that at the end
of five years this participation would be reduced to nil ; and when Sir
James Simpson foreshadowed the possibility of a jealous eye being cast on
other industries, my Honourable friend, Mr. Neogy ejaculated, ‘‘ Why not?’’.
And when Sir James asked, ‘‘ Where are you going to stop ? ’’, the same
Honourable Member retorted, ‘‘ Why stop ?’’. Now my Association, com-
posed of-both Indian-and European interests, is agreed on one thing. It is
opposed to confiscation. If the national interests so demand, the Mill-
owners’ Assoeiation approves of acquisition with full and proper compensa-
tion, but disapproves of expropriation of assets, whether tangible as in the
form of ships, or intangible as in the form of good-will ; and I shall re-
quire an assurance that this basic principle is approved of by the supporters
of the Bill if I am to vote for Select Committee.

Then, Sir, there is another important point. I disapprove just as
much as Honourable Members opposite of the present monopoly of the
Inchcape group. I disapprove of it as regards the coastal traffic; I dis-
approve of it as regards the ocean traffic. (Hear, hear). I do not see why
1 and my fellow millowners should have to pay the same freight on goods
going only as far as Aden as on goods going as far as England. But because
T disapprove of it. I do not see why I should approve merely the transfer
of the monopoly from one set of financial interests to another set. I want-
competition between the two sets ; I would like to see both sets working
against each other, and I think there is much more chance of our rates
being reduced if that happens than if we merely transferred the monopoly
from one financial group to another. I want an assurance, too, that the
coastal freight rates which my Honourable friend. Mr. Birla quoted .as being
Rs. 20 a ton should be reduced to at least Rs. 16 a ton which is the rate
between the United Kingdom and India. Will this Bill achieve that ?

Mr. Sarabhai Nemchand Haji : Certainly.

8ir Victor Bassoon : It is all very well to say, as Mr. Birla did,
that the average profit over a number of years of the British India Com-
pany represent 22 per cent.

Mr. Ghanthyam Das Birla (Benares and Gorakhpur Divisions: Non-
Muhammadan Rural) : What about the match industry ?

- _8@ir Vietor Sassoon : The question is whether those profits were
paid for out of the profits made by the Company in the coastal trade or
whether they were paid for out of past accumulated reserves. If those
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profits have been paid for, or are being paid for, to-day out of the coastal
trade profits, how is it.

An Honourable Member : How are your reserves made up !
Bir Victor 8assoon : I am talking of the present time.

‘We are proposing to ship our goods by new concerns in the near future.
I want to know whether there is any chance of
them being able to reduce rates. If it is true that
rates are now too high, as some speaker mentioned, and that 22 per cent.
dividends can be paid out of the profits made in the coastal trade, why
is not the Scindia Steam Navigation Company, waich is enjoying the same
rates, earning profits on the same scale ! It seems to me that here are prac-
tical questions which do require reasonable and reasoned answers.

There is another ccnsideration of the highest importance. I may
illustrate this by referring to my own industry. If the textile industry
in India took the same line of argument as Mr. Haji takes, we might come
before this House and we might say, ¢° We are in a bad way ; we originally
thought of merely asking for an increased amount of protection, but we
think it would be much better for us if you ration all the imports of foreign
textile goods and so arrange it that at the end of 5 years there will be no
imports of foreign textiles. And the prices of our textiles will not go up
as there are hundreds of different people concerned in producing textiles
on handlooms ard powerlooms all over the country, and the production of
the largest group of millowners in India is very small compared with the
total production, which total production satisfies two-thirds of the needs
of India. That is to say, we only require an increase of 50 per cent. on our
present productlon We can easily expand our production by 10 per cent.
per annum for 5 years, and why should you be afraid therefore that prices
will go up.’ Supposmo I did make that request ; I think my friend Mr.
B. Das would challenge me and say with a great deal of reason, ‘‘ It may only
appear a modest 10 per cent. increase per annum, but if you dislocate supply
and demand you might find that the supply did not expand as quicklx as

. the restrictive part of your measures and the price of the commodity may
go up considerably for a period at any rate.”’ And I should find very great
difficulty in replying to the criticism of my friend Mr. B. Das. But that
is what we are asked here to agree to. The Scindia Steam Navigation
Company owns a very large percentage, probably more than 50 per cent.,
of the present Indian tonnage, and the total tonnage is only 13 per cent.
not 66§ per cent. of the requirements. You are therefore suggesting
that they should expand at the rate of over 125 _per cent. per annum for
5 years, and we are asked to agree that this expansion will take place so very
easﬂy, that there will be plenty of competition and freight rates will not
rise. I feel as a practical man I cannot accept such statements in that way.
Now, you might have Mr. B. Das’s suggestion that there should be maximum
limits for the rates ; that by legislation we should provide that freights must
not rise above a certain rate. I disapprove of such legislation. It never
works out in practice, because suppose the limit you put is too low, what
does it mean ! It means that you are not going to give a sufficient return
to your investor on his money, and therefore he will not put any more money
into the industry. It will therefore mean that you will have the amount
of outside freight deereasing year by year and no increased national freight

3 r.
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to take its place. It will be the same situation as we had in thé war. The
shipowners will only be allowed to charge a certain freight. Shippers in
the absence of competition will pay more, but that will not go into the
pockets of the shipowners, it will merely go into the pockets of the freight
speculators, and that, Sir, is what I wish to avoid.

‘Now, 8ir, I do not feel at all satisfied that this Bill is necessary merely to
carry out the restriction of coastal traffic to Indian nationals. I think this
might be done more satisfactorily in another way ; and, Sir, I do think that
we must consider my friend Mr. Haji’s remarks ; we must examine his
statements with the greatest care. There was an objection taken to a
reference made by my friend Sir James Simpson as to Mr. Haji being a
paid servant of the Scindia Steam Navigation Company. I can see nothing
derogatory in being a paid servant ; many Honourable gentlemen on these
Benches here either are or have been paid servants ; and we do not con-
sider it is at all derogatory to be a paid servant ; but Mr. Neogy appears
to take exception to the term—perhaps I understand why my friend Mr.
Neogy objected—Mr. Neogy is not a paid servant. Mr. Neogy belongs to
the legal profession. Mr. Neogy looks down on paid servants because he,
like my friends on the Government Benches, might be called a paid master
(Lsaughter) ; we pay and they are our masters. But that we, on these
Benches, should object to the term is inconceivable. Now what my friend
Sir James Simpson wanted to emphasize was that Mr. Haji represented the
shipping interests and was an interested party. Now, Sir, when I get
up and 1 ask for legislation on behalf of the textile industry, everybody
knows that I am a member of the Millowners’ Association, that I am an in-
terested party and they therefore examine my remarks much more carefully
than they would bave if made by my friend Lala Lajpat Rai, for instance.
It is only natural. Now, what my friend, Sir James Simpson, wanted to
show was this : that we must not accept Mr. Haji’s remarks without extra
careful consideration, because Mr. Haji is in this case an interested party
and he is not merely representing the views of the rural voters of the
Non-Muhammadan Central Division of Bombay. That is the point ; and
I will go further. Mr. Neogy has supported with much vehemence my
friend Mr. Haji. Does Mr. Neogy expect us to think when he is sup-
porting this very -big maritime question that he is definitely voicing
the considered rural opinion of the Non-Muhammadan Division of Dacea ¢
That is the whole point. Mr Haji must admit that he is an interested party
and Mr. Haji therefore cannot resent the fact being brought out in this
House or resent it if we examine his arguments more closely than we might
otherwise do.

I do not wish to take up the time of the House ; I know there will be
many other speakers. I will therefore sum up the requirements which I
consider are reasonable, on behalf of my Association. These are the points
that I should like to be satisfied on.

1. That there will be no acquisition of assets whether tangible such as
ships or intangible such as good-will, without proper eompensation.

2. That there will not be so many loopholes as to render the scheme im-
practicable or unworkable.

3. That the desired end can be achieved without raising freights appre-
elably, or, at any rate, unreasonably from the traders’ point of view ; and
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4. That there will be sufficient tonnage at all stages for the needs of
merchants.
It is no good saying to me—I quote Mr. Haji,—* It will not do with any
honesty to say that you approve of the desire often expressed to develop
Indian shipping, but you regret you cannot approve of this measure.’”’ I
ask why should we use his method ¥ What about the Australian method
Why should not we say that we will license ships and lay down that every
ship that is going to serve the coastal trade should carry out certain con-
ditions; that they should have an Indian personnel, that when the time comes
when we can supply the higher personnel for the officers, that they shouid be
entirely manned by Indians ! In other words, why should we not by
license achieve the end in view, iz, that the ships should be manned by
Indian personnel ? and that is what we really want. This is what I asked
at the millowners’ meeting, and 1 was told that the difference between the
Indian Bill and the Australian Act was that the Australian method only
dealt with labour and that this Bill was intended also to benefit the Indian
capitalists. (Mr. N. M. Joshi : Hear, hear.) Here Mr. Joshi and I are
at one. 1 am not in favour of special legislation, merely for the benefit
of special capitalist interests any more than Mr. Joshi is. Sir James Simp-
son has shown that the result of this Bill will only result in the transfer
of dividends from British shareholders to Indian shareholders. Are we
therefore to be asked to approve of this new principle of expropriation, of
financial racial discrimination merely to this end ¥ I should be surprised
if this House considered that I was taking an extraordinary view if I suggest
‘“ No ’’ as the reply. I say that it would be surprising if Members were not
prepared to support the conditions and safeguards I have laid dewn. I
gympathise with Mr. Shanmukham Chetty's views, but I cannot see that
beeause I sympathise with his views that I should be prepared to accept this
Bill. License your coastal trade if you like, to ensure that the personnel
will be all Indian as soon as you can train your nationals. Lay down the
principle that your mail contracts and Government support should go to
ships owned by rupee companies, if you wish. Place a surtax on all goods
and passengers taken from one port to another in an unlicensed ship, and so
give preference to your licensed lines, if you so desire. In all this I will
support you, but to a Bill like the one before us, unless it is so radieally
altered that it will not be the same Bill. I will offer the most strenuous re-
gistance in my power.

Lala ILajpat Rai (Jullundur Division : Non-Muhammadan) : Sir, 1
congratulate the Honourable the Commerce Member on the admirable

spirit of his speech, but I am sorry I do not agree either with his
argument or with his conclusions.

The Honourable the Commerce Member and the Honourable Mem
bers of the European Group made a reference to the observations made
in the Nehru Committee Report relating to Kuropean commerce, in sup-
port of their contention that no diseriminatory legislation should be
undertaken. In my judgment, the use they have made of these observa.
tions was extremely unfair. I do not claim to be one of the authors of
that Report, but I do claim to be one of its principal supporters. I have
practically accepted that Report entirely, except on some minor points
which do not matter much, and T was the mover of the resolutien which
purported to adopt that Report in the All-Parties Conference. I endorse
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tne observations to which reference was made, both in their spirit and in
their letter, wholeheartedly, and I say that it is not opem to the Honour-
able the Commerce Member and the Members of the European Group to
refer to those observations as a reply to this Bill, for the simple reason
that we have made it absolutely clear in our resolutions and speeches that
that Report stands or falls as a whole. You cannot take it piecemeal. . It
i extremely unfair on the part of Honourable Members on the other side
to pick up one observation in that Report without accepting the rest of
the Report. My friend, the Leader of the Opposition, made a sporting
offer. Now I make another offer. Let Honourable Members accept that
Report as a whole, and they will see that we will actually carry out in
practice those observations in a faithful spirit. Then, if we do not do
50, they can complain that we have not followed the spirit of the observa-
tions. At present they are all engaged in denying to us such political
rights as will guarantee to us responsible government ; they are opposing
very strenuously our right to Dominion tus. Yet they want to take
advantage of an observation which can only apply if Dominigq Status
is granted or secured. I submit that the argument is hy.pocntlgal and
unfair. Let them accept that Report in its entirety. Let them join with
us in obtaining Dominion Status, and they will see that we will carry
out the promise implied in those observations to the very letter and will
not depart from it by an inch or an iota. But to deny us the political
power and then to rely upon these observations is, I repeat, extremely
unfair. It is not playing the game. It is hitting below the belt.

Now, Sir, I do not admit that this is a diseriminatory piece of legis-
lation. I am going to prove that it is not. But even if it were so,
sonsidering that at the present moment all the political power which the
Government possess and which the European Members possess, is being
tised against the Indians, we shall be perfeetly justified in passing this
piece of legislation, if by this means we can protect our shipping industry,
or we can rehabilitate ourselves in matters in which we have suffered loss
by the wielding of political power by others. Then, Sir, before I come
to the point that this is not a discriminatory piece of legislation, I want
to dispose of one of the arguments of the Honourable the CCommerce Mem-
ber in which he referred to the struggle which the Government of India
is carrying on with the Dominion Governments for the sake of India.
Here again, I must say, Sir, that the argument of the Honourable the
Commerce Member was absolutely fallacious and untenable. The argu-
ment comes to this. We have tried to get equal status for Indians in the
Dominions, and here you come forward with this piece of legislation which
denies equality to European merchants engaged in trade in India. I
submit, Sir, that that is not the position at all. The Honourable Member
has absolutely misread our position. In connection with the Dominions
what we want is that the Dominion Governments should rezognise our
status as Dominion nationals. South Africa, Canada, Australia and all
other Dominions deny to us the right of being their nationals and they
deny us all political rights which follow therefrom. Here in this country,
the Europeans, the members belonging to the Euro group of mer-
chants, do not want to be Indian nationals at all. 'Igey look down upon
that status ; they treat that status with contempt and rightly too.
(8everal Honowrable Members of the European Group : ‘‘ No, mo’'’)
YThey want to rule over us, they want tc exploit us. (Several Howowrable
Members of the Emropean Group : ** No, no’’) They do not want to
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become Indian nationals. If they were to become Indian nationals there
will be no question of racial discrimination at all. My Honourable friend
Sir Victor Sassoon the other day, in the course of the debate on this
subject, said ‘‘ he was not an Indian, he had never pretended to be am
Indian ”’; and so also the other Members of the European Group have
never pretended to be Indian nationals. They do not want to be Indian
nationals, and yet they want to control Indian legislation, Indian trade,
Indian finance and rule over India eternally. The two positions are
entirely different. We do not want our rights to be recognised in South
Africa and other Dominions as Indians. We want to be recognised as
citizens of the Dominion by virtue of our residence, by virtue of our
trade and by all those qualifications which can make us nationals of those
countries. The Europeans do not want to be resognised as Indian
nationals ; what they want is exceptional treatment. (Secveral Honourable
Members : ‘“ No, no’’.) They want racial discrimination between
Europeans and Indians. (Severai Honourable Members : *‘ No, no ’’.)
Yes, Sir, I say, ‘‘ yes ’’, ten times, twenty times and a hundred times
‘“yes ’. By denying this you are not going to alter facts. You have
reduced yourselves to this anomalous position by refusing to become
Indian nationals. You do not claim to be Indian nationals, and yet you
claim to control our Legislature. Do you find that position in any other
country on the face of the globe ¥ I can understand their right to come
and trade in this country. Let them all come and do their business. Let
them make any amount of money. But certainly it is extraordinary to
claim that by virtue of their political power in this country, they have
got the right to control the Legislature of this country. This they claim
by virtue of the power which the British possess over India. But that is
not what we want to claim in the Colonies. Therefore, there is no analogy
between the two cases. Why, Sir ! 1 sometimes wish that Honourable
Members do not talk of discriminatory legislation. This does no good to
anybody. What do we see in practice ! The whole method and the
structure of Indian government, fiscal, military and political, is one
continued “evidence of discriminatory legislation. There is disecriminatory
legislation even in the Reforms that were introduced in 1919. Take for
example this Legislative Assembly where we are supposed to have a
majority. Yet we are not sure of passing this measure through the
Assembly, nor are we confident of placing it on the Statute-book. Even if
the Assembly passes this Bill against the wishes of the Government,
they have got the Council of State which is entirely in their pocket. Then
they have got the vetoing power of the Govermor General. Then they
have the vetoing power of the Crown on the advice of the Secretary of
State. We cannot be sure of carrying this measure through even if we
pass il at this stage, t.e,, of enacting it into law. Is this not racial dis-
erimination, is this not diseriminatory legislation ? For those gentlemen
over there to accuse us of discriminating legislation against them is
absurd. The whole of their activities, the whole of their trade in this
country, is based on discrimination. Ome comes across discrimination on
the railways, diserimination in ships, discrimination everywhere, all down
the line. For the Europeans to complain of discriminating legislation
by us is, I submit, entirely unreasonable and ridiculous. Sir, I submit
that so far as this Bill is coneerned there is no question of discriminatory
legislation or of racial discrimination, and one evidence of that comes
from one of the Members of the European Group itself. In an artiele
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published on August 17th, the Editor of the Statesman in the eourse of
a leading article says :

" 4¢ Commenting yesterday on Mr. Haji’s Bill for the reservation of the coastal trade
to Indinn shipping, we expressed the umequivocal opinion that it is a bad Bill, but at
the same timc we took the point that it was mot in itself evidence of an Indian desire
for racial discrimination, because in fact other countries have protected their coastwise
trade, and the hundred per cent. Britisher in Austrulia does not hesitate to diseriminate
against the shipping of the Mother Country.’’

1n another article which appeared on August 16th, the same writer said

‘¢ There is however another class of medsurc such as Mr. Haji’s Bill for the re-
servation of the coustal trade and Mr. Neogy’s inland water traffic Bill. These are in
our opinion bad Bills, but it must be conceded that they are in themselves no proof
of racial discrimination. The Dominions nnt only have the right to pass similar
measures but they do pass them, and th2 hundred per cent. Britisher in Australia does
pot hesitate to prohibit the shipping of the Mother Country from coastwise trade.’’

Sv, Sir, I <ubmit that we are only trying to do—mnot doing ; we cannot
do it because we have not the power—but we are trying to do what other
countries in the world, what the greatest maritime countries have done in
this matter to build up their shipping industry. It is a long tale, the
tale of the exploitation of India by the British, and I have no .time to
repeat it here. C(live, Ilastings, Macaulay and James Mill all have told
that tale. Brooks Adams, the great American writer, has also referred
to that fact. e along with some British writers have pointed out that
in the seventeenth century England was devoid of money, it was on the
verge of a great contraction of money and their currency had substantially
depreciated so much so that they had no capital to put into practice the
inventions of Watts and others. This was, however, made . possible by
the help of the treasures they took from India. They built up the whole
of their industries—the Industrial Revolution itself was brought about by
the loot from India with the help of the treasures they obtained from us.
They destroyed our industries by the use of the political power they had
obtained over us ; and for over a century by the use of the same political
power they have prevented us from developing our industries. That is
shown by the history of the textile industry. Shipbuilding has also been
mcluded in the same process. Therefore, for them now to come forward
and say that our effort to reserve our coastal traffic for our own ships
is a measure of racial discrimination is a statement unworthy of them.
It really does not come well from men who claim to be honest, who have
read the pages of history and know the actual conditions of things that
have been going on in India. -

Sir, there are other Members who want to speak, so I will not take up
much more of the time of the House ; but I submit that this Bill is a
perfectly legitimate attempt to rehabilitate our shipping industry. My
Honourable friend Sir Victor Sassoon’s speech delivered with his usual
elogquence and oratory contained but very little about this Bill. Much
of his speech was about pills and medicines. He spoke of the textile
industry, but may I ask him honestly to say if the textile industry stands
on the same footing as the shipping industry ! Shipping is not only a
key industry essential to the economic prosperity of any country, but a
key industry on which the safety and even the existence of a nation
depends. We wish to establish an industry upon which actually our ex-
islence as a nation will depend. There is no comparison at all between
the textile industry and the shipping industry. If we bad the power
in our hands—the power of the public purse and the political power—we
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would have established this industry long before to-day on a safe basis
in the same way as Japan did, as Australia did, and as Chile did—to
which country Sir Charles Innes had to go to support his arguments—
and as other nations have done. What has Great Britain herself done t
Look at the Encyclopedia Brittanica and the article on the maritime
shipping of Great Britain ; you will see that at the time when they had
no shipping or very little shipping of their own, they prohibited any
geods or articles from being brought to England in any ships except
British ships : That is how they prolected their shipping at first. Now
that they have grown fat on Indian riches, Indian trade and the exploita-
tion of India, they say ‘‘ No ; your present Bill is disecriminatory, we wili
not support you in any such legislation. We ask you to compete with
us on equal terms.”” They taunt us and say ‘‘ You build your ships in
our shipyards ; you get our men to run the ships and yet you want to
:ntroduce this racial discrimination.’’ But, Sir, what is that due to ¢ Is
it not due to the fact that you have destroyed our old shipbuilding
industry ; you have made us helpless ! And now that we want to help
ourselves a bit you call it racial discrimination. You will not take one
single Indian to be trained in your ships. Is that not racial discrimina-
tion 7 It is all very well for Sir Victor Sassoon to say ‘‘ Oh, yes; let your
men come ; we will employ them, and we will employ other Indian labour
also. But this Bill is designed to help the Indian capitalist as against the
European ecapitalist. That is objectionable.”’ But why do you, British
capitalists, want to deprive the Indian capitalists of their chance ! Sir,
tLis is a very strange argument. I thought that both kinds of capitalists
were in conspiracy to protect their interests ; but here it seems that the
British capitalist thinks his interests clash with the Indian -capitalists,
and therefore he is prepared to strangle the Indian capitalist and keep
the whole thing in his hands. Sir, like my friend, Mr. Joshi, I am not a
friend of any capitalist—Indian or British—but I must submit that all
this talk of personnel and labour is absurd because under the present
copdition of things no Indian ship ean possibly train any Indians to run
steamers and ships. Indian shipping capitalised by Indian capitalists is ab-
solutely essential if India is to develop her shipping industry. This has been
proved abundantly by the evidence given before the Mercantile Marine
Commiltee. My Honourable friend Mr. Shanmukham Chetty has pointed
out how many Indian shipping companies were started and ruined—not
besause they had no business—but because other companies killed them by
the rate-war. I have just received a telegram this morning from the
Bengal Muhammadan Association, Rangoon—a different wire from that
received by U. Tok Kyi—which says :

‘‘ Bengal Steam Navigation Company Limited with ten lakhs opemed steamship
service between Rangoon and Chittagong in 1922, but owing to unfair competition of
foreign steamship companies which reduced passages from 12 to 2, former failed after

five years’ hard struggle. Subsequently the latter companies raised the rate from
2 to 14.”’

reduced it first from 12 to 2 and then raised it from 2 to 14 after the
other company had been killed.

‘¢ Now Bengal Burma Steam Navigation Company floated recently with 25 lakhs
running regular service between various ports, foreign capitalists have begun rate-war,
reducing passage from 14 to 4 and-freight rate from 17.to 4. TUnless .coastal traffic
reserved for Indian capital, no ehasce for Indian enterprise. Entirely support and wish
success Haji’s Bill.’’
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Now, Sir, these are the facts. This is the latest exhibition of fair-
play on the part of European shippers. This telegram is sent not by a
Hindu capitalist, but by a Muhammadan Association from Rangoon.
They bave the same complaint as the Hindu capitalist had at one time.
They say they want protection and that this competition is extremely
nnfmr It is like a grown-up man of 30 asking a boy of 10 to stand up
in open competition with him. These European shippers now talk of
competition. They have taken away our capital ; they have destroyed our
indurtries, they have prevented us from developing our shipping, and
to-day they say, ‘‘ Enter into fair competition with us.”” How can we
possihly do it ¥ We want our Government therefore to give us the same
powers and opportunities which the Governments of other countries have
given to their people. We want our Government to use the same powers
which the Governments of other countries have used, in building up the
shipping industry in this country. Sir, the shipping industry is a key
industry. It is absolutely necessary for the defence of the country ; it
is absolutely necessary in times to come for our existence as an independent
and free nation. Therefore we are asking for protection to rehabilitate
our shipping industry, and we are not asking for any racial legislation.
That, Sir, is the real way in which this legislation should be looked at.
It is mot a question of interfering with the business of the Europeans.
‘We do not want to interfere with their business. Let them come and do
their business ; by all means come and trade in this country ; we do not
object to it at all. We do not want to interfere in any way with their
business. But this shipping industry stands on an entirely different
footing. It is not like the tea industry ; it is not like the indigo industry ;
it is not like the textile industry ; it is an industry upon which practically
the life of a nation depends, and therefore, I submit, that there is not
racial discrimination implied or involved in this legislation at all. Nor
is this a piece of discriminatory legislation. We are using the powers
that are given to us by the constitution for the purpose of building up
an mdnstry and rehabilitating ourselves against the losses we have suffer-
ed in the last two centuries. We are perfectly justified and within our
rights to ask for this legislation, and the arguments advanced by several
Honourable Members on the opposite side that this would mean racial
discrimination are absolutely beside the point.

I shall say one word more, Sir, hefore I sit down about what the Gov-
ernment have done so far for us in the Dominions. The Government of
India take pride—and I think I should thank them for what they have done
8o far—they take pride for the struggle they have carried on in the Domi-
nions on our behalf. But how could those Dominions respect the representa-
tive of the Government of India when they know that in India itself the In-
dians are nothing better than helots ¥ When we need no political rights in
our own country, when we were no better than helots in our own country,
how could the Government of India help us in South Africa t Under
these circumstances how could we with effect claim any political rights
and equal citizenship in South Africa ! They knew very well that
the Government of India have not given us any political rights, and
naturally the Government of India’s efforts on our behalf could not
achieve much in South Africa. No Dominion will listen to them, be-
cause they have the Government of India’s own policy and practice
before them ; they know that the Government of India’s own methods in
this conntry are entirely opposed to the principle which they advocate
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for us in the Dominions. Therefore, the Dominions cannot give us equal
status there unless we get some political rights in our own coumiry. We
csnnot pass any law in this country exeept by the help of the European
Merchants because the political power is entirely in their banas. There-
fore, I submit, Sir, that these arguments are quite fallacious.

On the merits of the Bill, Sir, certain points were made by the
Honourable the Commerce Member and others on the opposite side.
My friends Messrs. Chetty and others have replied to them. But if any
changes are to be made in the Bill so as to ensure fair treatment to all,
they can be made in the Select Committee. We are at the present
moment only in the consideration stage ; we are only asking that the
Bill should be referred to a Select Committee, and therefore my friends
opposite are not prevented from having any difficulties they may have,
eonsidered in the Select Committee. They are not insurmountable
difficulties ; it is not so very difficult to overcome them. We have at
present only to consider those objections which go to the root of the Bill
and which cannot be improved upon and which cannot be considered in the
Select Committee. I therefore support the motion.

An Honourable Member : I move that the question be now put.

Mr. G. 8. Bajpai (Secretary, Department of Education, Health and
Lands) : Sir, I claim the indulgence of the House for a very few minutes,
and I do not desire Honourable Members opposite to buckle up their
economic armour, because I do not intend either to seek out the weak
spots in that armour or to break a lance against it. It Is quite clear, Sir,
that nothing is more difficult to contend against in a debate than that
intangible but most formidable of all factors, an atmosphere. Honour-
able Members opposite very strongly favour the provisions of Mr. Haji’s
Bill. I should be the last person in the world, being an Indian myself,
to say that there is not the force of nature and the force of patriotism
behind the desire to see revived an Indian mercantile marine.

In fact, 8ir, if I understood correctly the statement made by the
Honourable the Commerce Member the other day, that is the position of
the Government also, namely, that every effort should be made to bring
into being an Indian mercantile marine. The question really is, whether
the provisions of Mr. Haji’s Bill constitute the right method, the right
procedure, the right path for achieving this national end.

Now, Sir, as I have already said, I do not wish to break my lance,
feeble as it is, against the economic armour of Honourable Members
opposite. The Honourable the Commerce Member no doubt will takc
eare of that. But, Sir, I think that it is only right and proper that one
aspect of the case which was put by the Honourable the Commerce Mem-
ber the other day, but perhaps not developed at length, should be ex-
pla'ined. to the House. I am referring, Sir, to the effect of the proposed
legislation on the status and position of Indians in other parts of the
British Empire. In the course of his admirable, his characteristically
admil:able and lucid and pointed speech, Mr. Shanmukham Chetty this
morning referred to the Resolution of 1918. He said the Dominion
Governments have taken power, and the representatives of the Govern-
ment of India acquiesced in that, to regulate the composition of their
own population. Quite right. That is not challenged. But what does that
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amount to ! That does not involve the right to send away either from
South Africa or from Australia or from New Zealand the Indians who
are already mettled there. It does not involve thé right to take away from
the Indians who have settled in South Afriea or Australia or New Zealand
such economic rights or privileges as they enjoy to-day. (An Homourable
Member : ‘‘ What are they 1) I shall come to that, Sir. That is not the
point in issue at the present moment. Now, Sir, I do not profess to have
studied Mr. Haji’s Bill very carefully. But judging from the speeches
which were made this morning I should say that there was no provision in
the Bill to safeguard European capital or the capital of the nationals of
other British Dominions, including the United Kingdom which is already
invested in the shipping trade in this country. I do not really think Sir,
that the Resolution of 1918 exactly helps my friend Mr. Cbetty. For
while that Resolution aims in protecuing existing rights, Mr. Haji’'s Bill
is silent on that point. Then, Sir, there is another point which was made
by the Honourable the Leader of the Nationalist Party. It was this. What is
the good of saying that there is an analogy or a parity between the
struggle which the Government and the people of India are carrying
on in order to secure equality of status for Indians who have settled in
other parts of the Empire and the struggle which the representatives o1
the European group are carrying on to-day in order to safeguard what
they consider to be their right ¥ There is according to my Honourable
friends no parity between the two at all, beeause the Honourable Mem-
bers of the European Group and the people whom they represent are
entrenched in a position of political dominance and power in this eountry,
whereas the Indians in South Afriea are not in a position even of poli-
tieal equality. Now, if I may respectfully make a statement or a com-
ment to this effeet, that really misses the point. We are not at the pre-
sent moment comparing the political status of the unofficial European
eommunity in this country with the status of the Indian community in
South Africa. The question really is whether the underlying principle
of the measure which is under consideration now will in any way weaien
the struggle which the Government of India, in consultation with and
with the co-operation of Honourable Members opposite and Indian
opinion outside the House, are carrying on to secure equality of statu-.
for Indians who have settled beyond the seas.

Mr. R. K. Shanmukham Chetty : If I may be permitted to interrupt
the Honourable Member it will clear up the issue. Does my Honourable
friend contend that there is any steamship company owned by any of
the Dominion subjects which is now plying in the coastal trade of Indiy
and which will be expropriated by this Bill ¢

Mr. G. 8. Bajpai : The point is not whether there is a Dominion com-
pany plymg in Indian waters and whether it will be expropriated by
this Bill. Does my Honourable friend opposite contend that the citizens
of the United Kingdom who are settled in this couuntry are not British
subjects in exactly the same way as Dominion subjects are ?

Lala Lajpat Rai : They are not Indian nationals.

. Hr G. 8. Bajpai : They need not be Indian nationals, but the point

is this. 8ir Tej Bahadur Sapru at the Imperial Conference of 1923 and

the Right Honourable Mr. Sastri before him at the Tmperial Conference

of 1921 plqadgd for political and economic equality for Indians. What

was the principle on which they based their plea for political equality,

and 1;(121. e«iononuc equality for Indians in the different parts of the British
o ) w
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Empire ¥ The plea was that if you own a common allegiance, then you
derive as an inevitable corollary from that common aliegiance political
and economic equality. What I say is, and I submit that in all humility
and with all respect,—what I say is that if you place on the Statute-
book in this country any measure which involves an infringewent of that
principle, the principle of common allegiance involving complete equality
of rights— to that extent, to the extent of that infringement, you are
weakening the arms of those who are trying to secure equality for
Indians who are settled in other parts of the British Empire. I will try
and illustrate this by an incident which came within my personal ex-
perience. As Honourable Members of the House are aware, the Union
Assembly had before it early in 1926 a Bill known as the Areas Reserva-
tion, Immigration and Registration Further Provision Bill. It was
eommonly known as the Class Areas Bill, and one of the provisions in
that Bill was that Indians should be allowed to have proprietary rights
in land only in areas which were to be set apart for them. We natural-
ly protested against this, and when we went to give evidence before the
Select Committee of the Union Assembly on this point, two or three
Honourable Members of the Union Assembly said, ‘‘ But why do you
come and say this t What right have you to come here and say
we should not restrict in some form or another the right of Indians
to own property ! Are there not parts of India where European
British subjects are prevented from acquiring property ¢’ I retorted,
‘“ So far as I am aware, there is no province in British India where any
British citizen is prevented from acquiring landed property.’”’ Then one
of the gentlemen asked me, ‘‘ Yes, but what about Kashmir ?’’ Of course,
that gentleman betrayed a profound ignorance of the political geography
of this country, and I promptly corrected him. I said that Kashmir was
not part of British India. Further, I went on to say that in Kashmir this
restriction on the right of acquiring property was applicable not only to
the Europeans who apply but to British Indian subjects also and there-
fore he could not possibly bring that up against us. I proceeded and men-
tioned that so far as our existing laws were concerned there was no such
restriction on European British subjects. Well, Honourable Members are
aware as to what the result of the negotiations which started then and
were completed at Cape Town early in 1927 was. I merely wish to lay this
before the House, that in so far as we embody in our legislation any prin-
ciple which can be described or which can be construed as marking an in-
fringement of or a subtraction from that principle of common allegiance
carrying equal rights, for which we have invariably contended at succes-
¢ive lmperial Conferences, for which we are contending now, and {or
which we propose to continue to contend as long as Indians in the different
parts of the British Empire do not' achieve the full equality that we
on this side of the House and on the opposite side desire—as soon, I say,
as we place on our Statute-book any legislation of this character, we shall
stand to lose. The moment we do depart or deviate from the principle on
which we base our case, then I fear that there is a possibility, indeed, more
than a possibility, there is a grave risk, that we shall be weakening, as I
have said, the arms of those whose one endeavour is to secure equality for
Indians who have settled in other parts of the Empire. I do not see how
the argument which T have put forward does not meet the argument of my
Honourable friend, Lala Lajpat Rai. Lala Lajpat Rai’s argument, if I
L145LA a
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may say so, is a purely political argument. 1 am not pursuing a politi-
cal argument. I am contending, as I say, to establish ‘the sanctity, if
you like, of the principle on which our case has so far been- based.

Lala Lajpat Rai : Who has accepted that principle ¥ Nobody bas
accepted that principle.

Mr. G. 8. Bajpai : Which principle does the Honourable Member refer
to !

Lala Lajpat Rai : The principle of equality of British subjects in ail
parts of the British Empire,

Mr. G. 8. Bajpai : If that principle is not fully accepted, it rloes not
follow that we are to sit with folded arms and say that it will never be
accepted. I really do not admit that that in itself is an argument for our
throwing away from our armoury such weapons as we happen to possess.
As I have said, I do not pretend to have anything like the experience or
ripe judgment of Honourable Members opposite, but I do submit that in a
matter of this kind, we would do well to pause and reflect before we take
a definite, and, it may be, decisive step on a path which promises pros-
perity but which, I fear, will lead to peril.

Lala Lajpat Rai : Does not the Honourable Member remember the
news of the incident which was received only yesterday regarding the treat-
ment of blr. Sastri by the Deputy Mayor in a place in South Afrieca where
he was being received !

Mr. G. 8. Bajpai : I do, Sir, and I may mention to the House that the
Governor General of South Africa as the head of the Government of the
Union of South Africa promptly dissociated himself from what happened,
apologised for what had happened and promised immediate action against
the perpetrators of this delinquency.

Khan Bahadur Haji Abdullah Haji Kasim (West Coast and Nilgiris :
Muhammadan) : Sir, I have great pleasure in supporting the motion moved
by my Honourable friend Mr. Sarabhai Nemchand Haji. In doing so. I
should like to draw the attention of the House to one or two points in the
Bill, which, I think, the author has apparently' overlooked. In the first
place, there is the case of shipping companies, whose capital is mainly
Indian but whose managing agents are foreigners. For instance, take
the case of the Bombay Steam Navigation, Co., Ltd., whose capital, as
Honourable Members are probably aware, is preponderatingly Indian,
but whose managing agents are Messrs. Killick Nixon and Company, of
Bombay, which is a foreign agency. Now, such companies, according to
sub-clause (3) of elause 2 of the Bill under consideration, will not be able
to operate in this country with the result that they will eease to work.
Consequently, not only will the share-holders be seriously affected, but
also the trading classes and trgvelling public will be put to great hard-
ship and trouble. The steamers owned by the Bombay Steam Navigation
Company being small, having a carrying capacity below 1,000 tons, are
catering to the needs of all classes of people on the west-coast, and.it is
highly desirable that small steamers of this type should be encouraged,
as far as possible, as they will be very useful in carrying cargo and pas-
sengers from large poris to small ports and wire vérse. Sir, ‘small
steamers play a large and important part in the coastal trade.of India.
They require, as the House ig probably aware, 8 small dranght. of water
and hence can touch sméler ports, where they can anchor nearer the shore
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and facilitate the process of loading and unloading. These small
steamers are really a great boon to merchants trading at small ports
where harbours, docks and other modern conveniences do not exist. It
is,therefore, necessary that some modification should be made in the Bill
so as to bring the companies, constituted as the Bombay Steam Navigation
Company is, within the purview of this Bill.

Then, Sir, in the sécond place, the author of this Bill has stipulated a
a period of five years for complete reservation of the coastal traffic of
India to Indian vessels : but, Sir, I fear that complete or even partial
reservation may not be practicable by that time. It is doubtful whether
Indian capital, which is proverbially shy, will come forward owing to the
failure of shipping companies in the past. Sir, at a very modest estimate,
1 think that about 100 ships will be required to meet the demand of the
coastal trade of India, and assuming that it would cost about ten lakhs of
rupees per ship, something like ten crores of rupees would be required to
purchase the full complement of steamers ; but, as I have already said,
I have very grave doubts if the necessary Indian eapital will be forth-
coming due to its bitter experience in shipping enterprise in the past.
Further, the existing foreign companies will naturally, if the Bill becomes
law, raise their freights to the great disadvantage and detriment of the
Indian consumer, and because of the absence of the full complement of
Indian steamers, the coastal trade will, I fear, suffer immensely. Even
taking for granted that there are 100 ships ready to take part in the coastal
trade, the foreign companies, having been deprived of their legitimate
right of participation in the coastal rade, will naturally raise their freight.
This will consequently mean a great drain on the purse of the Indian con-
sumer as well as the Indian exporter. At the same time, Honourable
Members are well aware that India exports a larger quantity of her raw
materials than what she imports from foreign countries, and in this pro-
cess the passing of the Ratio Bill last year has already severely hit the
exporters of this country. If, therefore, the existing foreign shipping
companies on whom we have to entirely depend at present for carrying
our goods to foreign countries were to enhance their freights, the ex-
porters will be doubly hit. Tt is therefore absolutely necessary that we
should have a sufficient number of large ocean-going steamers to cope with
our foreign trade as well as to keep the overseas freights within bounds.
?i:ﬁ I hope the Select Committee will consider all these points very care-

ully.

As 1 have said, I am entirely in favour of the principle of thig Bill.
Beforz I resume my seat, I should like to' thank Mr. Haji for bringing
forward this measure which will go a great way in building up an Indian
mercantile marine owned, controlled and managed by Indians.

8everal Honourable Members : I move that the question be now put.
Mr. President : The questiop is that the question be now put.
The motion was sdopted.

. Mr. President : Has the Honourable Member given a list of the Select
Committee 1:

_ Mr. Sarabhai Nemechand Haji : Yes, Sir, I gave a list of Honourable
Members last time.
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Mr. President : I was told by the Secretary that the Honourable
Member had not given the list, though I was under the impression he had.

Mr. K. Abmed : Sir, other Members should be mentioned, as addi-
tional Members ; otherwise the Committee will not be able to deal with
this matter. Secondly, there is no mention of Members of the Select Com-
mittee in this motion. Under these circumstances, the motion should be

postponed till the next Session.

Mr. SBarabhai Nemchand Haji : The names of the Select Committee
were handed over by me the last time and you were good e¢nough to read

out the names.
Mr. President : I have an impression that I did read out the names
of the members of the Select Committee, but the Secretary says no.

Mr. 8arabhai Nemchand Haji : Sir, in making my reply to the
speeches which have been delivered in this connection... ...

Mr. President : Five minutes.

Mr. S8arabhai Nemchand Haji : I would just refer my Honourable
friend who spoke last to the opinion of the Bombay Steam Navigation
Company, Limited, on this Bill. Tt is to be found on page 72 of paper 2 of
the Opinions on the Bill. This company, Sir, about whose welfare my
friend is so solicitous, definitely approves not only of the principle of the
Bill but of most of the details contained therein. Sir, with reference to
my friend Mr. Bajpai who talked about diserimination, I would draw the
attention of the Government Benches to the fact that they themselves
have adopted the principle of a certain proportion of Indian capital being
necessary for licensed Indian enterprises. And T want to know
if when this principle was adopted by them did South Africa protest
and have Indian interests in South Africa suffered thereby ? Again
on the 5th September my Honourable friend the Industries Member said,
in reply to a question whether the Government of India had insisted on
arranging for 60 per cent. of the capital of the Indo-European Telegraph
Company as part of a general policy, that this company had to receive a
license from Government. They could not operate without a license and
therefore in that case there was a special reason, apart from any general
policy, why Government was perfectly entitled to lay down such a condi-
tion. My Bill, Sir, recommends that licenses be given for operating
ships in the coasting trade of India, and on the analogy of the action of
Government already taken, I ask where is there any diserimination here
any more than when they insist that a certain percentage of the capital
of a company shall be held by Indians ?* The same thing is going to
happen in the case of the civil aviation company. Why then all this talk
sbout the evil effects of this Bill on the delicate negotiations in South
Africa and elsewhere which, as is well known, always come to nothing !
80 far as our countrymen in Africa are concerned, I am glad to say that
the Bill has the support of all of them. The Indian Merchants’ Chamber
and the Indian Merchants’ Association in Mombasa approve of the Bill.
}th?ds here a telegram from the Indian Merchant’s Chamber, Mombasa.

re :

‘‘ Cabled Government strongly supporting ceastal trafie Bill. Wishing success.’’
< That does not }oek as though the position of Indians in Africa is going
to be worse after the passing of the Bill I have introduced and which is

-.being discussed now. As you have given me oply five minutes, Sir, I em
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afraid I cannot go into the details of all those arguments to which the
Honourable the Commerce Member referred as appearing in the speech
of Sir Charles Innes. I agree with him that most of them are points of fact
and therefore points for the Select Committee. It would have been very
easy for me to demolish all those arguments and to show from published
blue-books that most of the statements in that speech are very open to chal-
lenge. Their general character can be judged by the House from ths fact
that Mr. Shanmukham Chetty so easily and effectively disposed of the
Chilian example of Sir Charles.

What is true with regard to Chili is true of other arguments of Sir
4 pu. Charles Innes.

Sir, it has been said—and I shall just mention one point—that the
coasting trade of India is seasonal and we have been asked what will happen
to the Indian ships during the slack season. I have worked out the details
and the following is the result. The average sailings from the following
important ports are given in this list for every month of the year. The
coastal sailings from Rangoon are 48 per month, from Madras 29, from
Alleppey 18, from Cochin 18, from Bombay 17 and from Karachi 5. It
is quite possible that there may be months in which the s2ilings may be two
or three more or less, but I want to have this average on record, in order
that the whole argument about the seasonal character of the trade
may be demolished completely. (An Honourable Member : ‘‘ What about
the raonth of July ? ’’). Similarly, Sir, I have got an answer not only with
regard to the month of July but with regard to each one of the twelve
months of the year, and I am prepared to satisfy the Select Committee with
regard to the hollowness of this seasonal trade argument.

Now, Sir, as 1 have already exceeded the five minutes that you have al-
lotted to me......

Mr. President : Order, order.

Mr. Sarabhai Nemchkand Haji : Sir, T therefore move the motion
standing in my name.

The Honourable 8ir George Rainy : I do not propose, Sir, after this
long debate to address the House at any length ; indeed after the speech
I inflicted upon the House last week, it would be unreasonable of me to
take up much of the time of this House to-day. There are, however, certain
points that have been taken by some of the speakers to-day to which I think
I ought to refer, and I will begin with that very interesting speech delivered
by my Honourable friend Mr. Chetty. In so far as he dealt with the ques-
tion how far the passing of this Bill might affect the position of Indians
in the Dominions, I do not propose to say anything more, because the point
has been very fully and ably dealt with by my Honourable friend
Mr. Bajpai. I will therefore pass on to the other points in Mr. Chetty’s
speech, and T may say I was glad that at any rate one speaker on thé
other side was prepared to deal with the economic arguments advaneced by
Sir Charles Innes some 23 years ago. Mr. Chetty began by repudiating
what Sir Charles Innes claimed as axiomatic, namely, that the reservation
of the coastal trade would mean economic loss in some form ‘or another.
'Of course it is mot much use cldiming as an axiom what other people do
not aecept, but it seems to me that there are far stronger reasons tham
Mr. Chetty was prepared to allow for the view that restrictions of this kind
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mean economic loss in one form or another, and my Honourable friend Sir
Vietor Sassoon gave good reasons for thinking so. But I should like to
point out, that, although it is quite true that 8ir Charles Innes did make the
claim that the view he expressed was axiomatic, he also did a great deal
more, for he proceeded with his usual thoroughness to advance a number
of arguments in support of his opinion. Now, one of the reasons he gave
for thinking that the reservation of the coastal trade was probably contrary
to the economic interests of India and would result in loss was the seasonal
character of the coastal trade, and this is a point which, as far as I recollect,
has not really been dealt with by any of the speakers on the other side. If
in the slack season of the year you need only 60 per cent. of the number of
ships which are required in the busy season, then in order to operate the
ships economically. you must find some occupation for the odd 40 per ecent.
in the slack season. That is a very important point. Under present arran-
gements, when the ships are not required on the coastal trade, they go to
other parts of the world and operate there. It is by no means certain that
if the coastal trade were reserved, the Indian ships would be able to be take
themselves to other regions (An Honourable Member : ** Why not 1’")
an take part in the trade there, because it is probable they would find them-
selves in regions up against rather strenuous competition.

My Honourable friend, Mr. Chetty, said that the existing coastal
freights were not at the economic minimum, and he drew the inference that,
even though the operation of the coastal trade might be rather more expens-
ive under the restrictions, still the Indian companies would be able to carry
on at a profit. All I can say is that, from time to time, it has happened thut
Indian shipowners have come to me and drawn my attention to the fact
that the British India company, or some other company, has been cutting
freights on the coast. The impression I always get is that these shipowners
at any rate regard the existing freights as about the economic minimum.
That is the impression I always get from them. The largest of the Indian
companies—it is the company which Mr. Haji represents—is engaged at
present cxclusively in the Indian coastal trade, and it no doubt paid for
the goods it carries at the usual freight rates, but I have not observed that
it has been making exorbitant profits. Unless I am to infer that the
management of that line is very much inferior to that of the British India,
and that is not what I personally believe. The natural inference is that
the British India and other shipping lines are not at the present time making
large profits out of the coastal trade. Therefore although what Mr. Chetty
said was perfectly true that, compared with the freights between India
and Durope the coastal freights look very high, still I think the weight of
evidence is in favour of the conclusion that at present the Indian coastal
trade is not a source of high profit to any of those engaged in it. If so.
I think it pretty clear that merchants cannot look forward to any consider-
able reduction of freights as a result of reservation. And personally I
adhere to the conclusion that it is much more likely to lead to an increase.

Mr. Chetty asked me especially to ascertain and inform the House what
was Sir Charles Innes’s authority for the statements he made about Chili.
1 have endeavoured to find out his source but have not till now been suc-
cessful. Knowing Sir Charles Innes and the great care and thoroughness
‘with which he went into such matters, and in view of the very definite and
specific natnre of his statement, I feel eonﬁdent that he must have had before
%im definite information when he spoke. I am not entitled, -it is true, to
ask the House to take anything for granted in:a-matted of this kind, and
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Mr. Chetty is quite entitled to ask the House to consider that particular
mstance which Sir Charles Innes gave in the light of the evidence he
adduced. The evidence furnished by the reports referred to by Mr. Chetty
that the reservation of the coastal trade did not result in an increase of
freight in Chili, but rather the contrary. What actually happened accord-
ing to the report—I think I am quoting the same passage as Mr. (hetty
quoted-—the tonnage acquired by the Chilian owners since the passing of
this law resulted in a superabundance of vessels for the trade, and presum-
ably when there is a superabundance of vessels, it is likely that freights
will go up and will not go down. Now let us suppose that the same result
happened in India as a result of reservation ; suppose that is to say that
as anticipated by my Honourable friends on the other side, soon after
reservation, so many ships were purchased by Indian owners that there was
a reduction in freights owing to superabundance of tonnage. But c¢ould
that state of affairs be permanent 1 1 am quite sure that if my Honourable
friend Mr. Haji thought it was likely to be permanent. or perhaps 1 had
better say if the company which he represents thought so.—for 1 know
very well that my Honourable friend Mr. Haji has the development of an
Indian mercantile marine very much at heart—but if the Scindia Steam
Navigation Company thought that low freights would follow reservation,
I am not sure whether that company would be particularly keen on the
Bili. T am very doubtful about that.

I think. Sir. the only other speech to which I need refer is the speech
of my Honourable friend Lala Lajpat Rai. I was a little surprised when
he characterised the reference which I made. and which my Honourable
friend Sir James Simpson made, to the Report presented to the Lucknow
Conference as an unfair reference. 1 thought it had been made plain in
the diseussion last week that both Sir James Simpson and T had misunder-
stood the exact meaning of the particular passage we quoted from that Re-
port. I think our misunderstanding was natural, and indeed inevitable. for
-reasons 1 gave at the time. Believing as we did erroneously no doubt that the
passage we quoted would apply to such things as this Bill for the reservation
of the coastal trade, we naturally appealed to the Leader of the Opposition
for his support and vote. I do not think there was anything unfair in that.
It might have been unfair if we had understood what his real meaning was
and in that ecase, I am very doubtful whether personally I should have re-
ferred to the point at all. But my Honourable friend Lala Lajpat Rai went
on to sayv this that we must take the Report as a whole, and that the two
things went together, namely, the passage about the apprehensions of
European businessmen, and the grant of Dominion status. It was not fair
he gaid, to take one part and put aside the other part. I think that in this
connection some rather pertinent questions may arise. 1 understood from
whar was said on the last oceasion that, if the European business community
were to nationalise themselves after the grant of Dominion status, then the
undertaking against discriminatory legislation would be fully applicable.
But I should like to know, and I imagine the European community will want
to know, how they stand at present for, as I have pointed out before, the
language used in the passage quoted is very strong and particularly the
words ‘‘ It is ineconceivable '’. However, I will not dwell on that further.
No doubt the matter will come up again, and when it does some Members
of the Enropean Group may have questions to ssk.
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Now, 8ir, before I sit down I will very briefly sum up the objections
which Government urge against the acceptance by this House of the Bill
before us. In the first place, we urge that the proposal is economically
unsound and is not in the interests of India. We urge that it is likely to
be ineffective owing to the existence of a number of non-British Indian ports
on the coast of India. We urge that it is unjust to Burma. And finally—
and this with me is the wnost vital argument—the Bill is open to objection
in prineciple as involving both expropriation and racial discrimination, and
we apprehend that the latter feature will have most unfortunate repercus-
sions in South Africa and in other British Dominions. For these reasons,
Sir, Government ask the House not to accept this Bill.

Mr. President : The question is :

‘¢ That the Bill to reserve the Coastal Traffic of India to Indian vessels be referred
to a Belect Committee consisting of the Hounourable Sir George Rainy, Pandit Moti Lal
Nehru, Mr. Jamnadas M. Mehta, Mr. R. K. Shunmukbam Chetty, Mr. Satyendru Chan-
dra  Mitra, Maulvi Mubammad Shafee, U. Tok Kyi, Lala Lajpat Rai, Pandit Madan
Mohan Malaviya, Mr. Ghanshyam Das Birlu. Mr. K. C. Neogy, Mr. M. S. Aney, Sir Pur-
shotamdas Thakurdas, Maulvi Abdul Mutin Chaudhury, Nawab Sir Zulfiqgar Ali Khan,
Nawab Sir Sahibzada Abdul Qaiyum, Sir Jawmes Simpson, Rai Bahadur Tarit Bhusan
Roy, and the Mover, with instructions to report before the 10th February 1929 ; and
that the number of miembers whose prescence shull be necessary to conmstitute a meeting
shall be six.”’ -

Nawab 8ir S8ahibzada Abdul Qaiyum : Sir I beg leave 1o withdraw
my name.

Mr. President : Did the Honourable Member agree to serve on the
Committee before his name was put down ?

Nawab Bir 8ahibzada Abdul Qaiyum : Yes, Sir. but I have changed
my mind.

Mr. H. G. Cocke : I suggest the name of Mr. Lamb to represent the
important commercial interests of Burma on the Committee.

Mr. Muhammad Rafique : Sir, 1 should like to add the names of
Khan Bahadur Haji Abdoolah Kasim and Mr. Jehangir K. Munshi.

Mr. President : The Honourable Members are not entitled to sug-
gest any more names at this stage.

Mr. H. G. Cocke : Mr. Lamb had no opportunity of speaking ou the
question to-day and he is very anxious to serve on the Committee. Mr.
Lamb has special reasons for serving on the Committee as he is interested
in the question as oil tankers.

Mr. President : The question is :

4¢ That the name of Mr. Lamb be added to the Committee.’’

The motion was adopted.

Mr. Pregident : The question is :

‘‘ That the names of Mr. Haji Abdoolah Kasim and Mr. Jehangir K. Munshi be
added to the Committee.’’

The motion was adopted.

Mr. President : The question is ;

‘! That the Bill to reserve the Coastal Trafe of India te Indian vessels be referred
to a Belect Committee conslisting of the Howourable Sir George Bainy, Pandit Moti Lal
Nehru, Mr. Jamnadas M. Mehta, Mr. B. K. Shanmukham Chetty, Mr. ‘difyelcu Chandra
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Mitra, Maulvi Muhammad Shafe, U. Tok Kyi, Lala Lajpat Rai, Pandit Madan Mohan
Malaviya, Mr. Ghanshyam Das Birla, Mr. K. C. Neogy, Mr. M. 5. Aney, Sir Purshotamdas
Thakurdas, Maulvi Abdul Matin L‘haudhllr\ Nawab Bir Zulfigar Ali Khan, 8ir James
Bimpsor, Rai Babadur Tarit Blusan Roy, Mr. W, 8. Lamb, Khan Bahadur Abdoolah
Haji Kasim, Mr. Jehangir K. Munshi, and the Mover with instructions to report before
the 10th Febmnr_v 1929 ; and that the number of members whose presence shall be
necessary to constitute a meeting shall be gix.”’

I have allowed the Leader of the European Group and Mr. Rafique
to move for the addition of further names to the list of the Select Com-

mittee at this late stage.

This I think is irregular and the procedure will

not be treated as laying down any precedent.

The Assembly divided :

AYES—71.

Abdul Matin Chaudhury, Maulvi.

Abdullah Haji EKasim, Khan Bahadur
Haji.

Acharya, Mr. M. K.

Aiyangar, Mr. C. Duraiswamy.

Aney, Mr. M. B,

Ayyangar, Mr. E. V. Rangaswami.

Ayyangar, Mr. M. 8. Sesha.

Belvi, Mr. D. V.

Bhargava, Pandit Thakar Das.

Bhuto, Mr. W. W. Illahibaksh,

Birla, Mr. Ghanshvam Das.

Chetty, Mr. R. K. Shanmukham.

Chunder, Mr. Nirmal Chunder.

Dakhan, Mr. W. M, P. Ghulam Kadir
Khan.

Das, Mr. B.

Dutt, Mr. Amar Nath,

Dutta, Mr. Srish Chandra.
Farookhi, Mr. Abdul Latif Saheb.
Ghazanfar Ali Khan, Raja.

Gour, Sir Hari Bingh.

Gulab Bingh., Bardar.

Haji, Mr. Sarabhai Nemchand.
Ismail Khan, Mr.

Iswar Saran, Munshi.

Iyengar, Mr. 8. Srinivasa.
Jayakar, Mr. M. R

Jogiah, Mr. Varahagiri Venkata,
Kelkar, Mr. N, C.

Kidwai, Mr. Rafi Ahmad.
Kunzru, Pandit ‘Hirday Nath .
Lahiri Chaudhury, Mr. Dhirendra Kuh..
Lajpat Rai, Lala.

Lalehand Navalrai, Mr.

Malaviya, Pandit Madan Mohan.
Mehta, Mr. Jammdu b A
Mista. Mz, Dwsrka. Prasad.

Mitra, Mr. Batyendra Chandra.

Mohammad Ismail Khan, Haji Chaud-
hury.

Moonje, Dr. B. 5.

Mukhtar Singh, Mr,

Munshi, Mr. J. K.

Murtuza Saheb Bahadur, Maulvi Sayyid.

Naidu, Mr. B. P.

Nehru, Pandit Motilal.

Neogy, Mr. K. C.

Pandya, Mr. Vidya Sagar.

Phookun, Srijut Tarun Ram.

Prakasam, Mr. T.

Purshotamdas Thakurdas, Bir.

Rafique, Mr. Mubhammad.

Rahimtulla, Mr. Fazal Ibrahim.

Rajan Baksh Shah, Khan Bahadur Makh-
dum Byed

Ranga Iyer, Mr. C. S.

Rao, Mr. G. Sarvotham.

Roy, Mr. Bhabendra Chandra.
Sarda, Rai Sahib Harbilas.
Shafee, Maulvi Mohammad.
Shervani, Mr. T. A, K.
Siddigi, Mr. Abdul Qadir.
Singh, Kumar Ruananjaya.
Singh, Mr. Gaya Prasad.
Singh, Mr. Naruyan Prasad.
Singh, Mr. Ram Narayan.
Sinha, Kumar Gonganand.
Sinha, Mr, Rajivaranjan Prasad.
Sinha, Mr. Siddheswar.
Buhrawardy, Dr. A.

Tok Kyi, U.

Yakub, Maulvi Muhammad.

" Yusuf Imam, Mr.

Zulfigar Ali Khan, Nawab Bir.
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NOES—46. T

Abdul Agiz, Khan Bahadur Mian.
Abdu! Qaiyum, Nawab Sir Sahibzada.
Abhmad, Khan Bahadur Nasir-ud-din.
Alexander, Mr. William.

Ashrafuddin Ahmed, Khan
Nawabzada Saiyid.

Bajpai, Mr. G. 8.

Bharucha, Mr. 8. M.

Bower, Mr. E. H. M.

Chalmers, Mr. T. A.

Chatterjee, The Revd. J. C.

Coatman, Mr. J.

Cocke, Mr. H. G.

Crawford, Colonel J. D.

Crerar, The Honourable Mr. J.

Dalal, S8ardar Sir Bomanji.

Gavin-Jones, Mr. T.

Ghazanfar ALl Khan, Mr.

Ghunavi, Mr. A. H.

Gidney, Lieut.-Colonel H. A. J.

Graham, Mr. L.

Hezlett, Mr. J.

Hira Singh, Brar,
Honorary Captain.

Hla Tun Pruy, U.

The motion was adopted.

Bahadur

Sardar Bahadur,

Jowahir S8ingh, 8ardar Bahadur Sardar.
King, Mr. C. M.

Lamb, Mr. W. 8.

McWatters, The Honourable Mr. A. O.

Mitra, The Honourable Bir Bhupendra
Nath.

Mukherjee, Mr. 8. C.
Parsons, Mr. A. A. L.

Raghavayya Pantulu Garu, Diwan Baha-
dur T.

Rainy, The Honourable Sir George.
Rajah, Rao Bahadur M. C.
Rau, Mr. H. Shankar.

Rogers, Mr. P. G.

Roy, Mr. 8. N.

Sassoon, 8Sir Victor.
Shamaldhari Lall, Mr.

Shillidy, Mr. J. A.

Simpson, Sir James.

Singh, Rai Bahadur 8. N.
Stewart, Mr. J. A.

Sykes, Mr. E. F.

Webb, Mr. M.

Yamin Khan, Mr. Muhammad.
Young, Mr. G. M.

The Assembly then adjourned till Eleven of the Clock on Friday, the

21st September, 1928.
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